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LOK SABHA

Saturday, May 9, 1958/Vaisckha 19,
1881 (Saka)

The Lok Sabha met at Eleven of
the Clock,

[Mr Sreaxer in the Chair]
11 hrs

DEATH OF DR KESHAVLAL VITH-
ALDAS THAKKAR

Mr. Speaker: I have to inform the
House of the sad demise of Dr Kesh-
avlal Vithaldas Thakkar, who passed
away on the 4th May, 1959 at Bhav-
nagar at the age of 79

Dr Thakkar was a member of the
Provisional Parhament in the years
1950-52

I am sure the Housc will join with
me 1n conveying our condolences to
the family of Dr Thakkar

The House may stand in silence for
a minute to express its sorrow

(The Members then stood in mlence
for a mnute)

11402 hra
PAPERS LAID ON THE TABLE

NoTricATIoN UNDER THE COMPANIES
Act

The Deputy Minister of Labour
(Shri Abid Ali): With your permus-

d14 (A1) LSD -1
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sion, on behalf of Shm Kanungo, 1
beg to lay on the Table, under sub-
section (3) of Section 641 of the Com-
panies Act, 1956, a copy of Notification
No GSR 521 dated the 2nd May,
1859 making certain alteration to the
regulations contained in Table A of
Schedule I to the Act [Placed
Library, See No LT-1443/59)

AmznomEnTs TO Hice Courr Jupces
TRAVELLING ALLOWANCE RuLms

The Minister of State in the Min-
istry of Home Affairs (Shri Datar): I
beg to lay on the Table, under sub-
section (3) of Section 24 of the High
Court Judges (Conditions of Service)
Act, 1954, a copy of Notification No
G SR 48 dated the 17th January, 1959,
making certamn further amendments to
the High Court Judges Travellng
Allowance Rules, 1956 [Placed
Library, See No LT-1442/59}

STATEMENT re Forcep PASsPORTS

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
On 5th May there was a question in
the Lok Sabha in respect of forged
passports There were a number of
supplementaries also The informa-
tion we could give in reply appeared
to be mnadequate ‘Therefore, enquir-
1es were made from the Chief Com-
mssioner of Delh1 and the police off\-
cers, Delhi, and a statement has been
prepared which I seek your perms-
sion to lay on the Table of the House
[Placed in Library, See No LT-1444/
59]

Mr Speaker: I will circulate copier
of thus
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Sabha

OOMMITTEE ON GOVERNMENT
ASSURANCES

MINUTES

Pandit Thaknr Das va (Fhs-
sar): I beg to lay on the Table the
Minutes of the sittngs (Eleventh,
Twelfth and Thirteenth) of the Com-
mittee on Government Assurances
held during the Seventh Session.

1104 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
wBecretary of Rajya Sabha:—

(1) “I am directed to inform the
Lok Sabha that the Rajya Sabha,
at 1ts siting held on Wedhesday,
the 6th May, 1950, passed the
enclosed motion concurring in the
recommendation of the Lok Sabha
that the Rajya Sabha do jon 1»
the Jomnt Committee of the Houses
on the Bill further to amend the
State Bank of India Act, 1955. The
names of the members nomunated
by the Rajya Sabha to serve on
the said Joint Commuttee are set
out 1 the motion

MOTION

*That this House concurs m the
recommendation of the Lok
Sabha that the Rajya Sabha
do join in the Joint Committee of
the Houses on the Bill further to
amend the State Bank of India
Act, 1055, and ‘esolves that the
following members of the Rajya
Sabha be nominai~d to serve on
the said Joint Com nittee:

Shri K. P. Madhavan Nair

Shri Tika Ram Paliwal

Shri Jaspat Roy Kapoor

Shrrmati Pushpalaia Das

Shni Jadav)yi Keshavy Mod:

Dr. Anup Singh

Shri N. M Lingam

Syed Mazhar Imam

Shnn  Jagannath Prasad
Agrawal

10. Shri Niranjan Singh

11. Shri Perath Narayanan Nair

12. Shn Harihar Patel

18. Shri Mulka Govinda Reddy

LT T IS

I4. Dr. P. J. Thomas
I5. Dr, B. Gopala Reddy’.”

(2) “I am directed to inform the
Lok Sabha that the Rajya Sabha,
at ;ts siting held on Wednesday,

6th May, 1950, passed the en-
%lpsed motion concurring in the
Técommendation of the Lok Sabha
that the Rajya Sabha do join in
the Joint Committee of the Houses
Oh the Bill to provide for the
farmation of certain Government
O Government-associated banks
8% subsidiaries of the State Bank

India and for the constitution,
Management and control of the
Subsidiary banks so formed, and
for matters connected therewith,
Ok jncidental thereto. The names
Ot tie members nomunated by the

Jjya Sabha to serve on the said
Joint Committee are set out in

motion.

MOTION

‘That this House concurs m the
recommendation of the Lok Sabha
that the Ra)ya Sabha do join in
the Joint Committee of the Houses
en the Bill to provide for the
formation of certain Government
or Government-associated banks
as subsidiarles of the State Bank
of India and for the constitution,
management and control of the
subsidiary banks so formed, and
for matters connected therewith,
or incidental thereto, and resolves
that the following members of the
Rajva Sabha be normnated to serve
an the smid Joint Commuttee:—

Shr1 K P Madhavan Nair
Shr1 Tika Ram Paliwal

Shri Jaspat Roy Kapoor
Shrimat: Pushpalata Das
Shri Jadav): Keshav)i Modi
Dr Anup Singh

. Shri N. M. Lingam

8. Syed Mazhar Imam

9 Shn Jagannath Prasad Agra-

wal .

10 Shri Niranjan Smgh

11. Shri Perath Narayanan Nair

12. Shry Harihar Patel

13. Shnn Mulka Govinda Reddy
14. Dr. P. J Thomas

15. Dr. B. Gopala Reddjy'.”

-3 N o G B2 =
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(3) “I am drected to inform the Rajya Sabha to serve on the said
Lok Sabha that the Rajya Sabha, Jomt Commititee are set out in the
at its sitting held on Wednesday, motion
the 6th May, 1958, passed the en-
closed motion concurring in the
recommendation of the Lok Sabha
that the Rajya Sabha do jom in
the Joint Commuittee of the Houses
on tht Bill further to amend the

MOTION

‘That this House concurs n the
recommendation df the Lok Sabha
that the Rajya Sabha dg jon in
the Joint Committee of the Hous-

Banking Companies Act, 1849 The
names of the members nominated
by the Rajya Sabha to serve on
the said Jomt Committee are set
out in the motion

« on the Bill further to amend the
¢ »mpanies Act, 1856, and resolves
thit the following members of the
Rajya Sabha be nominated to
serve on the said Joint Commut-

MOTION

‘That thug House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do join 1n
the Joint Commuttee of the Houses
on the Bill further to amend the
Banking Companies Act, 1849, and
resolves that the following mem-
bers of the Rajya Sabha be nomi-
nated to serve on the said Jomnt

tee —

1 Shn Khandubhai K Desai

2 Shn T S Awvinashilngam
Chettiar !

Shri P D Himatsngke
Shr1 Babubhai M China;

Dr R P Dube
Shr1 Akbar Al Khan

Committee
1 Shri Tarkeshwar Pande
2 Shm P S Rajagopal Naidu
3 Shrimati Sharda Bhargava
4 Shr1 M Govinda Reddy
5 Shri Lavy Lakhamsh
6 Shr:1 Mahesh Saran

7

Shr Trimbak Damodar Pus-

take

8 Shrnn Nawab Singh Chauhan

9 Shnn V C Kesava Rao

10 Shr1i M D Tumpalhwar
11 Dr Raj) Bahadur Gour

12 Shr Rajendra Pratap Sinha
13 Shnn Kamta Singh

14 Shm A Chakradhar

15 Dr B Gopala Redd:'”

(4) “I am directed to inform the
Lok Sabha that the Rajya Sabha,
at its sitting held on Friday, the
8th May, 1959 passed the enclosed
motion concurring n the recom-
mendation of the Lok Sabha that
the Rajya Sabha do jomn in the
Joint Committee of the Houses on
the Bull further to amend the Com-
panies Act, 1856 The names of
the members nomunated by the

1
4
5 Shr1 J S Basht
6
7
8

Shri  Awadheshwar Prasad
Sinha

9 Shri P T Leuva

10 Shr1 1 P Bhargava

11 Shn R S Doogar

12 Shm J V K Vallabharao
13 Shit H D Rajah

14 Shn V K Dhage

15 Shri Rohit M Dave’"”

(5) "In accordance with the pro-
visions of sub-rule (6) of rule 162
of the Rules of Procedure and
conduct of Business 1n the Rajya
Sabha, 1 am dirccled to return
herewith the Bengal Finance
(Sale~ Tax) (Delhi Amendment)
Bl 1958 which was passed by the
Lok Sabha at 1ts siting held on
the Ist May, 1959, and transmitted
to the Rajya Sabha for its recom-
mendations and to state that this
House has no recommendations to
make to the Lok Sabha in regard
to the smd Bill”

(8) “In accordance with the pro-
visions of rule 125 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, 1
am directed to mforms the Lok
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[Secretary]

Sabha that the Rajya Sabha, at
its smitting held on the 7th May,
1859, agreed without any amend-
ment to the Ihsplaced Persons
(Compensation and Rehabilita-
tion) Amendment Bill, 1980,
which was passed by the Lok
Sabha at its smtting held on the
4th May, 1959”

1105 hrs.

PUBLIC ACCOUNTS COMMITTEE

EicnrEENTE REPORT

Dr P. Sobbarayan (Tiruchengode)
I beg to present the Eighteenth Report
of the Public Accounts Commuttee on
the Appropriation Accounts (including
Proforma Commercial  Accounts)
(Civ1l) 1855-66 and Audit Report,
1967

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ABNORMAL RIsE 1N PRICES oF Sutar v
UP

Shri S M (Kanpur)
Under Rule 197, I beg to call the atten-
tion of the Minister of Food and Agri-
culture to the following matter of
urgent public importance and I re-
quest that he may make a statement
thereon

“Thc abnormal rise in the prices
of sugar in Uttar Pradesh and the
steps taken by Government 1n
regard thereto"”

Will you kindlv allow us to put
some questions because there were
a number of adjournment motions and
short notice questions on this?

Shri Braj Raj Singh (Firozabad)
There were several adjournment
motions

Mr. 8pegker: I have recewved the
short notice question also If, how-

Calling Attention May 0, 1989 1o Maiter of Urgent Public 16030
Importgnce

ever, there are one or two questions,
I wnll allow

The Depaty Minister of Food and
Agriculture (Bhrl A M Thomas):
Although the production of sugar this
year 15 lhikely to be somewhat less than
that of the last year, this year's pro-
duction together with the carry-over
from the last year is sufficient to meet
the country’s requirements of con-
sumption during the current sugar
year Some unscrupulous persons,
however, have been trying to create
a scare In some towns of Uttar Pra-
desh particularly in Lucknow and
Kanpur, which has led to a spurt m
the prices The retail prices in Luck-
now and Kanpur have gone up by 10
to 20 per cent

For some time 1t has been the policy
of Government to increase the quan-
tity of sugar to be sold through direct
allocations by the Government and to
correspondingly reduce the ‘quantities
to be sold by the mulls, while the over-
all quantities allocated by the Govern-
ment and sold b+ the mulls remain at
the old level This has been done to
control the market conditions and the
allocations by the Government will be
strengthened as need arises It appears
some persons have wrongly spread the
rumour that the overall quota has
been reduced Thus the rise is totally
unwarranted and 1s temporary The
Governmcent of India have also advis-
ed the State Governments to license
the wholesale dealers in sugar Fur-
ther, to counteract the rise, Govern-
ment have released 5 000 tons of sugar
for Kanpur Lucknow Allahabad,
Agra and Varanas! during the last four
days as against a release of about 8,500
tons during the whole of the month
of Apnl Part of the sugar recently
allocated 15 on the move and would
soon be reaching the destinations 1t
15 hoped that the sugar market
Uttar Pradesh will soon be under con-

o
EE.

8 M Banerjee' I want 10 know
on
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1
Mimister any information about the
wholeszle price per bag and retail
priee in Kanptr and Lucknow?

Mr, Bpeaker: The hon Minster, I
suggest, may note down the various
pownts that are raised and answer them
once and for all

Shri Tangamani (Madura). I
would Iike to know the whole-sale
and retail prices for last month and
this month

Mr. Speaker: He says it has mn-
creased by 10 per cent

Shri Tangamani. He said 10 to 20
per cent retail

What was the stock available 1n
these two cities, Lucknow and Kanpur,
during the month of April es compar-
ed to March?

Shri Braj Baj Singh. May I know
whether the mulls are selling the
sugar at the rate fixed by the Gov-
ernment to the wholesalers? Is it a
fact that that some 30,000 tons of
sugar less than the previous quarter
was reledsed for sale in UP? Isite
fact that certain people who are deal-
g in these activities have got com-
pheaty with certain officers, and the
officers are not taking action against
them?

ot g T (A) o @
T A% P ¥ orw ooy  F
Wy AR @RI @R
firdt & gy wre o % ot &0
M T R N E Fa ¥
& w9 TG T 1 W T IMEIRT
sseRATg AN gM IR 5
Fort gt ¥ vadt oF T ¥ W}
@ ¥ € TxT 7R 7 fed ondf ?
Dr. Ram Subhag Singh (Sesaram).
‘What 1s the justification to keep con-
trolled prices of sugar n UP and

Bihar and not introduce the same
system 1n other parts of the country?

Public Importance

Shri Assar (Ratnagiri) The price
of sugar in Bombay has increased upto
Rs 40 per maund when the price m
UP 15 Rs"36 per maund There 15
no control in Bombay May I know
what steps are Government gong to
take to decrease tHe price 1n Bom-
bay”

Pandit Thakur Das Bhargava
(Hissar) Five towns in the Punjab
have been allowed to make tenders
whereas in the rest of the Punjab,
cities and other places in rural areas
the rates have risen too high and
they are not allowed to tender So
that they are at the mercy of those
who make purchases on account of
tendcr or they go to the mills and pay
the prices that they demand Accord-
ing to the previous practice m vogue,
merchanis at several places had the
right to tender They got the sugar
and they distributed 1t in the mandss
and towns W.ll the hon Minister
clanfy?

Shri C. D. Pande (Namma Tal) In
view of the fact that there 1s enough
sugar to meet the year's demand,
why 1s there the necessity of having
this tender system and restrictions on
the trade, thereby leaving scope for m
little corruption here and there with
the directorate occasionally indulging
in a httle favouritism?

Shri Bibhuti Mishra (Bagaha) The
price of sugar 1s fixed at Rs 36 per
maund If the price rises beyond
that, do Government contemplate
giving the benefit of the rise in the
price to the cane growers?

@ waw fax (worr) wafs
At qW F Y o der @w @
FqTET & &Y HEYS AT T AW §, WhE
I ¥ T9g ¥ A AT AT § I
AT AT TR RA SUTET AT
g B wrar ¥

Shrl K. N. Pandey (Hata). Is 1t &
fact that some of the factories in UP.
and Bihar are gelling thewr sugar ai
even less than Rs 36 per maund?
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Shri Braj Raj Singh: I am told that
the Cabinet Minuster, Shr1i A P Jain,
18 here i1n Delht It 15 not proper that
when such an important pelicy matter
is being discussed in the House he
should not be present here

Mr. Speaker: What 1s the question
of policy matter here?” The object of
having Deputy Munsters 1s to officiate
in the absence of the Ministers

Shri A. M. Thomas: It 15 proper that
hon Members are made aware of the
control that we have got on the sugar
market We have no control on the
retail side at all The control we
exercise 1s (1) by regulation of
releases from the various factories,
(2) by fixing ex-factory prices m cer-
tain areas, and (3) by reserving a
certayn percentage of the production
for distribution strictly as per instruc-
tions 1ssued by Government These
are the various methods by which we
control

In the nature of things—the hon
House knows—it would be very diffi-
cult to control the retail market We
cannot ‘afford to have a far-flung
organisation throughout the length and
breadth of our country to have retail
distribution of sugar, especially when
we have not attempted 1t in the matter
of foodgrains When we were having
foodgrains distribution, of course, we
have controlled distribution of sugar
also But that 1s not possible now and
I do not think any hon Member wc..ld
advocate that

With regard to the spurt in prices,
this question came up a few days back
when Shri H C Heda asked a ques-
tion has not thrs been partly due to
the scare that has been raised because
of rumours that there has been a con-
siderable shortage m the production
of sugar’ I explamned that there 1s
not so much shortage as has been
made out The production of sugar
in the current year 18 round about 19
lakh tons and this, with the carry-over
of the stock, will suffice to meet the
consumption requrements of the
entire country Agamn, 1n the pre-
monsoon period there is always some

Calling Attention ms,mumquwm;w
Importance

spurt in price During this period, as
you know, there 1s consmiderable
demand for sugar for manufacturing
cold drmks and for various other pur-
poses

If we view the whole country, it 18
only in certain centres in UP that
there has been this conmderable nse;
In other areas, there i1s no such rise
If you take Bombay, there has not
been such rise as in the case of UP
In UP, the prices have gone up,
according to the information that we
have received, to about Rs 1-2-0 per
maund or somethmng like that, in cer-
tain areas

Shr1 Khushwaqt Ral: Rs 1-4-0

Shri 5. M. Banerjee: From As 14 to
Rs 1-2-0

Shri A. M. Thomas: Even according
to what newspaper reports indicated,
1t comes to Rs 1-2-0 or something like
that We have been regulating the
releases so that the markets may be
adequately fed On the 29th Apnl,
we rcleased for free sale about 1,40,000
tons We reserved 30,000 tons for dis-
tribution as against tenders One hon
Member asked whether al' tenders
are being accepted It may not be
possible to accept all tenaers Our
strategy in this matter 1s to control
prices specially in the larger cities
If as a matter of fact, those areas are
adequately fed, naturally the prices
would even out and the markets in the
entue  country would be controlled
That has been our objcct when we
fixed control prices in UP, North
Bihar as well as Punjab The major
part of the production of our country
1s from these areas, and if the ex-
factory prices are fixed 1n these places,
naturally the other markets also wull
be controlled thereby It will be seen
that 1n other markets prices have not
gone up :

Pandit Thakur Das Bhargava refer-
red to the case an Punjab He has
spoken to me also about that some
time before the House assembled. Of
course, I will look into that But
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according to our nformation, prices
have gone up mainly in Lucknow and
Kanpur, that 15, 1m UP, and we have
taken the necessary steps We have
made adequate releages We have
reserved more quantity to be distn-
buted as agaipst tenders We hope
that the phase will only be a
temporary one and normal conditions
will soon prevail

1 may al.o say something about the
fNicensing procedure that we are going
to adopt The wholesale trade of
sugar 1s going to be licensed, so that
we will have better control We can
cancel licences We can take action
also

Shr1 § M. Banerjee raised the ques-
tion as to what action we have taken
No cases have come to our notice to
the effect that sugar mills have sold
at more than the ex-factory prices,
where the ex-factory prices have been
fixed So that it i1s not possible to
take action If any case 1s brought
to our notice certainly we will take
necessary action

Shri Bibhnty Mishra: What will be
the fate of the sugarcane growers® If
the sugar price rises, do Government
contemplate giving the benefit of the
rise to the cane growers”

Mr. Speaker We are not going mto
details now We seem to be going
away from one question to the other
-—the whole question of sugar produc-
tion, sale, distribution, prices to be
paid to the agriculturists The whole
thing 1s not now before the House

Shn Braj Rai Singh Last year dur-
ing the off-season period, when we
adjourned for three months for 1ccess,
the Government 1ssued an Oidinance
for the export of sugar Since then,
the sugar position has been going from
bad to worse I fear that within the
next three months, when Parhament
will not be 1n session, there may be
a sugar farune m India So I would
reguest you

Mr. Speaker. Nobody will die of
sugar starvation I do mot know for
whom hon Members are talking Hon
Members are talking as 1f we are born

Public Importance

1n sugar and will die m sugar Every
small matter becomes an mmportant
matter 1 am not going to allow this.
For whose benefit are these matiers
raised” I do not know What i
sugar 1s not available® We can take
to pur and vanous other thmgs The
same emphasis 15 laid on foodgramns,
sugar, soap, toilets and cosmetics! I
am afraid that cannot be allowed,
(Interruptions) One hon Member
was suggesting- why don't you intro-
duce control all over the country®
Another hon Member asked the ques-
tion when there is plenty of sugar,
why do you have control’ Controt
brings black-market along with it
Equally, absence of control makes
people corner In between what 1s 1t
that the Government want to do”
What 18 thic control for? 1 expect an
answer from the hon Minister What
15 the need to give licences” Pandit
Thakur Das Bhargava asks why don't
you give to others also

The Minster of Food and Agrieal-
tare (Shri A, P. Jain): The position 15
that the Government 15 carefully
watching the situation Now, for the
time bemg we have decided to license
the wholesale dealers 1n UP and also
in other States We hope that as a
result of this licensing, we shall be
able to control the situation It 1s
always an assessment of the situation
and anybody who deals with the matter
has to take action according to the
assessment That 15  our assessment
and we hope that the trouble will not
continue for long

Mr. Speaker If there i1s no control
what will happen? Formerly when
we had controls when everybody con-
cerned was for controls the late Rafi
Ahmed Kidwa: and Rajagopalachan
Jjomned and removed the controls.
Here sugar 1s not such a thing that f
1t 1s not taken people will die of
starvation What 1= the need for
control?

Sbri A. P. Jain. The need for control
1s this  While there 1s sufficient sugar
there 1s not an unlmited quantity ef
sugar and controls will discourage
hoarding and will prevent it. There-
fore, we have taken a midway line,
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that is, we are Lceasing the wholesale
dealars.
Somse NMon. Members rose—

M. Speaker: I have allowed a num-
ber of questions.

Shei K. N. Pandey: Sir, my ques-
#on has not been replied to

Mr. Spesken: There 15 another hon.
Member who also says that his ques-
§ion has not been answered

¥ would urge upon the hon Munster

of Parlimment but they represent lots
of people outside who would also lhke
to be satisfled as to why there 1 a
spurt m the prices and what steps
Government are taking in the matter

With great dufficulty I allowed the
adjouwrnment motions 1n another form
But for that the hon Minister would
oot have made a statement 1 have
msisted upon hon Ministers who are
in charge of certain things such as
Defence, Air Services, Railways and
80 on to come to Parliament them-
selves and explain what has happened
in cases where there 15 an accident or
something of that sort It 1s not only
shout accidents takung away Lfe
‘These are wmatters of life and death
when prices go up Whenever there
ia an abnormal rise 1n prices, I expect
the hon Minister of Food to come
before Parlament, without waiting
for questions to be put, and explamn
what has happened, when the House
i 1n session But whedn the House 1s
not in session he should issue state-
ments as to why this has oecurred and
what steps Government are taking
Notwithstanding everythung done by
Government, it will remove a lot of
misunderstandng about the actions of
Government,

Whri A, P. Jain: What you have sug-
gested is perfectly all nght But
sometimes the difficulty anses because,

when we are contemplating certain
action, it the line of action 15 made

We are also thuinking upen cerimip
lines; we are discussing with the State
Governments and we may take action.
But 1t 18 not always possible to make
public the lines on which we propose
to take action

Ma. Speaksr: Normally, the hon.
Minister must have 1ssued a notfica-
tion There 13 plenty of rce and
plenty of sugar in the mearket Ths
15 all artificaally done by certmn
pecple

Shri A. P. Jain: It has been done;
that has appeared in the papers, nod
only in today’s papers, but ;n the
papers of a few days back alsa,

1123 hes.

STATEMENT RE EXTENSION OF
EMPLOYEES PROVIDENT FUND
ACT

The Depaty Minister of Labour
(Shri Abid All): Sir, yesterday, when
a copy af the notification, regarding
the number of workers in the motor
transport industry covered by the Pro-
vident Fund scheme, was placed here,
one hon Member said that 1t covered
only 5,000 workers while another hon.
friend said that i1t covered 23,000
workers The fact 18 that about 218
establishments 1n the pnvate sector
employing approximately 21,000
workers and about B3 establishments
mn the public sector, employing
approximately 82,000 workers are
likely to get the benefit of providems
fund scheme

Shri Narayanankutty Menon
(Mukandapuram)+ The first notifica-
tion was 1ssued 1n February 1859 just
on the eve of the meeting of the
Budget session and the hon. Minuster
took about 3 months—just on the last
day of the Budget session--to place
that notification on the Table.
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Shri Abid All: That was not parti-
cularly cemcerming this. It was of a
muscellansous nature Our practice is
that muscellaneous nolifications are
accumulated and placed when others
are aleo placed If hon. Members
degire that these muscellanesys noti-
fications should also be placed early
1 will do 1t

Mr. Speaker: I will suggest to the
hon Minister that 1 all cases where
notifications have to be placed on the
Table of the House, they may be
placed on the Table 2 week after their
1ssue 1if the House 15 m session so that
hon Members may have an oppor-
tunity of seemg them

——

1125 hrs,

MOTION RE- EIGHTH REPORT OF
UP S C—contd.

Mr. Speaker: The House will now
take up further: consideration of the
following motion moved by Shr Datar
en the 7th May, 1958, namely.

“That this House takes note of
the Eighth Report of the Umnon
Publie Service Commassion, laid
on the Table of the Lok Sabha on
the 24th November, 1058"

The time allowed 13 4 hours and the
time taken already 1s 8 mmutes and
the balance of time left 18 3 hours and
52 minutes Shr Datar

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Sir,
yesterday I made a reference to cer-
tain pomnts I would rather leave the
other pomts to hon Members to con-
sider and debate upon.

Mr. Speaker: The hon Minister will
please resume his seat.

16040+

11.26 hre.

el RE: DREACE OF PRIVILEGE
~—gonid.

Mr. Speaker: Hon Members mmay be
aware that the other day Shm Anthony
cait® t0 me post-tmste nmde the
Chamber and wanted an opportunity
to raise a privilege motwon He sad
that Shr1 Joachma Alva 1s reported to
heve said—in the Tymes of Indwa—that
Shit Anthony's motion for the inclu-
sion of Enghish was inspued by some
forelgners and so on Shr Joschum
Alva immediately got up and said that
it Was not what he said and that he
spPke something else After that I
thought there was nothung more to be
done and that it need not be pursued

Some hon Members suggested that
there was a report in the Press and as
aghmnst 1t the hon Member has now
mede a statement in the House I
always prefer the statement of hon.
Members of thuis House to what cp-
pears in the newspaper Therefore, I
thought 1t was not necessary to pur-
sye¢ the matter at all

But Shr Anthony came to mae and
agid that I must ask the Times of India
as to why they have reported like
that and so on I thought of asking
tpem independently of this In the
esse of such statements the veracty
of any hon Member who has made a
statement should not depend upon the
yveracity or otherwise of the Press cor-
respondent Hon Members must
themselves give respect to one another
and to Parhament as a whole There
1s No meamng 1n trying to pursue thus
matter However, I will get the expla-
nation from the Times of India corres-
pondent But I do not want to make
ths question dependent upon that and
g0 1 refuse to give any consent to
moving this motion

All the same I will ask the Times of
Jpdwe correspondent for an explana-
gon as to why he did report like that.
put I would certainly accept the state-
ments of hon. Members of thus House
ut Dreference to anything appearing
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in the Press as their statements. I
would like hon. Members to respect
<ne another. .

Dr. Ram Subhag Singh (Sasaram):
“That should be enough; the reporter
need not be asked.

Shri Joachim Alva (Kanara): Let
<me express to you my gratitude for
thus. I may state for your information
that there were half a dozen Members

weteran' Member Dr. Aney; and all of
them said that I did not make that
statement.

Mr. Speaker: Dr. Aney himself told
me that he was present or presiding
and that Shn Joachim Alva did not
make that statement.

Dr. Ram Snbhag Singh: Therefore,
-we need not ask the Press correspond-
ent why he reported hike that

Mr. Speaker: If the House does not
want me to ask the Press why 1t was
reported lke that I will drop it
{Interruptions).

Shri Ansar Harvani (Fatehpur): The
<chapter should be closed

Shri Narasimhan (Krishnagir):
“That won't be fair (Interruptions).

Mr. Speaker: Let me consider my-
self.

Shri €. K. Bhattacharyya (West
Dinajpur): I have one submission to
make. Before Shri Anthony brought
this thing to your notice, I feel, he
should have written to Shri Alva and
had 1t clarified. If that 15 done
amongst ourselves, matters will become
smooth and easy, and the relationship
between hon. Members will remam
cordial.

Shri Kamalnayan Bajaj (Wardha):If
that convention 1s established, it would
be very good.

Mr. Speaker: As a matter of fact,
that is the procedure I adopt. As soon
as a responsible Member of Parlia-
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ment complains that another respon-
sible Member of Parliament has made
a itatement agaminst him, I ask the
other hon. Member also to state what
happened and then try to convince
both of jhem.

But, a different procedure was
adopted by Shri Anthony. Even then
I would have waited and asked Bhri
Joachim Alva to tell me what hap-
pened exactly. But Shm Joachum
Alva saved me all the trouble. He got
up himself and made a statement here
as to what happened. So, it is not
necessary to pursue the matter so far
as this case is concerned. In future
I will take the course which I have
been taking all along.

11.30 hrs.

MOTION RE: EIGHTH REPORT OF.
U.P.8.C.—contd

Shri Datar: Mr. Speaker, the other
day, while initiating the debate on the
latest report of the UBS.C, I pointed
out how their work was increasing,
and in particular I made reference to
the fact that during the year under
report there was not a single case 1
respect of which we had departed from
the advice of the UPS.C

There are two other matters which
have been mentioned in this report
and to which I should hike to make a
reference You are aware that in the
report on an earlier occasion, the
UPS.C. had complained that the
standards especially so far as the
gencral attainment and knowledge of
the students were concerned, were fast
going down and therefore it was a
matter which ought to be considered
at all levels I also pointed out that
this was a matter which should be
taken mto full account by the Univer-
sities and the Inter-University Board.
We find that thus time also, 1n this
report, the same complaint has beem
reiterated. They have said at page 4,
item (3), that “the remarks of the
‘Examuners on the performance of

«candidates in the written examinations
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show that the general standard of
attainment 1s gong down” For that
purpose, two courses are possible one
15 that the umiversities should sce to
't that the standards do not fall at all,
and secondly, so far as the services
side 13 concerned, & recommendation
had been made that some of these
cliencies might be made up by
ha courses of tramming for the
accepted candidates 1 would pomt
out that so far as the latter course 1s
concerned, we are having a number of
courses of training even now In res-
pect of the All-India services like the
IAS and the IPS You are aware
that we have a probationers’ traimng
course for the IAS n Delh and for
the IPS at Mount Abu Ther¢, not
only traming in respect of certamn
subjects 15 given but the practical
training 1s imparted to them and 1t 1s
made possible for them to understand
the need of the present times In
respect of other services also we are
having, to a larg extent, a number of
tramning courses and Government are
considering as to whether, after the
candidates have been appomnted to
some posts and after a certain number
of years thire should or should not be
a refresher course also That 15 a
point which has to be considered I
am confident that on the one hand the
unmiversity authonitie, would see to it
that the general standards of (duca-
tional attainment of the students do
not go down and secondly we shall
also try to see that proper cou'ses of
tramning are opened and that our Gov-
ernment servants after they are
taken 1n service and after they pass
a period of probation, are given a
period of intensive traing as well

Another very interesting remark
has been made by the UPSC You
are aware that we had recently a
special examunation for recruitment to
the IAS We are having annual
recruitment to the IAS and the
IPS, and the UPSC have pomted
out that in respect of candidates who
offer themselves for admussion to these
examinations there 15 a marked
tendency on the part of candidates to
enter the Indian Admunistrative Ser-
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vice even though they might have
given first preference to the Indiam
Foreign Service m their application
forms

Similarly also there 1s another com-
plaint that even those who have taken
tramning and degiees 1n techmcal
courses prefer the IAS or the
administrative services to these tech-
nical or technological services So*far
as this 15 concerned, 1t 1s true that the
IAS attracts the best talents 1n all
the fields but we are also anxious that
s0 far as the technical training 1s con-
cerned, for those who receive the
technical traning, those who are
engineers or doctors or those who
follow other technical professions, it
would be proper for them not to join
or applv for the administrative services
because their services in the technical
or technological fields are as important
1f not in certain respects more impor-
tant than in the administrative services
Happily this number was not large,
but, all the same, the UPSC have
made a reference to 1t and this 1s a
question that has to be duly con-
sidered

Mr Speaker. What 1s their state-
ment regardmg this?

Shr1 Datar They have said that
there has been of late a marked
tendincv on the part of the candidates
to enter the Indian Admunistrative
Suivice as against the Foreign Service
in this context, and 1n another com-
text they have said that persoms who
have got technical or technological
qualifications like engineers, techni-
cians and others prefer to go in for
the IAS instead of taking thewr
chances for service in dufferent fields

Mr Speaker What 15 the recom-
mendation?

Shri Datar The recommendation 18
that such a tendency should be dis-
couraged to the extent that 1s possible
Thev have made one more suggestion
in respect of these technieal or techno-
lopical studies, and that 1s, people
with such technical qualifications
should be given better terms of service
The terms of service that we are
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offering, for example, the pay-scales,
etc,, are fairly satisfactory, but that is
a question which has also to be duly
considered,

Shril Harish Chandra Muxthur (Pali):
It is mentioned at page 8,—in the
middle of the report.

Mr, Speaker: Have they asked the
Home Ministry to put a ban?

Shri Datar: This is what they have
stated:

*It was observed in the recruit-
ment that admimistrative posts
still continue to have a special
charm for many aspirants to Gov-
ernment service and technical and
scientific personnel are no excep-
tion to i1t. Numerous candidates
belonging to the technical services
or holding technical posts. have
applied for the Indian Adminis-
trative Service (Special Recruit-
ment). The same feature is notice-
able in the recruitment to the
Industrial Management Pool.
Obviously it is not in public
interest that technical and scienti-
fic personnel who are badly needed
at present in their own line should
feel tempted to go into the admi-
nistrative line, often at a late
stage of their career, If the con-
ditions of service in the scientific
and technical flelds are suitably
improved, it is possible that the
lure of administrative services may
lose much of its force”.

This is what they have stated.

Mr. Speaker: Why not the Home
Ministry prevent these people?

Shri Datar: It is very difficult to
discourage them.

Mr. Speaker: While one wing of the
Goverrment is offering temptation the
other wing of the Government is
condemning it.

Shri Datar: In this connecti
recall the various speeches
the hon. Members before the examina-
tion was held and we had draft regu-
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Then I want to make a very shork
reference to the remarks made by the
U.PSC. on re-employment. Often-
times in the course of questions which
are asked on the floor of this House
and the other House, complaint is

even when there ought to be no such
re-employment or extension. We have
also pointed out—and I myself have
pointed out—what the Government
policy is in this respect, and it is the
policy that we are following. But,
here, happily, the U.P.S.C. have point-
ed out how in the case of re-employ-
ment, where it has to be considered,
there are a number of difficulties: it is
not possible to get officers when the
senior officers in service retire. This
is what has been stated at page 11:

“Out of a total of 250 cases in
which the advice of the Commis-
sion was sought for re-employment
of retiring officers, the Commission
advised onn 224 cases, The reason
for such a large number of
re-employment cases is that experi-
enced officers, particularly in the
technical line, are not available
in sufficient number.”

So, the Government's conduct has
been fully vindicated by this observa-
tion of the UPSC.

I would not like to go into other
matters at this stage. I would reply
to those points which hon. MemBers
may mise during the discussion.
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Mr. Speaker: Motion moved.
“That this House takes note of

the Table of the Lok Sabha on
the 24th November, 1058~

Shri Stnhasan Singh: Then 1 will
<all Shri Kodiyan

Shri Sinhasan Singh (Gorakhpur)
I will speak after some time

Mr. Speaker: He 13 a senigr res-
pected Member of the House—of
course, all are respected Members of
the House—and I thought he was
anxious to speak All nght, Shn
Kodiyan

Shri Kodiyan (Qulon—Reserved—
Sch. Castes): Mr Speaker, Sir, m their
eighth report, the UPSC has raised
some 1mportant points which are to be
gZiven serious eonsideration I am
glad that some information has been
given by the hon Mmster while
mutiating this discussion One of the
points raised by the Commussion 1s
with regard to the deterioration in the
standard of attainment of the candi-
dates appearing for the varous exami-
nations and tests conducted by the
UPSC

In our country there 15 a feeling
among the public at large that the
standard, efficiency and morale of our
public services 1s deteriorating If the
candidates appearing for the examuna-
tions are not comung up to the standard
expected of them, 1t will certamly
affect the standard and efficiency of
the public service still further Ths
15 a very serious problem As the
hon. Minister rightly pointed out, it
hag two aspects There is the general
question of raismng the standard of
education and trammng in the univer-
sities If the standard and quality of
the education 1s to be raised, 1t 1s not
an easy matter Certain steps are to
be taken and it will take some time
to yield results Anyhow, I hope the
Education Ministry, in consultation
with the people in the educational
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fleld, will take the necessary steps n
this direction

In this connection, I have to
out one thing They have decided to
restrict the mumber of admissions e
the univermties m order to raise the
quahty of the education imparted to
the students But I do not think tha
restriction on the nusmber alone or the
reduction of quantity alone will help

both
go

i

t

in raising the qualhty I think
quantity and quality will have to
together I do not want to deal with
that point any further

The Commussion has made a re.
commendation that in orgder to over-
come the deficiency of the selected
candidates to the administrative ser-
vice, tramming courses have to be
mtroduced The hon Minister has
pomted out that they are already
having some courses of tramming I
want to ask him how many centres
have been started so far and how
many candidates are now undergomng
tramnming in the variuos posts in  the
administrative service

In this connection, I have to make
a suggestion Training courses should
be there not only for the candidates
selected by the UPSC but also the
candidates appearing for the exami.
nations, cspecially for the scheduled
castes candidates, 1t would be very
necessary to give such tramning 1 now
understand that in certain universiti-
es llke the Allahabad University
they have started some course of
tramning to the candidates aopearng
for these examinations That sort of
tramning should be extended to some
other universities and centres also

As the hon Munuster said, the UPSC
have pointed out the marked tendency
on the part of the candidates to join
the admunistrative service At the
same time, they have also stated about
recruitment failures At the end of
1957, about 281 posts were remaining
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unfilled, because switable candidates
were not found. This 15 a very im-
portant question. Nobody has any
doubt that we are short of technieal
and scientific personnel in vur coun.
try Our demand for technical and

that, we have to increase the facilities
for traiming mn this particular field
We have to give a technological and
scientific buas to our education I am
glad that the Central Government
and also the State Governments have
realised the mmportance and urgency
of this problem

In this connection, I may pomnt out
that there are a number of trained or
quahfied people in the techmical and
scienufic field in our country What
mbout those people” Why are they
not comung forward to accept techmi-
cal jobs? Why dp they run after ad-
munistrative posts? The most import-
ant factor to be considered in this
connection 18 that the techmical and
scientific personnel are not offered
sufficient encouragement, reasonable
pay-scales and other emoluments
Unfortunately, m our country, those
working in the administrative side
are better paid and better placed
than the technucal and scientific per-
sonnel In advanced countries, we
find that the technical and scientific
personnel are given a special and
honoured status in the society, they
are better paid and their requir-
ments are better looked after But mn
our country, those in the admnistra-
tive side are better paid So, natural-
ly, people coming out from the um-
versities and other educational inst-
tutrons with qualifications in technical
and scientific fleld prefer to enter
administrative service

From the report, I find that the
Commussion could not find candidates
with regard to certain posts With
regard to some posts for which they
could not find candidates, they have
remarked that the scales fixed for
such posts were unattractive
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I am not surprised to find that
candidates were not comung forth for
the post of a Malaria Officer or a
Filana Officer because I find that the
pay fixed for them at the startng
pomnt was only Rs 250/- If a man,
who has qualbfied 1n that special field,
who has got medical education, who
has spent a lot uf money on his edu-
cation, after having undergone speci-
al tramung m this particular field of
malana or Filama control is to be
given only Rs 250 a month, natural-
ly he will not opt for that post There
1s no doubt about i1t Therefore the
mam thing that we have to corisider
today is that we have to give special
consideration to the techmical and
scientific personnel 1n our country
They have to be given decent pay
and their services must be made at-
tractive It 1s only through that that
we can overcome this dufficulty

With regard to the temporary ap-
pointments, I have to say a few
words These temporary appomntments
normally are made for a period of
one year and withuin that period of
one year such appomntments have to
be referred to the Public Service
Commussion They have got to be con-
sulted But from the Report I find
that thcre were a number of cases
during the year where consultation
was not made with the Commission
by the Government In one case I
hnd that consultation was made only
twn vears after the normal, stipulated
period of one year expired So, this
wrregularty still continues

Under the cover of temporary ap-
pointments, certain permanent ap-
pointments are being made Last time
when I spoke about Consultation
Regulations pertaining to UPSC, 1
pointed out a case where some parti-
cular gentleman, after having been
appomnted on a temporary basis to
several posts, was made permanent
against a post for which he had been
disqualified or had been declared unr
fit by the Public Service Commussion
several times
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Mr. Speaker: u for a post Publhe
Service Commission’s recommenda.
#ion is necesary, how was he appoint-
ed? If there 1s a post which has to be
fillled m on the recommendation of
the Public Service Commssion, how
was that man, even after being re-
jected, appointed?

Shri Kodiyan: That 18 exactly my
point. How was he appointed? There
» a post of Director of Archives This
gentleman’s case was referred two
or three ttmes and all these two or
three times he was rejected He was
put on a temporary basie In some
other post and finally we find that
this particular gentleman has been
made the Director of Archives 1 do
not know how 1t happened

Mr. Speaker: I am sure the hon
Munister will try to explain that

Shri Datar Yes, I will do that

Shri Kodiyan: Now I inderstand
that there are some officers serving
in the Food and Agriculture Mimstry
at various centres, like Madras, Bang-
alore and Cochin They have now
been called by the Union Public Ser-
vice Commuission to appear for a cer-
tain exammation In order to decide
whether they should be made perma-
nent or not I understand further that
these officers have been serving under
the Mmistry for 14 té 15 years T1f
those people, who are working under
the Food and Agnculture Mimstry
after having put m 14 to 15 years’
service are now called upon to appear
before the Public Service Commus-
sion for certamn tests or examnation,
I cannot understand i1t Normally,
after one year theiwr matter has to be
referred to the Commssion and theiwr
appointments have to be regularised.
But after 14 to 15 years these people
are now called upon to appear before
the Public Service Commission I do
not understand why such a long time
was allowed to elapse, retaining these
people on 8 temporary” bams

Then there 1s another handicap so
far as newcomers are concerned. If
people ure retained on temporary
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basis even after the mormal period
has expired then on the plea that
these people are experienced mnew-
comers will have to be shelved.

Then I come to another pomnt. There
1s a feeling among the pecple of my
State that they are not getting their
due share in the Central Services I
do not know how far this 1s justified,
but there 1s this feeling whach is very
strong I understand that this feeling
1s prevailling in certain other States
also

Then there 1s another difficulty also:
so far as our people are concerned
that 15, people comung from
Kerala are concerned The Pub.
he Service Commussion has no exa-
mination centre 1n Kerala All
the candidates, who intend to appear
mn an examunation of the Public Ser-
vice Commussion, from Kerala have
to travel a long distance to other ex-
amination centres This 158 a handicap
to our people Therefore I reguest
the Government and the Public Ser-
vice Commusssion to open examuna-
tion centres mn Kerala also so
that those people in Kerala, who-
are desirous of appearing at
the examfinations conducted by the
Commuission, can do so in their own
State without incurring unnecessary
expenses

Only one pomnt more and I will
fimish There 15 a practice of the
Home Mnistry to send for reports
about candidates after police verifi.
cation This 15 & parctice which gives
room to corruption If a candidate 1s
selected and fails to obtain a good
report from the local Police, he will
certamly be denied the appointment
I do not say that in every case this
happens, but there have been many
mstances where on the basis of ad-
verse Police reports candidates who
were selected were not appomnted I
can cite any number of instances, but
1 would pomt out only one instance

A well-qualified Scheduled Castes
gentleman in my State applied for a
post in the All India Racdio He was:
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-selected. After the selection Nis case
was referred to the Police for verifi-
cation. The Police reported that he
was an undesirable element having
-connectipn with the Communist Party.
‘Sc, he was denied the eappointment.
“The most unfortunate thing in this
<pisode was that this particular gen-
“tleman at that time was carrying on
propaganda against the Communist
Party. e was an anti-Communist
.and he still continues to be an anti-
‘Communist. Still, he failed to get an
-appointment because a local Const-
able—ultimately this verification goes
in the hands of an ordinary Constable
ior a Head Constable—gave an adverse
report. On the basis of that Consta-
bie's report he was denied the ap-
pointment

Motion re.

12 hrs,

S0, such things heppen. Why
.should we rely on the report of the
Police? Candidates appearing before
the Unlon Public Service Commis-
‘sion are qualified people. After hav-
ing undergone training in educationai
institutions, having got high qualifica-
tions and degrees, they will be given
conduct and other certificates by the
heads of the institutions or universi-
ties. So, inst®ad of relying upbn the
-certificates of the head of- the insti-
tution and other responsible persons
why should the Government rely upon
police reports? ‘Why should Govern-
-ment be particular of knowing the
political leanings of particular candi-
dates? This practice must be put a
-stop to. I am proud that at least in my
‘State this police verification has been
«done away with. No political diseri-
mination is shown there in the matter
of appointment. If a particular candi-
date has got any political leanings
that does not bar him from entering
the government service, If after enter-
ing the government service he be-
‘haves in an undesirable manner
‘aguinst the interests of the Govern-
‘ment of the country or the people
there are adequate provisions in the
Government Servan¥s Conduct Rules

MAY 5, 1900 Bighth Report of UP.SC. 6094 .

1o take proper action sgxinst him aid

port. He may not find but the parti-
cular candidate. There mmy he_nlne

if he has any personal animosities
against that particular candidate. It
is in this way that a lot of corrup-
tion is creeping into the system.
Therefore, I earnestly appeal to the

Shri Harish Chandra Mathur: Mr,
Speaker, Sir, the Union Public Ser-
vice Commission is a great institution
and it is only natural if we are most
enxious and even zealous to see that
it is properly constituted and that it
functions in a manner that it inspires
confidence not only among the servic-
es but in the country as a whole. Par-
ticularly in a welfare State when the
administrative machinery is charged
with very great responsibilities and
when the governmental programmes
and the success of the administration
depend upon the good health of the
administrative machinery, it is only
natural that we should pay greater
attention to our services and see that
they ere in the best of health, that
their morale is at the top level and
that they function in an efficient and
independent manner.

That is why & special place has been
given to the Union' Public Service
Commission M our Constitution, We
would like to examine whether the
Union Public Service Commission has
been able to discharge that responsi-
bility which has been assigned o 1,
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‘whether the Union Public Service
Sdpmissicn today tha} can-
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today does not command half the con-
fidence and respect which 1 would
wish It to command in the minds
«of the services and in the mind of the
public as a whole.

VAIBAKHA 19, 1881 (SAKA)

.Pi.s.c. ) o ey

be filled up by snother Muslips. That
sort of feeling which is created by
such appointments is not at all

thy, o far as the comstitution of

Union Public Service Commission is
concerned. Appointments on the Pub-
lic Service Commussion should be gh-
solutely free from all extraneous cgp-
siderations and I wish we create a
sort of feeling in the minds of the
people that persons of known integ-

rity and independence alone
are selected the Public Service
Commission,

If you again examine, you will
find thet only people who are not out-
standing among the services, whe
have only another three or four years
to put i, like to go to the Unjgn
Public Service Commission. What
happens is that they just wait till it
is time for them to retire; when they
are near 55 or 568 they try to get into
the Union Public Service Commisajon,
go that they get another six years to
spend in service. That tendency must

The Union Public Service Commis-
sion ghould not be made the dump-
Ing ground for people whom Gov.
ernment want to favour, or ]
who ere In high positions who
can manoceuvre Yor themselves o
place in the Commission, That sort
of feeling should not at all be there,

Now, Sir, even in’ the conduct of
affairs—] mentioned it earier, -ﬁ it
is with very great regret that I haye
to mention it again—the Commisafpa
does not create any confldence .in
the minds of the people. I wijll not
mentiop naines, but only give ceriain
facts from which the House cap &kaw
its own conclusions and inferences.
Receptly it has been reported—it ia
mentioned In report llm-.&:
they gaye promotions to
LA.S cadre from among the prowinei.
a] services. Similar promotions

to certain members
mﬂhthﬁsmuv %

(-]
. This | is
f&m%a
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Union Public Service Commission, as
mentioned in this report, or by one
of the Members of the Union Public
BService Commission who is asked to
go and preside over it. Now, it will
surprise you that certain persons who
were rejected even for the Rajasthan
. Administrative Service and who
after & lot of wangling could find a
place only after two or three rejec-
.ons into that Hst, immediately got
a place in the IAS list. You will find,
again, that those very persons who
were just left over by = selection
eommittee presided ‘over by the
Chairman of the Union Public Ser-
vice Commission in the last two or
three consecutive years, those very
persons are now given a chance and
given a promotion, and they are
given a promotion by superseding a
number of persons. If you look at the
list of persons who ave been taken,
this is by promotion. When you have
a selection list, mccording to their owm
lists, that list should be prepared in
such a manner that if the senior-
most person is not worthy of promo-
tion he should ‘be skipped over and
another man should come over. If
you see the list which I have, you
will find that persons as low as 80th
fn the list have been taken over
and taken on to the I.AS, They want.
ed only two persons to be put
on the IAS. list But they
prepared a waiting list of ¢hir.
teen persons that will not be consum-
ed even in five years time, And this
acts in a prejudicial way to the re-
maining people who come to the ser-
vices, There is no justification what-
soever that against two or three va.
cancies they should prepare a wat-
ing list of thirteen persons. Maybe it
is again by accident; I do not want
to impute motives that there are
three Muslims, There was only one
Muslim who could be promoted to
the I.AS. cedre during the first ten
years. All the screening was through
the Union Public Service Commission
In the first ten years only one Mus-
lim could find a place in the LA.S.

MAY 9, 1050 Kighth Report of UP.S.C. 16648

Shri Harisk Chandrg Mathur: There
is absolutely nothing of the type. 1t
would be rather too much to say that
because a Muslim Member of tne
Union Public Service Commission
was this time presiding over it tnree
Muslims came. But it does create a
suspicion in the minds of the people.
You canont get away from it. Here
a Mushim walks out, you appoint an-
other Muslim. Not more than one
person could be found all these ten
years. Herc there are three in the
list—bcause the presiding gentleman
happens to be a Muslim; it may be
absolutely on merit, it may be acci-
dental, it may be anything. But it
does create a deep suspicion in the
minds of the people....

Shri Narayanankuity Menom (Muk-
andapuram): Sir, on a point of order.
In the list published by the Union
Public Service Commission showing
ﬂ.nselechdcmdid:teu,thepmuﬁﬁ-
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persons who were selected did not
conform “to the rules and they did
not come to the particular standards
prescribed by the Commussion, cer-
tainly it canont be allowed. That is
my submission.

Bhri Datar: I would request the
hon Member to speak with certamn
restramnt. Let him not merely say that
he does not attribute motives, and all
along there are insinuations Let us
hmumuammUuJ,onPub-

Service Commission Members
purucularly They are a statutory
bodycmymgmthmrworksowell

Let there be no nsmuations please

Mr. Speaker: Order, order I did
not follow I thought the hon Mem-
ber was referring to some people
very low in the lst, 50th or so,
being put up first In that connection
I thought he was referring to com-
munity, this and that But if 1t 15 not
in that connection, while stating that
differences ought not to be made, the
hon Member himself is making the
difference It i1s open to any person in
this country, to whatever designation
he belongs, to whatever communal
denomination he belongs, to rise to
the highest position 1 the land
Nothing should be said against the
integnty vf any person merely on
the ground of community In so far
as those statements are concerned, I
am really sorry that those statements
are made I thought, somehow I club-
bed those two things together—some-
body who 1s fifty-fourth in the list
being put on the top These are two
distinct thungs He ought not to make
such statements A person belonging to
the Mushm faith is as good a citizen
of this country as any other person
I am really sorry that he should have
either directly or mdirectly made
any reference to the community or
to the religious denomunation that a
person belongs 4o

Shri Harish Chandra Mathur: I am
merely stating facts

Mr. Speaker: Order, order There
8 no question of facts The hon

VAISAKHA 19, 1881 (SAKA) EKighth Report of 16060
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the public services, where I want
notice to be given in advance that
the conduct of a particular official is
going to be impeached With respect
to Public Service Commission Mem-

persion can be made, if the hon
Member tables a motion either here
or it 158 done mn the other counter-
part of this House, then 1t wall be for
us to consider the matter, not other-
wise Hon Members must bear it in
mind. I would not allow any kind of
aspersion against any Member of the
Public Service Commission in his offi
cial capacity, unless it is a suhstan-
tive motion for removing him

Shrl Harish Chandra Mathur: I
have nothing to gay against enybody
-

Mr. Speaker: All the same he 1s
saying'
Shri Harish Chandra Mathur: If

you will bear with me, Sir, for e
minute

Mr. Speaker: What has religion to
do with 1t if three Muslims come mn?
If three Brahmins come, does it
mean that all the Brahmins are bad?
And suppose three Rajasthanis come
in?

Shri Narayanankutty Menon: He has
made a remark, Sir, that last time
only one Mushim came, but this year
fortunately or unfortunately three
have crept mn

Mr. Speaker: How is it
nate*

Shri Harish Chandra Mathur: There
is a procedure prescribed by the
Unron Public Service Commission
itself about the method of certain
selections I am sure you will appre-
ciate this Now, they go and select

unfortu-
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hot be selected. Is there any ratio?
This is & very fallacious argument.
The hon. Member ought not to indulge
himsel? in this kind of argument,
People may not have come in. Other
young men may have come forward
in competition and may have ap-
peared. How is this to be judged?
Shri Harish Mathur: On
their own merits. It would not

proper for me to go more deeply into
It. I have got full facts and figures
which I do not want to go inte, I
you just ask me to substantiate every
word of what I have said, I will do
it here. It is not only I who am say-
ing; the entire R.A.S. of the Rajasthan
Government and their association felt
compelled to be called upon to do it

Mr, Speaker: He is going far beyond.
It he likes, let him table a resolution
that one or all the members of the
Public Service Commission should be
removed. I am prepared to admit it
if it is otherwise admissible, Let him
substantiate by facts prima facie. But,
indirectly, he ought not to refer to
them. He may have & hundred things,
That is very wrong. Iti.leuyiocu‘l
aspersions, If gathers ground and i
goes out into the country. The mis-
chief that is done is irreparable. It
is not right. I do not know what to
do. So mnuch of record has been al-
ready besmirched by this kind of
aftack on members who ought to be
respected in the country. If they are

VAISAKHA 19, 1881 (SAKA) Mz:’moi 16064
Hagieh Chandra Mathar: I diq . 4

bad, let them be removed in the pro-

manner. I have the least ohjeé-
on. I think the hon. Member must
stop now. He hag nothing more fo
|y except this.

Sari Harish Chandrs Matbuy: I bave
got much more to say,

Mr, Speaker: Why does he not say
anything relevant, without
things o which objection is taken?

not asked there about Muslim Law or

Muslim tenets, It is purely a secular
matter,

Shri Harish Chandre Mathur:
umﬁmorum-nuahm.lmlym
to say that the Public Service Com-
mhximshouldcommndmmm
“rEMIwmmmmhgh
next question.

In this report, as the hon, Minister
also said, reference has been made by
the Publie Service Commission to the
general standard of attainments. 1
wish to invite your attention to the
earlier report in which reference has
been made to this very point. It was
suggested in the report that the Home
Minister should discuss this matter
with the Education Minister and coms
to certain conclusions, I raised this
question also at that time. I asked the
further question whether this matter
has been discussed with the Minister
of Education and whether they have
given any consideration to this matter
and whether they propose to do any-
thing in this direction,

In this report they have mentioned
about the Industrial management pdol
and selections. The report of thé
U.P.S.C, itself hag made a
that it was extremiely difficiit fo them
to make selection and even in
the selection, their task was rendéed
more difSicult because the Hamy M-
try would not tell them about the



16364 Motion re.

[Sbri Harish Chandra Mathur]

break up of the Industrial rmanage-
ment pool. I refer to page 7 where
they have stated thus:

*“The posts in the Pool carry 8
different grades and scales of pay
ranging from Rs. 350...... The
number of posts under each of
these 8 grades was not given in the
requisition. @ The selection of
" candidates for interview which
was already very difficult because
of the very large number of ap-
plications was thus rendered all the
more difficult as respects the num-
ber of applicants to be called for
interview...."”

The Ministry ought to have furnished
them all this information. I do not
know whether they have properly con-
stituted the pool. I asked a question
that day and I wanted a half-an-hour-
discussion on this matter particularly.
You were good enough to ask the
Home Minister to lay on the Table of
the House all the Government notifi-
cations regarding the constitution of
this pool. They have laid down that
notification, I invite your attention to
para 8 of the notification where they
have stated: that the authorised per-
manent strength of the pool at the
Injtial constitution shall be 200 and
this number will be distributed among
the different grades by the controlling
authority in consultation with the
Ministry ot Finance in the light of the
estimated requirements of each grade.
They should have given a break-up of
this pool of 200 persons before they
asked the U.P.S.C. to make the recruit-
ment to it. That would have helped
the U.P.B.C. in doing this. The Minis-
try has failed to do so.

Again, because of certain criticism
from this House and outside also,
though the personality test continues
today, anybody who does not get a
minimum number of marks in the per-
sonality test is not debarred and he is
taken in service. The U.P.S8.C. have
mentioned in this report that if the
previous disqualifying provision had

MAY 9, 1950 Eighth Report of UP.S.C.

econtinued, 23 persons would not have

these people have got poor marks in
the personality test and if the rigidity
of the personality test had been obser-
ved, these people would not have been
taken. I would like the hon. Minister
to tell us how these officers have fared
in the probationary period or in
services. Because, we have yet
come to a particular conclusion wh
ther this personality teat ig desirabl
or not, whether the rigidity ot the
personality test should be re-imposed
or not. The hon, Minister for Home
Affairs, continuously, for-the last 4 or
5 years, was pressing this point and
urging the necessity and importance
of the rigidity of the personality test.
It was under certain pressure of
public opinion and certain eriticism
from Parliament that it has been given .
up. It is therefore very necessary
that we should know how this is work-
Ing, how the officers who did not
qualify themselves in the personality
test and were yet taken have "fared
in the Police and other services, parti-
cularly in the gervices here.

There is another point mention of
which has been made. Out of the 87
candidates interviewed abroad, 32 were
selected. We would like the hon.
Minister to throw some more light on
these selections made outside this
country, that is, made abroad, how the
Public Service Commission as a whole
functioned in the selection. I would
like to know how these people who
were selected outside, were selected,
whether they were selected exclusively
by the Chairman or there was some
Board constituted there, or just the
Commission is only in name and selec-
tion is made by one particular indi-
vidual Member of the Public Service
Commission.

There is also another matter to
which reference has been made in this
report, and that is a very welcome re-
ference. For the first time, the UPSC
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I would point out here that in the

mde and from the educational side, but
none from the judicial side 1 think
it would be very much in the interests
of the UPSC Hsell if we have a rule
or at least a convention that there
should be at least one member from
the judiciary, who belongs to the high
judiciary, and who 15 fit to go to the
Supreme Court, I do not want any
retired judge of the Supreme Court
to serve on the UPSC, because the
superannuation age 1s 65 in the case of
both But certainly, we can have a
Chuef Justice of a High Court who 1s
gomg to the Supreme Court -ay, at
the age of 60 If sorhe such person 18
appomnted on the UPSC, I think it
would be very helpful in giving a new
tone and a new prestige and respect
to the UPSC In the present set of
circumstances, with the urgent neces”
sity of giving a new tone to the ser-
vices, somefhing must be done also to
strengthen the UPSC

The functions of the UPSC should
also be expanded to cover the tram-
ing and other aspects of the officers’
lives, because only the other day, some
very prominent people who had col-
lected here were éhscussing about the
morale of the services, and they came
to the conclusion that the morale of
the services was not what 1t ought to
be

There is a 1ot of demoralisation, and
there 18 a lot of frustration in the
services today, and people are not
prepared to take the responmibility
which they are supposed to take Since

VAISAKHA 19, 1381 (SAKA) Zighth Report of 16058
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¥ AW ¢ I¥ @9 woewe @
g & s a9 W 9w o7 faww
@ | FET A AW ¥ qwr o § o
%1 qg FEATTY 9w § WX 9@ & a0
T W A w ¥ ey ATy
R, fear gfm ¢ ok g w1 ¥
= ¥, fod wfewec o wfir
w1 § 1 Rz 3w o7 o ok 47 @
g 34w o2 off | agr aw wfEA
A R I ¥ A o W wa
frame &), foft & s 9% ofr gt
T IO qF 1 dar wlt AR gF aww
3 w1 fis QY Aaw 1 Wiy wifgd fe
i ¥ aaeY & < frdr ) I
9 1 IT ¥ 7 ww w7 faarw ) 0
IT W wHETAT ] G w7 AT
§ R TR & I 7 faearw &Y 4
v & R T o oF qer & e
wfe@@ & aET ¥ W dwy



Yéoso Mgion fo.

ot fegrar fag]
ww ¥ o et § 3w §F WY Wy

fawww Y | @ o o e s
fr Qur awlt §

“The relations of the Commis-
sion with their Governments also
carne up for consideration as it
is very necessary to maintain
econfidence in the proper func-
tioning of the Commissions. ‘While
the statutory position of a Com-
mission has to be zealously safe-
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in the year .. 487
advice was communica'éd 385
of caséh

a heendoftheyssr . 2ap
Number of cases on which
Government have tsken

decision . . &
Number of cases on which
mmen have not

1aken decision . F+33
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wowar § 1 aw gl wfew
¥ o<w o efefacdt § 1 wrbwwn
w esi i PR @ W
w Ow & fiwr w¢ fieare v Wi
o wpan At § e o I & el
fegrmmy el oy & Y & woR A
# wer wwar & o wy faem Y
wr ww A 3w & wfe og¥ wmwEl &
a7 | 9§ v we A grar § wie
v A 3% ¥ Ay T ) s 7
foms frmr ¢t xfw s el
wrafwdy # wfr qefr § e=fox ag
wweqr v qufr § i god Wie
wafr i A Fogeag fwr a9 )
We #AW mAAFz 7 feoromdz &
fat wfaowr # foed fox o &
¥ sfAge § Y W v forrew
farar | Az ¥ I 7 ¥ 0§ wrfway
w fogeamy fiear

12.40 hrs,

[Mz. Drrury-Seeaxsr in the Chair]

AT & W X We ¥ feew fnd
w4 | ¥ waw & wgew g g fr Wi
aft w51 #7Q ¢ fF W & s oo
ared & Qv A gT §, I w7 A
W ¥ AR T A F oagadr
e g WO T TE A g Aamwy
¥ g § s, A qenEt ae
IN WY WA FH T wIAT AET 9T,
¥fier 3T & ot wrdermar & fawrer
firar fr gt 7 ot 7 ot 39w
#F o iz g F f fggew W
T FAT T ) %A wTH Ay faemer
§ 1 o w e § g ¥ -
qoanT #¥ W et & 7 cwfed
e & arw q¢ fisdt #) w1 2,
¥ vw ¥ W ¥ §o A wU
ot & 1 & fex g s f e oy
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[shr fgra fex)
IT N g vy § & oy
& Y=w ey W anft § Wi
aTie 9 Wi § Wi I o wiv
rpTw % arg ey W qern
araT §, IE X WA & A T JEAAT
‘frwrer &t oreft § fn g W DEw
#few & o ot ww @d Tuw Twy
2 s ¢ ¥ frad @vil F whew &
sfe e @R aowdr dur ey
2t | ET DR ¥ A F e R
4 1t § o= A wwwar § e s
AT Tar v IR A § 1w
oy Feité & o & o< ag Fone §
“A number of requisitions as per
Appendices XI and XII were
cancelled after the Commission
had issued advertisements or
completed interviews for the
posts. These cancellations cause
inconvenience and hardship to the
candidates after involving the
Commission in a good deal of
avoidable work. It is hoped that
the appointing authorities will in
cases of inevitable cancellations
inform the Commission immediate-
1y about such cancellations so that
further work may be stopped at
the earliest opportunity.”

gg A B & v § 9 F wER
ws0q v drezg &Y ffeww 9y
T v few ofifese 13 § 6 ok
w A ¥ ¥y qew ¥ fad ey
g, TrEr W g Wk I ww
FTA ¥ X TF I ¥ I N B AT
U fear @y | W@ S ® g ol
N ¥ s R gfa N ow vy aw
& g & g R o @ o A
ar § 1 v o § fi argw wgt A
iz fawifar & ™0 7 wwar W
v ot ag +f wEd & s g N et
£ ¥ 39 a@ iAW am 7
@ wT g oy § mfs 37 A ey
A AR, fear o a® o ww A
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wfl e e urr W & oy v
wyf o% uw § ? ¥few ag & www
wm f& ew ey =i ¥
art WX Oy TT At e qer A
¥ WX o3 s o e W ffaw
W dwafi Wk ved W
W T W aw v oy § e e
£ & s 37 & wred forr #) fis 2y
HIRE HT WIES T & fir gy
F T A § &% § vofed o diew
o 7 O T ) e ¥ ww F -
i A< a< ww de ghar § fr dvew
gd «@ AN & aey ag omfy
3 o v 4w g T
oy fifr Tfr @A wrfg? forer & s
& W F 3T F A woee ¥ sfe
wfare 7 &1 g W7 findy frer
o O TP AT mAde W
ofgd fs fedt 9T 1 ey
& ¥ TS g Wy T AW W
< & 6 awg W O & 3w N
¢ o ad W o 7g a7 oF fr 7t
g TRz w8 o frgrre wraenw
¢ oft wfaww 3w & @ wiwar smg
1 §IM F @ R qA8 | IAR-
feadzq 37 & T At IwfgarQ &t
2T ¥ ¥ ¥ ax Negw § dfedwm
g sefimard w aga & foa WX
QU &7 qTHRAT FET T¥AT § WR
¥t fag F @Y oF T ¥ rEw W@
#faT ® T v FW g AR &
g ¥ ug W e fs oY
w2 d 3 o wfgd fe fedr ay ofr
awels @, oA & ff ads
g W 37 & 9 el &1 f awelis
&), AT I W oA AT AL AT
arf W % & qreew B dfgw w3
fafT & |

gl ¥ wfagA ¥ o .
feawrf & 1 weft g g g @
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o &1 s T of fs ot oW
oY g% qdmwer 26z qr ag foerer faar
g cIw F fawed ¥ wTw
e Q¥ safwerdt o wofr ) -}
altfe e sl 2w P & are
0§ 3 ore 7 Y | ¥ oy N Iwy
Rk AT ¥
ford wgy o wwaT § | O U F 7
aéfwdt 2w qu oy afy O Ty feame-
T e g wear o Wi L fafe
¥ feog & amy wy sl o fote
< fegr omar @1 s gEr A ar
iR farde T W E
¥fer wR ag WAt e § afr
o g% A IT % e fear amar
o1 | gafed X aww F Wafady 2w
Y f aF rr Awly & A Feamefer
BT a1 ¥ wfaer 47 WR TRIdE
& g wdr & foar fip cdmferdy e
# St s 4t 99 o I Fedwar o
R eI ¥
fargw e fem s Wt w9’ wWw

qraEffafrgem ., ...

Q% AR aRe - wEr e
aay § 7 avéar andy § A 0

ot fegree fog - w7 g feure-
foor dwe at At &

Qe " weer 99 & off T
N A § |

ot fogrem fog WX A3 R
X Qo @ & ara § FieT am
€ wfedt e & 58 w7 T
a% wrT qEd v aifgd aife o
il @1 wfedt Wt gwew
SR T & |

fedq ofadw & a1 ¥ ¥ wiqua
A uw am W § W 9 T § e
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ot wwwa 1 § 1 3T 3 g fie Fade
Ffendm ot for et ff
wrar w3t § WX ay o fadel 2@
T gNagror wIcasgray
o § 1 BAfad & rgm § W
& wr o § dfiew agr o SheR, W
wife ¥ efigm a7 i § Wi fedw
TR F RPN I o
& o § wfE 3w T @ gifsy
e ot wvd varer Y wreewar
Bl § 1 w0 @ ¥ aarg 7y § e gl
7 g ™ qyaw wiewfay & ag
e wadt eg 7 fer qx g & oY
%7 fdn 2w & ara g o § afew
9fF & o § @ § o ardfes
gfee & ¥ v g g 48 7 wuferd
& fedw wfade & 97 e, o= wifw
gt & § orw a8 §) iy ¥few
e Ty A @
ag gardt fadedr # awar of ww et
t g @1 5w § i eaTo g &
AT Tedm e A ah &
qrey ot o Fordry a0 & v &y Sogwr
W IS § qET AP FwE X T
W% Farer Tt o F Y Y vy Fyerey
qr I7 AR F A W X aow 7
fear § W & wowat g 5 ag &%
# f mar W 9@ #1 sro F gl
£F, 3 # T FW A wex gex
wr faar o FF ® AW =A@
frerar wfgd | S o7 avaw F AT
g gam § i o tfgm @ 4 OF
oo s wE AW q &
&% o' 99 & 9w Y /% | wrer g
& wre¥ fewgw fm § Fom Y fir aree
q fadelr F wqr forerer wfgd waife
a3 & FE ¥ EES § { S g%
g 1 § o T g F 3w y
R ¢ U e owe ¥ daw g
wad § g gy fr afr ¥ § 1 wfipert
Asgdfe =t fr mr &



16077 Sption re.
[ofr fegre fire])

“A very large numbeér of thosd -

who qualify in the written test do
pot puss the test conducted by the
Bervices Selectioh Board of the
Defence Serviced”. °

s s frimaf s
afe & & sy Y st @ |

wift gt sty s & wgr fs

gt Ot 9T AN *T oA oo Qe

7xo Y s ww ¥ wiaw @ar § %
wrfe To Yo %1 FrAT I AT §
Wi o o=t w7 wfaew o wam
fwzr & 1| s wifax €7 T FT w-;
¢ fe o ohfrd 1 §, oEd
tﬂtﬂﬁ'ﬁﬁtimﬁn Qe
gRe Furmugd § 1 P A 7 @
fiarder g sty @ § wrafe BT,
syead ar eftfmafar, 99 & 7 o1 %1
& wr€o To TWo # &Y wY AT ATRA §,
ag O fawroity faeg § 1 g qufed
wAT WTEY ¢ o goeTC Y foree & wfe
o THo WY §W I AT ¥4 faur sy
§ R s ar w1 F wréo dre q@e
et ®Y sy o1 W fom wrke e
T¥o Im’ii‘mﬁwﬁmﬂ’rﬁm

7 o’ T & R
fiear gwr 8, o qoelt feafr s

st woaw feg (fedomar)
RN g

it Fergrerm ferg - v i aw o
¥ amw § oY wy awe Wk i agE
iR g
g o7 e e v Frgear o vy
¥ gwer Aroed & Aot & s
W o WX 7y aw wow ot fs 2w
w dzara fewr oW wear agy @
wg ¥ wrAEA ¥ A Ao @
T W dTa s@ & ol wg-
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Wy & wk O o & folgr & fad
wiwT § 19 ¢ & ¥y vl & ey
W & we aivy o Wi Wit & dowl
# ot Tw § T qU 9 i
o qgt ¥ fagk w@ 12 @ W W
# g } woify wC R o fowr
a1 e e F Ao gw & e
W gy WX o § ofdar ad &
AT WU T § A WK g
oW g &Y g § 9§ wewd g fer
wifed | ag spufew § fe o &
i wg T Har A F A g &
v &R A0 W A wAw g
s v & § @ W W ERw
w %9 7 g wAw g § § dfew
A WO WTg T SET A e
ilﬂﬂ’ffﬁﬁm‘fot{o@o ¥ AT
xafed it § % wrfe To qHo T
w© O & fad g s fed TR
¢ ot o feird o et § et
oft 7y fearmar v § fw smio Qo q@e
T g ¥ fag ava § o) el
T« oF W § wg wifrafor o &,
Tl Y AT AT §Y AT NIFET
g, W To TWo ¥ WA B {GF AT
& 1 s e femrew i o enifeew,
Tead WX Ted W Ifaw A
£ W Tt T W A ol @
& wrgen § fix g qgt wC o S
¥ ST AR W g TR ey &
gfewior #Y agerar §F | W W AT
agt ¥ srhed, dwd, thfad i
wrifeezy wife ¥ wfvw sz o oY
uTaE g Tg W srke To qHe ¥
ot & fedt s st & R Rl
feamaR §

wefter wx frerrr § i wad g
g TeeTe et § | T oY § 9
o gt w & Fr wff ¥ famfeer o



v -arer oY ot &y gveT &7 1 W Y
TR T s QA R,
Ay WaR Age i

[y wpt 7 W Rar fe s § 1

ot wwow fog : Tedie o §
it TR w3 §fard

oft Fergrere Firg : g ot v #Afrd
o oY xu Tz oY TeeT wgw § Wik
W A St § T geE Ao
arzd § | W WY e gnfr &
T e § e o wat F qu o)

o ¥ gEw § e adfadw W
foaratames fear @ | W
Qe wafear fasrft, dfer axhaw
w foardimgaes Ay gwr | woey
¥9 Td waeqr w0 @oft fe At
#w o & adfaew § 7 oW g ) ay
o qemr § % @ aT aerc fare
L3l

o0 qare ey qazdza
£ 1 o a7 gy e W gee §
A AT wORTT ¥ £F A ey v
# fo vt witar §Y Wl & Rfex
ety v € amefy § 1 vt ey
e g § s g & o ok v o
# wic wgw ¢ fr fafireet ¥ wg W
oot Awd feerd) | gw I TNy
w7 2 § el wor o qrar @
4fffir 3T oe a7 o< g | sl

T arr ol ¥ vy @ E 1 A
WY yw avg & €t W gwic v
wafed wre g o fear omar & 1 ot g
W %23 F2few gamzdoa g ¥ Wit
iR & gor & 1 W aft ure-
AT qwft @ A Y A A o AR
& fax o ¥ et Y & TR am,
Pt wy o ater oz, Al oY < a
X Yafrger & GrI4 wweam & fad
B § 1 v W aE ¢ o ety
ATz Y oman § WY Wy wC war
IO gpaw ot g amr &, WX I
TE ¥ 997 9 97 woT F P oy
& % que wit forwrer o7 | X ey
¥ g 7 N7 o ofr aga ¥ weh o
ford amt & o o gER A Wy
TR & @ W A | ag
Tfey qamizies & 0 ¥ 3t W
¥ Aot v ford ot § 7 Y
wifegd |

T wremar A Y T A o
T wr ft OF T I (W H AR
% A% ok < garer off fray 9% oA
T frer 1 x37 fF qfedw § Fmd
W7 Tgge TwzaRE AW A AWRQ
W QR @w v tE & whfrarer
fadmt § | aga ¥ 99T ¥ g www
fe Sy e @@ @ wg feme @
WAT | g aF 3 W FY O | GAR qY
fafewe wom i fis &0 w1 aw
fedt & <ar o qwar 1 OF A
Tidz ¥ wgr w1 fis ot wedr @
o 2l B e s
&< feqy andar | ¥fw & e g
R KRR LR
Wt greeren & wqarc wredt o
Y et geafew o | W wnedy
Eeitey grar & ok fac qe e e
o wewdy et & B ¥ ok wa Frrevar
et r3, ofte ool el Tt
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€ ot & 1 kG f o wry fieelt P
ot ®Y AT Ao TR § & e
TR ¥ vqrEr gy A g, Wt
ATE Ty A g g Kt wfe
wg gowen § fe s & swner QR
fomffar &, & femear @t @
o § et Ay § SN wrl &
¥ & wae A g | ag wwwa § e
qeaTe A § # At | ST wT A
g ot R Frerer &7 1 ot Ty Wt
TR T A wifw A s o
wafed ¥ gwra g fe gl o & &%
Ty A Wt w9 &, gt W
Y o qoAe Wl W arfe & sarer
ooy W S &% | IR R A
g ww A & 6 & o f AR W
@ v av e feanr s

W TR & qg § i o foid
# ardz s § A I w g
fis 3 gael o A fear s
TAEWTE ...

I WY : WX 9T AE A
TEAF |

ot fergrem g : % f a0 W
wehr g

Iurvaw wpw o et e o
W& geft Y iy |

Shri Bupakar (Sambalpur): Public
services are hike the limbs of the body
with which a man works and, there-
fore, we should see that our public
services are kept at a very high level
of efficiency. It is unfortunate that
the Union Public Service Commission
has had occasion to remark not only
in this Report but in previous reports
also about the general deterioration
of the standard of candidates who ap-
pear before it

MAY 9, 1950 Righth Report of UP.S.C.

g

before independence still remain, but
the work that is expected of our pub-
lic servants has undergone almost =
revolutionary change. Twenty years
ago, what was expected of an ICS offi-
cer, say, a District Magistrate? What
is expected of a District Magistrate to-
day? Can you compare? The two
will not compare. Then, the District
Magistrate was a District Magistrate
in the true sense of the term. He was

§

had to satisfy the Government that
the revenue is collected for the pro-
per administration of the State.

18 hre.

Apart from these two functions, the
Administrative Officer had really no
other function to discharge. But,
nowadays, he has practically not much
responsibility as a District Magistrate,
that is to say, the law and order pro-
gramme; it has come to be of very
minor importance. Now, the main
duty of the Administrative Officer is
that of the district level worker simi-
lar to that of the village level worker
at the village level. He has to look
into the minor irrigation projects; he
has to look into the development pro-
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Coming to the other aspects of the
sdministration, they have come into
greater prominence with the develop-
ment of the public sector in the coun-
1ry, after the coming into the fore-
front of the different steel projects,
the shipyards, the fertilizer and a
thousand and one other projects under
the Five Year Plans for national deve-
lopment. We find that the duties and
responaibilities of the Administrative
Officer have become varied and much
more responsible than they were about
20 years ago. But the pattern and
standard of examinations are practi-
cally the same as they used to obtain
about 20 years back.

In this connection, may I suggest
that it is time that the Union Public
Service Commission and the Govern-
ment of India gave thought to the
reorganisation of the system of exa-
minations and testing of the candidates
who appear before them for posts of
an administrative character. I would
draw the attention of the House to
some of the remarks of Dr. Appleby
in the report of his survey which he
did in the year 1858. Of course, he
merely reviewed the position that ob-
tained during the period of his survey
and he did not make any very definite
and concrete suggestions, except the
two suggestions of having an Organisa-
tion and Methods Division and the
establishment of an Institute of Public
Administration,

I quote from page 64: he says:

“But modernly, political demo-
cracy has caused a steady widen-
ing of meaning for the word ‘wel-
fare’, and science and the division
of labour in professionalization and
technology have provided new
means for enhancing welfare.
India, more than any other nation,
has frankly. and emphatically de-
dicated itself to the achievemert
of a Welfare State in these ex-
panded terms. The meaning of
this is that here efforts will be
more various, extended and part:-
cularized with reference to indi-
vidual persons. The Government
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has set out on an impressive pro-
gam not’ merely help-
ing its people but of helping
persons, seeing and reaching them
and their lives as individual beings.
This puts great, new obligations on
public administration, and calls for
m ”lelminp. new understand-

So, I submit that this matter needz
to be reconsidered and proper adjust-
ment made.

Now, I will refer to one or two
points to which the Commussion hes
made particular reference I draw
your kind attention to Appendices XI
and XII—List of posts requisitions for

. which were cancelled after advertise—

ment and list of posts for which re-
quisitions were cancelled after adver-
tisements and interview of candidates.
Shri Sinhasan Singh has made ponted
reference to this ard to the huge wa:ste
not only of Government money and
energy but also tho waste of tim: and
energy of the candidates concerncd.

I would suggest that a lot of mis-
chief done on account of this cancella-
tion could be reduced and minimised if
the Government were asked in all’
cases to specify the reasons why they
cancelled the requests after advertise-
ments and after advertisements and
interview of the candidates. If
Government were required to give-
the reasons why and the circumstances-
under which they cancelled the re-
quests, there will be a proper check
on the different departments and the
labour and energy of the Government
and the candidates will not be wasted'

unnecessarily.

I will make a reference to one more-
point and then finish. That is withr
regard to Appendix XIV where the
delay in communication of references
is referred to. It deals with the list
of posts filled by Government under
Regulation 4(b) of the Union Public
Service Commission (Consultation)
Regulations and in respect of which
the requisite reference to the Com«
mission was delayed. We find that inv
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10 make a proper reference t9 the
Union Public Service Commission?
"There is no explanation. I believe in
this case also, the different depart-
ments of the Government, when they
such unconscionable delay,
should be asked to give the reasons for
the delay, and that should also form
part of the appendices and form part
of the report,

These are some of the lacunae from
-which the report suffers on account of
the defects and delays on the part of
the different departments of the Gov-
-ernment, I belleve if the lacunae are
remedied, the report could be a more
comprehensive and more meaningtul
.ohe to us, Members of Parliament.

F

Shri C. R. Paitabihi Raman (Kymba-
konam): Mr. Deputy-Speaker, Sir, it
may not be realised that in the whole
of the Asian continent, three countries
are referred to as countries where
gome amount of security is assured to

citizens, where an orderly gov-
-ernment is obtaining. Usually that re-
ference is to the three countries viz,
Jupan, Turkey and, like a pendulum
swinging in the middle, the jewelled
ornament, India or the Indian penin-

Service Commission. is mankisd
CHairman who has had a
record in Madras as a civiiin. X'Kis
gt & Member Who was the Speskit bt
the Madras Legislutive Assérnily.
has got a Member who was the Vice-
Chahcellor of a University. e df
other distinguished people kid I
not want to mention their hames, We
must develop a tradition of respectily
them, the people who cinnot defefid
thethselves. They ire doing a maghi-
ficent work of selecting candidstes
in and day out. Thousinds
dates go through their hin
Commission endeavour to
best. As the hon, Speaker
pointed out, if there is any irregularity
we can always strike it down with &
motion in the House. There are E
many other methods of ing wjl
them. Let us not have a fling at them,
gumwewmbermuiumm
‘e must build up a real tradition of
Public Service Commission

the work, if I may say so, well

&

ghg
Fols

i

A suggestion was made that judgm
of the high courts, when they are fit
to be elevated to the Supreme Coupt,
mybecomiwhrmmbwﬁ.ipdl
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1
and if it is properly organised, it wll
Dbe good 1 congratulate the Home
Ministry on the lead given so far as
the establishment of the Central Legal
Service 18 concerned. But may I
suggest to them ome thing® I have
already pointed it out elsewhere
It is just possible that the Law Com-
mussion’s report with regard to a sort
of Central Judicial Subordinate Ser-
vice may come into effect later on
But t1ll then, till 1t comes into effect,
some steps may be taken mn that direc-
tion I do say that it is imperative
that we must take young lawyers from
various States to form panels For
that purpose have a judge of a high
court with the permussion of the Chief
Justice co-opted with the Commuission
Have a panel for our young junior
lawyers of various States who will
appear for and advise in the central
cases It is no doubt true that so far
as the States are concerned, they have
got the Government Pleader, the
Advocate-General, the Public Prose-
cutor, the Legal Remembrancer and
similar other appointees But I feel
that you can have a panel ;m each
‘State for the Central Government's
affurs and for advice

Take, for example, the Industnal
Investment Corporation So many
kinds of advisory work 15 done in such
bodies The appointment of men for
such work should not go by patronage
There are very good, brmlhant men
who are not able to get a place under
the sun because they are not able to
pull wires I think the Mimstry of
Home Affairs will consider that aspect
and see to it that the Public Service
Commissions, 1n various States and
the Union Public Service Commission
are able to get people for this panel

There is also reference to the health
services It 15 a great pity that the old
Indian Medical Service went with the
British Some of its members were
very brilliant men They had an all-
India outlook An Indian Medical
Service 13 very essential m India
Anything that unifies India and gives
an all-India outlook 1z always good
and must be started and must be
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maintamed. What 13 happening is
this. I know of a case A very good
ophthalmic man, an eye-speciahst, a
young fellow, 15 put 1n a State in the
Accident Ward of some hospital, or
1s shunted to some district in charge
of the out-patients and things like
that These vagames will end of we
have a Central Health Service 1
hope the Mistry will consider that
aspect and have a Central Health
Service Though it may not be strictly
germane to the discussion here,
there 18 reference to it m the shape
of an intal constitution of health
services m the report Therefore, I
feel that 1 have got some leeway to
adumbrate this

It 13 no doubt true that there has
been some delay mn the matter of
notifications, applications, giving notice
to the candidates, etc 'What happens
13 this Under Indian conditions, es-
pecially, considering the unemployment
among the educated classes, if there 1s
an advertisement for a service, thou-
sands of people apply, i1t was 25,000
n one case The figures are given in
the report

I know of two definite cases where
the people were really kept on tenter-
hooks for months and months on end.
One 15 with regard to the special re-
crwtment What happened was, the
question was hanging fire for long A
number of people were invited for
interviews Nothing happened Then
finally, they announced a hst Many
States would not take those people
into their service and even today some
of the candidates are m a very tenta-
lising situation Some of the people
are not able to get promotion in their
own service because there are people
already in service who try to get to
the Central Services Delay are there
but these delays should be done away
with

Take the management pool I know
that 1n America really good business-
men, good industrialists and mdustria.
al heads are mmvited to run quasi-
governmental or governmental bodies,
Take the Tennessee Valley Authority
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for instance The management pool 13
a good 1dea. I am glad you are gomng
to take i1t up But now nothung has
been done So many people have
applied There are various bumness-
men and various experts who apply.
Naturally it has got to be a special
cadre by itself and there must be
special conditions But nothmmg 1s
done I know the Commission has
gwven the reasons for the delay, but
then this delay could also be avoided
You must make up your mund with
regard to such services Do you want
them? If you want them, be definite
about 1t, be definite about the place,
advertise, give proper notice, select
.and announce and train the people as
quickly as possible Do not keep all
these matters pending and do not
delay for a long time It 1s neither
fair to the Commission nor to the
services nor to the wvarous persons
who apply

Sumularly in regard to quasi-perma-
nency There also a number of pend-
ing cases are there The Constitution
confers certain rights on the man who
has been made quasi-permanent If
the man 1s a temporary servant and
there are so many decisions of the
Supreme Court on the pomnt, he can
be sent home with just a short notice
and there 1s an end of it But 1mn
quasi-permanency, you have got de-
finite rights You cannot keep a man
temporanly for more than a certamn
period At the end of a parti-
cular period you must make
him quasi-permanent I  know
you have not got rules m exis-
tence But they are not given effect
to You must deal with the quasi-
permanent cases with a little more
urgency I am very glad that the
Commussion also referred to wvarous
cases of quam-permanent people I
find still there are 140 cases pending
at the close of the year They them-
selves admit the delay ‘Therefore,
this is also a case which needs look-
ing into by the Home Munistry

Then I am very happy that the per~
sonality test rule has since been taken
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away It has undergone a sea-change
and we have got a proper rule now.
Actually, from my own personal ex-
perience, I can say that there was a
brilliant chemust n my time in
England who appeared for the ICB.
examination

He was a puny-looking short man
and the Commussion asked “Have you
seen Trafalgar Square?” He said, “No;
I have been reading all the time”.
Still he got full marks So, there are-
brilhiant men who may not have per-
sonality This personality test was
working havoc It was made use of
for lobbylng and diserimmation
through pressure I am glad it has
gone and no mumimum 18 requred
so far as the personality test 15 con-
cerned

Shri Harish Chandra Mathur: Lob-
bymg with whom?

Mr. Deputy-Speaker: If lobbying
and discrimunation are intended to
be imputed to the Public Service
Commussion .

Shri C. R. Pattabhi Raman No, Sir;
I am not meaning that

Mr. Deputy-Speaker: We are dis-
cussing the report of the UPSC.

Shri C R. Pattabhi Raman: I am
much obliged to you, I will make
myself clear about the word ‘lobby-
mmg I am only s=aying there are
political pressureg at a given time

Shri Harish Chandra Mathur: On
whom?

L)
Shri C. R, Pattabhi Raman: Not on
the Commission, I have not fimished.

Shri Datar: I think he should with-
draw that

Mr. Deputy-Speaker: First an op-
portunity should be given to explain.

Shri C R Pattabhi Raman: Sup-
pose there 15 a press campdaign In
fact, when 1 contradicted my learned
friend, Shn Mathur, about this very
question, I am not going to commit
the same fault; I assure him,
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Mr, Depuiy-Speaker: ‘Sometimes
there are lapses also without the in-
tention being there.

Shri C. R. Pattabhi Raman: I am
much obliged to you; I will give an
example. Perhapg it may help Shri
Mathur. Recently, there was a very
eminent person in Madras belonging
to the Muslim community, who got

up and said, “Our community is being-

neglected”. If you are not aware of it,
you can see it in The Hindu; I shall
give the reference and I am sure your
assistants will get it in no time, There
is a complaint that that community
is being neglected; in independent
India, they are not getting enough
chances and all that. He even sug-
gested discrimination. I meant that
pressure, i.e. groups saying in public
giving a sort of publicity to ‘their
views. When 1 said, ‘lobbying’, I did
not refer to any individual pressure
on the members. I will be the last
man to say that., When I am defend-
ing the Commission, I am not going
to impute any lack of integrity in
them. But I do say that this sort of
propaganda. . . .

Mr. Deputy-Speaker: I must say
that even this explanation does not
carry us far. A frustrated man or a
rejected man might have many sus-
picions and he might say anything
that he likes, But when the hon.
Member, who is a very responsible
politician, says that there are cases
of discrimination, when we are dis-
cussing the UPSC report, certainly it
carries same insinuation or implica-
tion, which we must avoid. I think he
must realise it, avoid it and withdraw
the one that he has said.

Shri C. R. Pattabhi Raman: I will
certainly and readily do that. I was
only referring to frequent references
and attacks on the Commission. What
1 really meant was that these insinu-
ations are made against the Commis-
gion. I am not saying they are bound
to be influenced by it; they would not
be influenced by it. I am anxious to
t them more than anything
, 'They are doing a very difficult
and they have an onerous task to

E%‘g
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perfornt and they need all the pro-
tection. Please remember that 1 was
referring to this under the -heading
‘personality test’. I was only saying
how properly Government - have
changed the rules and abolished the
minimum so far as personality test is
concerned. It is very proper, so that
a man of marit does not suffer. The
other day, there was a distinguished
Vice-Chancellor who said that we
must do away with the examinations.
Let ug not go into the merits of that .
now. Today, examinations are the
best tests for finding people . with
merit. Therefore, they are essential.
There was some reference made by
my hon. friends to personality test
and I was really speaking under that
heading. (Interruption). 1 am not
saying lobbying; I am referring to
pressure in the papers.

Mr. Deputy-Speaker: Lobbying
may be there; that is not very ob-
jectionable, because that iz only an
attempt to influence: But when ‘dis-
crimination’ comes in, it means that
they succumb to that lobbying.

Shri C. R, Pattabhi Raman: I am
glad that the minimum for persona-
lity test is gone; it was precisely
under that heading that I wag talking.

With regard to pensions, I shall say
a word, I find pension also is & sub-
ject which appertains in a way to the
Public Service Commission. There
are really cases of pension which have
been pending too long. There are
cases of pension not being paid to
retired men for 1, 2 or 2} years. On
what are they to live? Are they to
live on water and air? They cannot
borrow they are not in service. I
think this is really a case where there
must be utmost expedition. I am sure
the Government will bear this in
mind. ’

Having said this, I shall say again
ice Commission

" that the Public Service

have been doing an excellent job and
they need all the praise from this
House, We must have a tradition, a
sort of convention, with regard to the
Public Service Commission, who are
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really judges in their own way, to see
to it that, when they are not here to
defend themselves, nothing should be
done to insinuate want of integrity
in them. I have got the highest re-
' gard for them.

Bhri BSaiyendra Narayan Sinha
(Aurangabad—Bihar): Mr. Deputy-
Speaker, Sir, the report of the Com-
vmission is presented to the House
every year and we get an opportunity
to discuss it. From that point of
view, I beg to submit that the report
should be able to provide a greater
inkling into the working of the Com-
migsion. In today’s discussion, you
might have noticed that you have had
to call to order several times Mem-
bers who have been participating in
the debate. Not that there wasg an-
xiety on the part of Members to cast
aspersions or insinuations against any
member of the Commission, but the
position is that we are all very an-
xious to see that the working of the
Commission is such that there is gene-
ral assurance, respect and confidence
in the Public Service Commission,
That can be assured if the report
contains greater inkling and some
more details as to how they function

For instance, in the case of wviva
voce, we find sometimes candidates
who have uniformly secured first
class marks in written papers get 10
per cent in viva wvoce, Obwviously,
there does not appear to be any ex-
planation. It leaveg us a guessing as
to how that candidate has got only 10
per cent. It also does not help the
candidate. He has to appear again
and he does not know where he has
failed to impress the Commission. If
the report containg an analysis of
the criteria which the Commission
adopt in judging the merit of the
candidates, perhaps it will help the
candidates and it will also insulate
the Commission agsinst any kind of
suspicion about their working. Be-
cause, you will agree that even with
regard to the administration of jus-
tice, we also follow the same norm
with regard to the High Court Judges.
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Administration of justice does mnot
congist in justice being done; it must
appear to have been done. Likewise,
my submission to you is that thig re-
port should contain some more de-
tails so as to give us a clear idea as
to how the Commission is working,

My personal experience as & mems-
ber of the University Syndicate is
that sometimes we find that the uni-
versity office also tabulates the rela-
tive merits of the candidates on the
basis of their academic records and
al] that, but it goes to the Commis-
sion and the recommendations come,
the whole arrangement ig topsy-turvi-
ed as a result of the personal inter-
view, It leaves us a guessing as to
what were the criteria adopted by the
Commission in judging the relative
merits,. My friend, Shri Pattabhi
Raman said thiat we should not insi-
nuate or cast any kind of aspersion
on the Commission. I am at one with
him. But you must have found the
difficulty with which he was proceed-
ing and several times you had to pull
him up, because he could not get away
from the general impression that is
created, the vagueness, the sort of un-
certainty or the indefiniteness which
pervade the atmosphere. From that
point of view I say—I am not casting
any aspersion on the Commission but
it is because of my anxiety that I
say that the Commission should be
above board and people should have
respect for that just as we have got

respect for the High Court judges.
Therefore, I am asking ... .
Mr. Deputy-Speaker: When he

wants that the Commission should be
above board, he means to imply that
it is not above board.

Shri Satyendra Narayan Sinha: No,
Bir. That is not the point. The point
is that there should not be any such
kind of impression in the public mind.

Mr. Deputy-Speaker: That is ‘a
different thing. When the hon. Mem-
ber says that there are chances for



Motion re.

§
L

above board, it implies that. Certain-
ly, we believe that they are above
board and we
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thing about the institution is
a different thing. But when
we say that we have doubts

them collectively or individually, that
does not make any difference. As an
institution it is a different thing. Then,
we discuss them in a different man-
ner. ;

Shri A. C. Guha (Barasat): It be-
comes very difficult to discuss a re-
port unless something is said also
about the procedure under which the
commission or the committee has
worked.

Mr. Deputy-Speaker: There is no
objection so far as reference to pro-
cedure is concerned.

Shri A. C. Guha: Then the question
would also come whether the com-
mission or the committee has worked
in a fair manner. If you do not
allow anything to be said about that
then I think it is no use our discus-
sing this report at all

Mr. Deputy-Speaker: How could 1
allow that when their fairness is
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can do, We can discuss that.

Shri A. C. Gulia: The procedure
should be discussed both from sub-
jective and also objective stand points,
;heftlh;rit.pmtothemh

Mr, Deputy-Speaker: I do appreciate
that there is some difficulty in that
But really hon. Members ought to
avoid that.

Shri Satyendra Narayan Sinha: 1
just want to assure you that I am
anxious that the Commission must
also appear to be just and fair. That
is my only anxiety. It is not that I
say that they are not just but that
they must appear so. That is why I
suggest that when they submit the
report or send it to the Government,
it must contain some more details as
to what criteria they had adopted,
how they had come to this conclusion,
ete. This will serve as a guidance to
candidates who will have further
chances to appear before them for
viva voce. That is why I am sug-
gesting this.

With -respect to the personality test,
I am glag that this qualifying provi-
sion has been removed. But what I
find on page 5 of the Report is that
the Commission have said that they
will be studying the effect of thig vital
change on the efficiency of the candi-
dates appointed to these services. I
shoulg like to know #rom the hon,
Minister whether the Commission has
appointed any agency of their own to
follow up their work in different
places to which they are posted or
will they depend on the Government
agency for assessing the efficiency of
the work. This point may be clari-
fled by the Government.

Last year, during the debate on the
report of the Commission, many hon.
Members suggested that there should
be only one commission for the whole
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that and thereby they will aiso be
able to infuse greater strength and

A lot of complaints were made last
year with respect to the working of
the State Public Service Commissions
and it was objected to—and rightly
too because that cannot be done here
in this House. But if they are going
to repeat this procedure, as you are

there is this point, which was
referred to last year also, with respect
lie

personal experience, I can tell you
that the persons serving in the public
undertakings do not enjoy the same
sccurity of tenure as those serving in
the Government offices or even in
private management. I have noticed
that, officers drawing wery high
salaries can be dismissed for having
mcurred the displeasure of their
bosses and are not given an oppor-
tunity to defend themselves, The
Board is just helpless because it is
for the Managing Director to run the
undertaking and they have just to
ditto what he says. He has no right
of appeal to higher authorities. When
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théy are serving in Government
undertakings, we should extend ¢to
them also the benefit of security of
service as is available to other Gow-
ernment servants. Last year, the hon,
Minister did hot make any reference
to this question, which was raised. I
agk the hon. Minister to at least tall

cancellation, I really cannot under-
stand as to why, after the post has
been advertised and interview has

come up with the decision of cancel-
ling the appointment, Too much waste
is involved in this and I hope that
this sort of thing will not be repeated
again.

Then, with respect to the tentative
appeintments or temporary appoint-
ments;' which are referred o the
Commission later on, a lot of com-
plaint has been made on that score.
In the Report also several cases have
been referred to in which appoint-
ments were made and were not refer-
red to the Commission within the
period of three months. They were
referred long after three months,
sometimes after six months or a year
or so. This creates suspicion in the
minds of those who are desirous of
competing that those persons, who
are appointed on a temporary basis,
get an artificial and technical advan-
tage over them by having experience
added to their qualifications, This long
delay in referring these cases only
adds to their experience and gives
them undue advantage over those
persons who will come from the open
field. So, this thing should not be
repeated again.
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‘last year and this year again it has
‘veferred to it But I do not know

why the t have not found
. its way to put end to this kind of
‘practice, The departmental officers,

who go as experts, sometimes also
dominate in the proceedings, because
as has been informed by a friend of
‘mine, who is an hon. Member of this
House, the Commission gets unduly
weighted. One of the members of the
Commission is there and sometimes
two experts are there. One of them
is a departmental Secretary
or Deputy Secretary. He sub-
mits a report in favour of the candi-
date who is already serving. So, he
gets an initial advantage over those
‘who might have been otherwise more
qualified but who lack this qualifica-
tion and backing. This operates to
‘the disadvantage of those who are
not lucky enough to get into Govern-
ment service through the backdoor
method. So I make my strong sub-
mission that this be put an end to.

With these words, I conclude.

Shri Aurobindo Ghosal (Uluberia):
‘Mr. Deputy-Speaker, Sir, the Public
‘Service Commissions were originally
set up for recruitment of persons for
higher posts, sometimes of persons
with special knowledge and high
qualifications, and also sometimes for
posts where persons of high merit and
-ability are required. The idea was
“that if the recruitment for these posts
were left in the hands of the execu-
tive departments, there was likelihood
‘of favouritism or predilictions coming
into play. This important agency was
set up with this object In view.

Now, the work of the Union Publis
Service Commission and the Public
Service Commissions of the States is
gradually expanding due to the
expanding nature of our public under-
takings and also the Plan projects as
also the increase in our employment
potential. In order to cope with the
demand of more man-power with
greater efficiency some speedy pro-
cedure should be adopted for recruit-
ment. Instead of going into details I
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features of this Report.

In the Eighth Report you find #
mentioned that the number of candi-
dates is gradually increasing, but the
staff of the Public Service Commission

recruit even
required to be fllled up immediately.

Secondly, the present procedure .
UPSC for recruitment has got to
revlewed It takes about

number of temporary appointments is
increasing. The work cannot be
suspended for the time that will be
taken by the UPSC for advertisement
and final recruitment. So some
temporary appointments are made to
those posts. By the time the UPSC
secures a man after going through all
its formalities, that temporary man
gains some experience in that post
and naturally the question of cancel- *
lation comes in. The important point
is this, Instead of advertising and
calling for applications and keeping
the temporary man in suspense for
years, he should be made permanent
in his post.

The Righth Report, as also the
Seventh Report, of the UPSC com-
plains that the standard of the candi-
dates is gradually falling. Sewveral
reasons may be attributed for this
lowering of standards. First comes
thg system of education, It cannot
be denied that the standard of
examinations has fallen down; the
system of education varies
from State to State, The students are
overburdened with their texts. More-
over, nowadays the practice is to
allow more marks to the texts. as a
result of which cramming for the
purpose of passing the examinations,
develops. Even during my time in
our State in the Matriculation
Examination out of 200 marks allotted



considered. In our country, there is
dearth of qualified persons. Naturally,
the market rate of salary, or grade of

Another observation in the report
should be noted. More candidates are

not coming to the Defence Academy
at Kadakvasla and other places. An
enquiry should be held as to why the
tendency of avoiding employment in
the Defence Services is gradually
growing.

Regarding coordination between the
Union Public Service Commission and
the Commissions of the States we
know that the UPSC has already held
a meeting with the State Service
Commissions about cooperation that
exists between the UPSC and the
Central Government. But the same
attitude is lacking in the case of rela-
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yalifications
are being recruited for dearth of
qualified men.”

The same explanation has been
given you will find here, that a very
small number of graduates who have
passed in First Division are coming
for the Judicial Services. The salary
of the State Judicial officers is fixed
at Rs. 150 in the beginning, wheréas
any lawyer after passing the
examinations in the first Division will
earn not less than 300 in the begin-
ning. Naturally, we have to raise
the standard of pay. What is appli-
cable to the UPSC is applicable to the
State Public Service Commissions.
“Though it is a matter relating to the
States, still for the sake of better
efficiency and also because the States
shall have to execute and implement
all the Plan projects, I suggest that
attention should be given to this pro-
blem also.

Lastly, I have observed a tendency
in the Central Government to bring
more and more posts outside the pur-
view of the U.P.S.C. This “tendency
is very bad and it will encourage more
corruption and nepotism in the
services. I would therefore like to
draw the attention of the House to
this problem, so that even in the
beginning we can check this undemo-
cratic tendency in our Government.
Also, we can mcrease the staff of the
Union Public Service Commission and
i appointments in publie
undertakings under the purview of
the Commission in order to recruit
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persons of high qualifications and also
in order to improve the present proce-
dure of Tecruitment so that speedy
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recruitment iz possible.
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afw s gEfafadt wafy dvam
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WY e To AT A WX W
R q § I Yo Fo T W far amww
og g oF Sfaa &1 Wt s s
e e ¥ g werhire g€ & fore & 234
ey wfcew & wreTe 9% fod i §
T 3IXGTIF | I ¥t oy
fe & 2.4.4s & & 7f o7 fw gt
setfern & € 35 A, Q248 WY )
W # T THE B OF TF g
v ofcrd & it & o e & 9w
fafr ¥ xRS WH
FAT AATHE | TG To WY F AT @Y
&1 g gy o ¢ e o i g
¥T Goo FUE T qore § &Y 3w & 3 ey
%o TG W AN | 7w § R
3§ To WX AE § Sfew
quafad; € Ty L To AFTT Hr AT
wf ot § @t I 4 2 W% Ay fear
wrar & fF T ¥ o w9 @ 4
o fom # g Y § 5T W [ ¥
3 9T o &W & femr amar § S
ot g &, fom Y ore @ SW & o
¥g T f6aT 9T | W9 R WTE T
N a@ Fgd & dfw o o ww
To wd ¢ Ofwd, 7@ *rf T T
¢, afe & wmgen g fe Aome T 0%
¥ ag @@ A foor om0 & g e
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* & frvrer w7 & wiw o arq ) oy
WTee o fo ¥ LAY WHETC AT Y A
Rx 3 7 fod 7@ E 37§ g wiw Ree
Aoy

fems wfew whinm & smafie)
Tyfed s dzr ) row §
e wis ffear w1 sl el
o 1 Ty o o feafy § )

Wt aCRIR FT W aT wfgd 1 e
o Tz qHo A AN wrAw T¥ darfonr
TR W @ #r wedy A @ §
¥R & ¥ Ay 7 sfsas afaw s
&1 g 7 §), afex w7 a@ ¥ 39
Tt Y Fwft § 1 & wgw wwww
f i a3 4t § o fs it o 8,
T A ENAT § AT AT HY AR G
fFar @ o= a% o7 &
faw & farearar 7 €Y e ~ama fear o @r
e A IR Fgar IR »
w ford @ frdg w€m fire oY Ywe
fear o @ 38 Ot W, @ Tw
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gy | soivew feqr o 4, SO &
ford xo wry w1 s vy A fs R
& g ¥ o §Y 2y afees afaw
sfru WY aTsE &Y, SE A oY TEHE
wr €fear & wrage ovr § 9 W g
a0 7@ g fed, Wi W I
&9 TG § A SN & a g Ay @
fremmidfmr e whdd
S i xF o arw e ) O
frer g ¥ 233 wwme, O fr @ w1
¥ WRT Q%o To WGFE 9T W
g & Wik & §W ¥ W= Ko Fo
9 Tg¥ wrad, wol 5w a1
® ar & S W 9T g §
@ w A% frar o, e IfE
W ¥ ofees afag sfagm & sradr
TR § W IR T @9 W W
g w fod & =g % afesr 7 W
sy 27 #Y o aw g d ag afeww
wfee sfor & afed firm oma, o
T &t

TF AT S T WA g g
T aF afers afaw sfvew ¥ =
o frgfe o1 @ars &, 99 & oF &
27 =fgd Fe o sfiret 3w & ot
woTc ¥ & 9 fs gt B9 ar gré
FEF N ONE) Awamd
wgwa g fe g # ofeers afaw sfaw
Fy o w4t wferssT 9T TEwT wifgd fom
< & f iy A€ ar gré wE 9 @
§ giw o W g Seg A F
o @) ¥ 3w 7 ag wrawr ¢ fr agr
A & g ® g fre, ag gEdy
e R M g AP I T TR
ofire afay o & aX & & s
g § 5 @ awg # wE T
¢ 1w oy 0 & ag e § e gy
fefo ¥ arggrasar d | W
+ft @ @ § fr oag Wk s
qr o W @ frgferr § awd &
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R fted ) WHrawa
g &), /e s ag WA Wy
Tt § Y a8 g ey ¥ o s
wraar & 1 xw fod & wgm fis ofeens
#faw sfmm § foq o o fagfer
S W wfEe AT S A
wifgd & 9 & X F & Y€ aw
R T U | §G W W
fefew s @ @ v 37 & A
IR+ ¥ ol wgr o A  a@ W
TR T THA § AT 9T I ¥ v
fear o e & 3w ag & ST
¥ gred ® w1 wR Ay 7§ aga fem
TR { W F AT qF AL FAT
AT § 6 A 7 &9 6 T T |
%W gfeaw wfaw sfagw & oo @@
wi # faga w2 oY gré w1 ar g
MIWRAY| @I TTE
sfer foreare dar g 1w W g
xer frenfag gy &t 99 ¥ @9 & faormw
qar i | s garatrs & & e
AR R £k o T o
fod sqrar & sarar Mt @@ a6
gt wifgd fr agr a@ a3 frmfag,
oim #x s grf o | o A
w97 ¥ g & 9w fow & ok # @i
oo & & & fewr & wher &), 49
o |

w & & 99 g e 9% e
W & g e fads A ¥ wme
qx fraferar &v afr & avfr 1 &7
g @t e qem fe g A R
o faar dare fiear & s€ & wETe

& W ¥ ovar & e F wwew dav
gar W@ |
Shri Shree Narayan Das: (Darb-

hanga). Mr Deputy-Speaker, the
importance of the admumsirative set
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'{Shri Shree Narayan Das]

L1
up, especially in a democratic admini-
stration is fully realised and it was
with this intention that the Constitu-
tion made a special provision with
rmrdtomhentotpersmmelto
function in our country.

Having regard to the importance of
the matter, there are three aspects
with regard to the services which
require our attention, These are right
recruitment, right training and right
allotment. As far as this report is
concerned, it is concerned with the
question of right recruitment. It is a
matter of satisfaction that it has been
fully realised that in order that there
may not be any patronage, and in
order that intelligent persons may be
appointed to the services, appoint-
ments to the services must be made
by an impartial body.

But, from time to time, complaints
have been made here as well as out-
side, and the attention of Government
has also been drawn to the fact, that
the system of recruitment or the
method of recruitment is not quite up
to the mark, Some foreign experts
were also appointed to go into this
matter. In our own country, some
gentleman was entrusted with this
task, In view of the fact that the
very structure and the very pattern
of our Govermment has changed,
there must be some change in' the
method of recruitment.

It is all right that a body like the
UPSC has been appointed at the,
Centre, and various State Public
Service Commissions in the States.
But the mode of examination and the
way in which recruitment is made are
practically the same as before; of
course, it is true that certain new
cadres have been introduced such as
the Industrial Management Pool and
so on; and the idea of having an
Industrial Service Commission is also

under consideration. But even then,-

the method of
quite satisfactory.

Some hon. Members have expressed
satisfaction that the minimum pres-

examination is, not
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But from the report we, find that.
there is some comment gomewhere 1o
the effect that the effect of this aboli-
tion ig being studied by the members:
of the UPSC, Whatever the effects.
may be, the commission in their
report have given the. number of
persons who qualified in the written
tests but did not come up to the mark
in the personality tests, that is, the-
marks obtained by them in the
personality tests were not up to the-
minimum required previously. There-
fore, they have specially mentioned
that the performance of those officers
will be under scrutiny to judge when
ther they are efficient or not. But I
would like to say that there is mo
necessity for the UPSC to judge this,
because in order to judge the proper
working of the various officers, in
several departments, there is the
Organisation and Methods Division,
and this Division will observe their
performance., I do not know in what
way the UPSC will observe their
performance. I shall leave this matter
here.

With regard to recruitment, some
suggestion was made by Shri A. D.
Gorwala some. time back. I do not
know whether Government have
given consideration to that suggestion.
Besides, the personality test or the
interview for fifteen minutes by the
members of the commisgsion may not
give a full idea of the personality of
the candidates being interviewed. We
must also see whether the persons
who may have passed the writtenr
exarination and who msy have pass-
ed the personality test are efficient in
their actual working. What is require-
ed for Government service iz not
merely intellectual development or
intellectual achievement, but what is
required in' our country, particularly
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in the democratic set-up is the proper
mental and emotional development of
the candidate. Therefore, as has been
suggested by Shr1 A D Gorwala, we
must also have some expert psycho-
logical examunation with a view to
have a scientific msight into  the
candidate’s mental and emotional
make-up Such an examination will
bring out the way in which the
candidate 1s thinking, whether he
believes 1n the ideology which Gov-
ernment have accepted, whether he
believes in the high objectives that
we have set before ourselves This 1s
very necessary The candidates that
may be selected may be very brilliant,
they may have high intellectual
achievements, but they may not be
following our ideclogy and they may
not be believing 1n the 1declogy that
Parhament has set before the country
Therefore, 1t 1s necessary that some
more attention should be given to this
aspect so as to enter into the minds of
the candidates with a view to find
out whether m thewr future career,
the candidates would be able to show
their belief 1n the objectives that the
State has placed before itself, or that
the Government have placed before
the country—or, the Congress Gov-
ernment may believe in something,
while the other Governments may not
believe 1n 1it—or the objectives that
have been enshrined in the Directive
Principles of the Constitution Other-
wise, 1t may happen that the candi-
flates selected may be good wmiters,
but not good administrators There-
fore, I stress this point that there must
be some expert psychological test
Every hon Member has welcomed
the fact that the UPSC have invited
the chairmen of the State Public
Service Commussions to a conference
and discussed matters of common
interest with them That 15 all right
Some 1nkling has been given here as
to the subjects discussed But what
were the broad decisions arrived at?
Some 1dea should have been given of
the conclusions arrived at and the
nature of the subjects discussed Of
course, there 1s some mention about
it, but what was the general opmnion
expressed by the charrmen of the
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State Public Service Commussions? If
tlus had been given, then we the
Members here would have been able
to appreciate the immportance of 1t to
a greater extent 1 welcome this sort
of conference, and I hope that in the
future reports, some mention will be
made of the subjects discussed and
the broad decisions that are reached

The commussion have said that the
genera] standard 1s gomng down, and
that the deterioration in the standards
18 continuing Some measures must
be adopted to check this deterioration.
One general suggestion 1s that the
educational standard in all the univer-
sities should be maintained at a high
level In this connection 1 would
like to suggest—I do not know whe-
ther there is at present any such
arrangement—that just as there has
been a conference of the UPSC mem-
bers with the members of the State
Publie Service Commussions, likewise,
there must be some annual conference
of the University Grants Comnussion
and the vice-chancellors of the
different umiversities and other insti-
tutes which are engaged 1n offering
degree courses, with the UPSC, and
these matters regarding the standards
of the candidates should be discussed
I do not know what the Central Gov-
ernment are doing in this regard But
I would suggest that the Central Gov-
ernment should be seized of this ques-
tion fully For, m spite of all our
professions and all our speeches here
and outside, the standard of educa-
tion, s it appears from the various
reports of the Public Service Com-
missions, both at the Centre and in
the States, 1s going down, in spite of
the expenditure that is being mmcurred
and in spite of the reform that we are
carrying out

It has been suggested in thus report
that the lure for the purely admim-~
strative jobs 1s increasing Even
persons who have passed the M Sc or
other technical examinations are
applying for the administrative ser-
vices What 13 the reason for this
lure® There can be two reasons for
this One 18 that the terms and con-
ditions of service of the administra-
tive services are better than those of
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the other services, As regards those
who are engaged in doing work in the
various laboratories and research
institutions or technical institutions,
their terms and conditions should be
improved, or at least they should be
80 levelled up that there may not be
any difference, for, what we find now
is that a graduate who has put in four
or five years in some scientific work
also comes forward and appears for
the IAS, IPS, IFS, and leaves off all
the experimental work that he has
been carrying on, and then comes to
join the service. What is the reason
for this lure? I have already mention-
ed one of the reasons. The second is
that the administrative service gives
more prestige, whereas the research
work carried on in the laboratory
.does not give any prestige. Therefore,
the emoluments or the terms and
conditions of service and also the
prestige should be equal in all the
spheres, in all the levels and in  all
the departments.

The relation of the Government
with the Commission is cordial, and
that should be maintained. It appears
from the report that there has been
no point of difference between the
*Commission and the Government in
giving effect to the recommendations
of the Commission, I think that is a
very welcome thing, and that should
be appreciated. I think Government
will continue to pay such regard to
the recommendations of the Com-

mission as is expected.

Shri Satyendra Narayan Sinha refer-
red to the powers of the Commission
with regard to the appointments made
by companies and undertakings in
which the Government has majority
ghares, I would like to support that
idea. They are practically Govern-
ment bodies and most of the money
spent by them is granted by this Par-
liament. Therefore, all appointments
made to such companies and under-
takings either by boards or commit-
tees or individuals, should be under
the supervisory power of this Com-
wnission.
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terms and conditions are laid down,
and then no suitable candidate 1is
available to the Commission, Some=
times, the Commiisaion says that on
such terms and conditions suitable
candidates are not available, but there
is a general tendency and hesitation
on the part of the Government to
increase the pay so that such posts
could be filled with suitable candi-
dates. Heed should be paid to the
recommendations of the Commirston
to increase the emoluments so that the
posts are not allowed to be filled by
persons who are not up to the mark.

I think it is quite wrong to make a
cancellation after the Commission has
issued the advertisement or inter-
viewed the candidates. In a planned
economy, there should be no occasion
for that. Once advertisements hayve
been made and candidates have been
interviewed, Government should mnot
come forward saying that they do not
require the posts to be filled up.

There are a number of papers in
which the candidates have to qualify.
There are somé optional papers. I
have not fully enquired into the
matter, but it is said that some of the
optional papers are such that a candi-
date who has taken up that particular
subject as his optional, gets more
marks than others. That is unfair.
The questions set in optional papers
should be of such a standard that no
particular candidate gets undue
advantage from the marks that he
receives in that.

I do not know if this question 1is
being considered by the Government,
but it is before the public, and it is
felt that IAS and IPS candidates of
one State should be posted in another
State. Though it will involve some
additional expenditure and some diffi-
culty in language, this would be in
the interests of independent and
impartial administration. I think this

- suggestion should be considered by

the Government, and the practicability
of this suggestion should be examined.
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oft s v (mpwT) QTSI
Ry, Y W6 v wrdnr o foid
Te g owa fa Q@ k) g/ T2
awe ¥y wmewd W from o g
fs o o Sroiy Wi s gq
iy W w1 v @A
AT ST e WY @ 1 T8 wwwT wrar
¢ fir fafae wfem & At #F sarew
WywRT QA g S ¥ wma W
% % & forg & ¢ ag v & O
g1 &fer ¥y & §, dur v g9
Tt & T a2, e v A
w7 o SAEqr TAT §T @q g

woest F g ¥ A &, afew 2w K

forerer #Y aETETT AY AR f g A
o1 né &, w¥ I T 9T qGT AT
wifge st mar ) wafeq o s
gfeeno A axA A wrawwar § )
R T FHRkay § gfeesr o
e § & 3e faatew of, @ a0
3 @ =nfge fr T a0 Y ST
faer ot Aar gieesior a7 Jar | gio
X w@d fao gz waws & fs %
a1 WA % w57 9T {fAard A ¥
faare ooy 1 a0 sAow g fea
Fr aga § Toaqa A feemr
T &, W7 IqF I I9AT A FH
A& T AT IAFT ¥T T 9T fagw
femr a1° 1 qE ¥ T&A H qe-franz
& drm 7y s ot wg o o fe
TSQUT ST AT T AT FA AT
§ X 8RR s g w1 a7 W
21 @ =g Y B ey e da
wrav 7 frgqe frar and watfs st
ardufas g &1 f s gar R
YT FTRA FF W G W [T R
warT & A Y mra | fagwa e
a1 @ 7@ gfewr § wm § aga
¥y gwear fae awdt § )

70 o & T FgN IEH §
fe gt afew & @ @ S P §
114 LSD—4
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fe forereY fedte wger fear mar § &%
giftw w12 §, w2reT gr wrhieT S
§ it vy g wa ovw ar v §
AT o ag wre @ Y, A A waga
fe oo afares (@ w@ o= g
grn, & g7 geqmt A oo A
wrw @A & fag, SR g7 wfe fedt
T o +fr ®¥ wrawr T 33, gafae
ag w&lt § fr gant feedft F 7 @d
faar I |« & g T AY A W A«
far wre Ay fefy & 7 carr T Wi
48T TIW T TAT TAT AY A Sy
a3 wvan;, R aw ¥ ¥ 9y 2 frw
T &, AwfeT 37 waw g fw wae
i foedr & 7 127 famr war @ Qar
AATErTor warT &4 g WA fv fadfr
N 7 g & wf7 wrgwr 7 @)
AT 9% ¥87 wATT §, qPA 7 W17 g
aarg w37, f& gfiq M2 1 e
T HAT ggr a7 YW & e ymArawm &
BEAT AG AT O 1 w4 a@ X
FEET 0T wifer G7@ & fqg of
a7 o faator fear @ g4 § W
ITRT TET § ALY TEAT AT AHAT |
A gg AF A0 WA ol % qF
feod Favm 4 a7 @ ¥ 1 qR
Farat v @ fe o s & fRo ag
weiT glrarrrs T & 7 A A
fasraa § fe sad a8 # 78 TIew
a@r & st Foaefy Arvfraar @YAr wfee
IE I 7FE A AG AT A1 7wt 0
AT TATZ F ATAA qE WATH AT
sgm B gad fag o waa & frafe
farar

A ¥ o ¥ ag w0e § e
& WA w1 faatn w37 & 9g@ qg @
T o faare v & e wmar ag wrinr
feeft d Rara @1 dvenw § fie
WY 8 fedt e 9 @ Wd wgr
o e A & agh ¥ faw
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A afy wgar Wy fs wror ww gEw
o0 T § w8, dfer oW
wrr wy fedt of fra e v d fear
wrd oY et fermmr oft swT Qo W W
FUR WY agr St Iy fewny oy Swr
T IR ST AT AR
& v wiE %1 fedt $3fT eamr o
*x fear avd, dar awgr §, A s
qaETT @AW &)

st wo wio wgrwrg ( afeww
rarorge) oy F Syear wniEe o

off wew wstn : 7y Ifem Aaw
af % s wrg ST AT A Y

ow areitr geew  : wrfaa

it wew w5 : AT fedly o
fawa & art & &€ wqaw A & o

JqTeAW WPRW : IAR AT
Ay feedfT &gz ae g

ot e 23 : A< gurr §
TaAdT x§ T 9 faare w2 fe wran
ag 3t § @1 afY fr wwer feedy F
@ far W | W Aee frar
R & a7 for @ frord ov qgay
8 fr oot o, & & v snfge, &Y
¥ 9T ¢ fis o g oY o osar
wa aa Feqr @ A fo gl W
¥ fog WX F1e ¢ @@ v wrw ¥
forg w=mqr wgr 9§ Ag wAAT wAW oA
g dar fis goity wYE w71 wax § ofw
agr & Mafpar TR el @
g6 AT Wy 9 Toerd wifx
NE T AITISTE 9T TEARE
&t feare T nfgd )

% foqré & wefism 7 Y vy &
S AT ¥ qF FTHT 7 T JoeTr §
fo Tufmard #1 3q7w vt frear o
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Wi Trwsywamas s
gt rar § o gfrafedy arew v
7 M €@ o w wyr & ) afiew faye
% %t Tar gur w8 fear v § fe

o T% Tur Ardy vrow ag § fe pr?

A wRfre wreh & fewr &
qeaw e w T ¥ Viwa
¥ aoerr o foolr o de@ @
% fag s0m s & arsaw §
Ff ot & 1 gAYt g ® s 0w
o miit &1 ag agd & ag
feft T A awrh ey g
oo ARt €7 &4 #r qag ¥
o wuT faardy & = v #Y
sfirera af| &, e ow
oFRATA %Y, w47 #7 392 ¥ Aw
SO & WA &7 ww A £
I 98S TTOWNT WEN & &
¥ fow  qfwm w1 AW

|
XN
2
4
ﬁ.
1
|
|
4
ay

“Enghish should continue to be
the medium of examination and
gnglish may be admutted as an
altermative medium after some-
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time, and both Hind{ and English
should be available as alternative
media at the option of ths candi-
date for as long as is necessary”.

€ T4 | § Ardrg qofr of &
W wva g § fe @ afafa
& mwARZ & ya ¥ oe fewr §, =%
Frfr #X f% 3% after some time
¥ §FT | 4% after some time
TETNEBR §, TE UF UAT AwaA
g ¢ 5wy femn & oo ot
faar Iv wwaT & 1 &Y Fwr § o wwH
T T W AT qT Y /A AT AG |
o afi o ¥ wqdw § fr o e
. JwraY & gveT § 3w Q7 faar
& & clewmit & wreaw w=1 ),
A W ¥ a9 ;A W N gy
s fesfeneyt & fyrdt arqEd
sRfes W & s ¥ fe
W wT W@ & I g W e @
| g 2w R T o favafaameay
7 fowr fer a1 Rfows qmmy &
wrsge A 47 o1 & SA% G ¥ anA
ag 0% ¥¥ wEeA ¢ fw fow avg @
T Aann B wfadfmar ohwmn

‘g 87 Nfew”’) & § gy Fr ww
qaTe %Y I5[AT 97 R @ & afcmr
s grfr | fvaw o wr Afew wifigg,
oT | ¥T 3 AT BT ) 97 g 9
AR ¥ g ¥ u A 6
& wak W7 a9 & ¥ ¥W
fawrfar o www w00 wfge arfs
ot grr gt ar ged wfow st
vuww ¥ formr s oW @ &
gowr faeraw 7 @ Wi v awen

@ W
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% wfaws mw off e
dfer ovr ww o W Wi s
femmar wvgan 1 & e F ot gt
qgen ¥ & Wy faw oy @
T4 WX F WY swnw e W@ oo
afew @ art § qw gmTCor & faw
w for T s oY W fefes
o F o Y A § S Iy
ardifor ofmar it & & & wwY
wahT g 9 & 1 ¥ W e §
It oqre fear qg sfawr &y & Afe
TAS wET T

“The Commission hopes that
candidates as well as their parents
would themselves weigh carefully
the prospect of success and not
fntter away their money and
energy m the vain pursuit of com-
peting for services for which the
candidates are not adequately pre-
pared”.

e ser g s 7g  wm-
@ gt safe gr foar
g & o TEwT TwwT FAT a1 A
1 AN Ag a® ¥ @ w 97 W%
0T AW FAW R | Aqrar faEmey
1 yg wraAr @rates dfr §
% ¥ §9F9 ¥ 4% gEE AT STgar
§ fe arae o fede fafedl @
go 97 frare st Weyae g e
g g & w7 & fe ar hfag fis
T g wuh fafea e & &3
dX I ¥ Rece H gU WX I
NPT oG W IFTRY
wga & s O fafes oo § aga
sl freed §, arfes o8 § vaew
& X g 1 & gura ¥ wigen §
o AW qOEx A AT T §
@i TR ferdm ey s
&t arg fe wrar ¥ @ A W & ar
adr | W Sifod Tw goe sfeay §
wriaT o fed W 39 F § Y g wrd-
for gfec & avqwr freed &, oY 3off
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o e & e glan §f W Ew
sfemgi @ owm 33 o wmrvEwer
o I o v o ag § e e
fafem  olmr gt § wix fisg & o
PNt T amA I 1 WA W
ATAR BT GHAFAT § | T AT FEAY
wifgd frs o &1 sl e g, forwr
areey wean §, 7t fafaw oler &
o | TF AHT W T N FRL A v
&, ag @ @ wam

T F A f 9 -
Y TRATE A T T IATEAT AT IIEAT
g1 frmd swwa § SA ¥ wfdew
R e d ffadd) qradt s
it & wfedaw o1 fgedt aenor sy
A dar< frar wmar 1 A w AT w1
raraor € Qar & e o Feie o fgedy
VAR AU FA F7 WTACEAT ST
& ¥ oY § 1 wifET Fg oA A
it fawy s o & fod oo
wex wfx 7t fed & | v & waw
e § fe o & W owy A 08
=aeqr ¥ ardft fs wadft & «{q
arq o &1 fgdlr  swwoor oY aw
Nl ® Soeew fraw

it svere (Tefinfi) : SuTsaw wgea,
gfram afees afee whaw & foe
* 997 T § @SR} T AW Agn
g fs ol s 7 e wft fawr-
fat # arg w< faar &, ag a@
sERar Kt ara § 1 2 foag & wf ww
fie d ag v wawarg e &
fat og fort ™ & @ fe
sfgT #f dx ¥ & 7€ fawfon
sy AT 15w FeE & mf aral
9 AT & fawre s s &
ARG FITUITF T TR
W HH ISAT AT wTTErw & |
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W foiYd & qw g oy ferer Tar
4

“It was observed in the re-
ctuitment that administrative posts
still continue to have a special
charm for many aspirants to
Government service and technical
and scientific personnel are no
exception to it. Numerous candi-
dates belonging to the technical
services or holding technical posts
had applied for the Indian Admi-
nistrative Service (Special Rec-
ruitment). The same feature is
noticeable in that recruitment to
the Industrial Management Pool
Obviously it is not in the public
interest that technical and scienti-
fic personnel who are needed
at present in their own line should
feel tempted to go into the admin-
istrative line, often at a late stage
of their career”.

%o fawg o a<HT A aga i
¥ fa v wf@ 1\ W o
¥ wm & owr gk Aqw A
Yior wE Ww @ Y, SfET fiee
Wt it W arfefes safim oy
Arwfar gre 3 gefufrfer ofvw &
AT ATER & | 9 g Tl R oY
Tad i WG ? W @R
¥ A T W@ @ § WK o Wy
eI W é W g 37 ¥ fad qafar
wiwa Wi gafefer owHw T
0} W I FA § | A gEdr A
& woeT AT e wefafrefar
AR A W wTCw ag e
e ofaw ¥ gefufeety afaw &
F-g¥r, gfawrd Wi Setew wik weg
O & | vu fod ag s § s gtae-
fier s EFiwer qeame wr A A
ararg W gfeerd A wifid, o
fir qefafrefer afve & & ot &
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@ &1 o 77 § v qoere § 3 w1
= wifgd e Hwew oiX aiafeles
v § qefafrfer afee & o wr
wrvg v fear o 1 A ww A F
T FEIE AT g § | g ek ok
sen W § W v ¥ fd @ W
wafey ¥t e W weg W W
wvery ¥ wr§ o yoey foad wor amen
fead wot ¥ ferd dove o 0 W
ford fead o wF a1 § ) ¥w ford Te-
farrefor afve & oY d-a i &,
¥ 2witvw Wi smafefes o w
T www §

O us g fe
9 e d fomar mar § %

“Every year, there are a number
of posts for which suitable candi-
dates are not found in response to
the Commussion's methods of com-
petitive recrntment”,

AT 2w At WY @@ @ g,
wife &< wr § | TR W wE-Er
# 1@ gy @ O AN 3w W -
/7 W, & ] ufers afes &
wraerR el | 3w R F e
oY & gy v § fF avg sy R A
afm e 31 o, jeus#
31§ Y ¥ g sfaay o s
4, ¥t woivm 7 Faw 203 AfweEy
BT WK 3% iRy o S
b iagmraaar ? g gy sEAEe
wTE Ay % w1 g, ST i 9g s
waws & g agr seee
wrafaY o it 7@y §, Ofew e mre
el ¥ g W wefEe wrafiay
w1 fmtor 5@ & fordt #1€ 3re waw Ay
AT T § | W EEHTT AT
I et ¥ 3T W@ g, fom ey
faefeer masiie ¥ wrlo dto THo AT T
e <o fra T & et e qufufived-
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TTTT | ¥ 1w oy & e gt
firy wr & firc mar § 1wt oY Qrefiy
fer oy g ey ot & qrow &
T fi oo @ved oy d, ey
R S wafy we @ ¢, wiafefow dw &
# e € ot @ 1 o e fe
1&g } 9 fod o wrft ferey
e Y AR A N sy
el F warar st §, o W e wé
7% § f gra g wvad frre o
¥, Forw ¥ wrcor ez sy Ay Predr
timwofomag d fe o e
WA feme o oo ¥ R Wl
WrRey Ty ey § 1 3y ST & fs 2y
w1 iy & il ardarea Wik & A
R} %R wfarray w7 forarier T A &
@ o qg wraws ¢ fs 3w & wea,
T, srier Wit $aw sfwray o
T & 3T % wedy wat fvoy ferar v
& wa=y firar X | S v 7w aret

o & o $I ATy FaTT AraeyE

Rrrar % Frer g 1 et Fe R §
6 growre Y wire & G safwry oy Tt
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O aWy  qudny fear omar §, o
fx o3 Ao w7 sty feur oy
{1 ufed o oy vty P e
T ¥, W v R § 6 R
¥ o gary wfer §, 37 W wE A
% wiR O aw fedy fowr 2 ¢
IR Frgwr won wfgd ) dw A &}
wf gowrdy v &, o fis sl e
T gyet ¥ A JuT wT A §
T O TE DN AT AF AR IAET
wfeg ¥ aifes worsfer i &

foi & dowre 33 7 v mE
2--

“, ...21 cases of appointment of
non-Indians in the service of Gov-
ermnment of India.”

Motion re.

e & amr tfom w7 ¢, 7
sHymmic e shadwe
& W % g A few omar &
# ag s e e Y A g e el
w §, ¥ fow 20 & duvew & o femr
T} 9T FH FT Q@ &, U T WAE
2

Mr. Deputy-SBpeaker: Shri Bhatta-
charyya. He assured me he would be,
very brief

Shri C. K. Bhattacharyya
Dinajpur):; Yes, Sir.

Mr. Deputy-Speaker, Sir, my friend

(West

how we have been used to work. We
1ok up to the orders of the superiors;
it i not necessary for us
below as to what the people are fesl.
ink about what we are doing.'

That is exuetly the angle of vislon
which now requires a change. Our
Administrative Officers and persons
who come forward for accepting ad-
ministrative service shouid feel amd
act really as the servants of the
people. While I say this, I should,
at the same time. make it guite clear
that I want them to be as efficient as
the civilians were.

The one merit of the system of
gervices that were set up by the
British Government in India—and for
the matter of that in the whole of
their empire—i.e. the civil service,
was that it was one service noted for
its efficiency. And, that is what we
gxpect from our civil servants,

In this connection I may mention
two names, one of Sir William Vin-
cent, who was an old Home Member
1t is said that efficient Home Mem-
pers hike him had scarcely come 1n
India. After that I remember the
ngme of Sir Malcolm S. M. Hailey who
had to face an Opposition in this House
led by Pandit Motilal Nehru himself
and assisted by Pandit Madan Mohan
Malaviya on the one hand and by Shri
vithalbhai Patel, on the other. Even
a man like Hailey felt the impact
the Opposition so much that when
1eft the Government of India to accept
thbe Governorship of Punjab, in his
farewell speech, he made the remarks:
4 am now going to a place where
there is no Patel to trouble and where
tpe Pandits are at rest’. That was Mr.
Heiley's remark when he left the
covernment of India,

I say this to show the smount of
efficiency that is expected from our

R
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cavy] servants 1 do not want them to
be buresucrats like Vincent, Halley or
Hallegt, but I want them to be as
efficient a3 they were.

The system mntroduced in the
of civil services 1n India acted n
peculiar way It took out the entir
cream of the intellect of India an
sbsorbed 1t into the sarvices That was

25§

that 15 what Mahatmaj: found out and
tried to breask. He smd that this
system must not be run with our help
and so he introduced the non-co-
operation movement

I you look to our own national
movement you will find we have two
or three persons who went in for the
vl service and who somehow or
other came out from there and joined
the national service and became the
leaders and made names for them-
selves I may name Surendranath
himself Subhas Bose and Aurobindo
Ghosh They became leaders The
Statesman, commenting on 1t after
Subhas Bose left the civil service,
sayd that “Mr Bose was a loss to the
Goverrment of India” That was the
Statesman editorial when Subhas Bose
jeft government service

The method of choosing the persons
who take up their careers must be
such that we get efficient admimistra~
tors who, at the same time, wil] be
acting and feeling as servants of the
people

Sir, one distressing feature of this
Report 1s that it 1s mentioned—

“Notwithstanding the deterrent
penalties meted out to the defaul-
ters, cases of candidates attemp-
ting to seek admfssion by produc-
tion of false documents con-
tinued to recur in appreciable
numbers *

I feit distressed as I read this We
should have the right type of people
to serve this country This thing must
ceme from the habit of the people
and from the character of the persons
who come to accept service

VAIBAKHA 10, 1088 {SAKA) Bightk Raport of 16143
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I am reminded of a talk I had with
Gen Canappa in Calcutta at a Press
Conference I put it to hum whether
the Selection Board of the Defemce
Services was not known as the ‘Rejec-
tion Board’ He admitted that the
Board had that particular epithet
apphed to it but he denied the
correctness of 1t I must say that we
should take care to see that the Selec-
tion Board now does not become in
fact the Repection Board for our
candidates

There 15 one thing in the end It
15 stated that m some of these cases
the candidates could not be found due
to low scales of pay If that 18 so,
that state can easily be remedied
Why not raise the scale of pay This
thing has been repeated in & number
of cases in this particular appendix—
appendix No 8 In a number of cases
the remark 1s that the candidates
could not be found because of the
low scales of pay I hope the hon
Mimister will look to 1t that the scale
of pay 1s raised at least to a certamn
stage where the candidates can come
up enthuswastically for accepting the
SeTvices

Lastly I wish to make one reference
to one point How 15 it that our
semor officers, after retiring from the
services, become public critics of the
Government” I do not name any-
body But I would ask the hon
Mimster to see what defect 1s there
in the services themselves or what
defect 1s there in the mentality of
those who are m the services that
they become critics of the Govern-
ment The moment they are out of
the services they begin to criticise
When I read those cnticisms I feel
how they were able to accommodate
themselves to the Government when
they were in the services, whom they



6133 Motion re.

[Shri € K. Bhattacharyya}
begm criticise publicly now.
speaking they should have
left the Government long ago The
moment they felt that the Government
was acting m a way which was not to
thewr hiking or not according to the
canons of propriety, they should have
left the service That is all my sub-
mission

Mr. Deputy-Speaker: Shn N. R
Munisamy He will be as sweet and
as brief,

Shri N. R. Munisamy (Vellore).
The motion before this House 18 very
vague, wncomplete and ambiguous
The motion reads as follows.

e
“That this House takes note of
the Eighth Report of the Union

Public Service Commussion, laid

on the Table of the Lok Sabha on

the 24th November, 1858"

The report 18 for the period from 1st
April 1957 to 31st March 1058 I could
not possibly comprehend this motion
I could not make out what the inten-
tion 13 Are we to take note of the
report and not make observations or
are we to make only some observa-
tions which are contrary to the
report?

Mr. Deputy-Speaker: He could
make his observations witheut taking
note of this motionl

Shri N. B. Munisamy* I shall drop
that Let me come to the points One
relieving feature in this report 1s that
in no case has the advice of the Com-
mussion been rejected by the Govern-
ment I am happy about it, because
in the previous reports, when parti-
cular cases were brought to the notice
of the Government, the Government
never accepted them Even after
remtting the case back to the Com-
mussion, the Commussion never agreed
Unfortunately, the recommendations
of the Commussion had to be rejected
by the Government But 1In this
report, no such case has arisen

MAY 9, 1050 Eights Report of UP.5.C
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members of the Commission put the
questions to the candidates and they
have to test them But the represen-
tative comung from the particular
Ministry has got his own views More
of them than not, his views are carried
out and he carries the day This sort
of thing must be banned altogether
Otherwise, the question of partiality,
the question of impartiality, fairness,
etc, do not arse at all What happens
18, the particulay individual who sits
with the Commussion 1s only am
Under Secretary or a Deputy Secre-
tary, whatever he may be, he may
have a particular man in his wview
Most often the only person who has
already been in the department also
flles, along with the others, his own
application Other applicattions are
also examined But fortunately or
unfortunately, that candidate has a
lead over the othe} candidates, for the
simple reason that the representative
of the Mimmstry goes and presses his
case Of course we have the Members
of the Commission there They are
all well-versed, among them are
statesmen, scientists and engineers,
and other categories of persons are
also there Therefore they are quite
equipped to make their own selection.
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But the advice given by the represen-
tative of the Mimnistry need not be
mandatory snd the Members of the
Commission need not follow the
advice That 13 all I would say

Many speakers have referred to the
members as jJudges But even on a
judgment, we have got the nmght to
go to the appellate court and get the
judgment reversed In this case, what
happens?” The selection made by the
Commussion stands as 1t 18 If the

Jar individual, but they say, “We need
not fill up the vacancy " If this 15 the
case, the time spent by the Commus-
sion m making the selection and the
spent by the candidates and the
go 1n vain Therefore, I would
that this hahit of introducing a
party in the Selection Board is
quite correct It will create thas
of cnticism which has been level-
led agminst the Commussion Unfor-
tunately, the Commission has nothing
to do with this Unfortunately, they
do to some extent yield to the recom
mendations of the representatives

a7

58

It 15 something hke trial by jury
and trial by assessors At least the
judges have got the power to disagree
with the jurors and agree with the
assessors Here, the Commission
unantmously accept the opimon of the
representatives sitting with them It
1s better they give up this habit I
find that there 13 much grievance and
hardshup being felt by so many candi-
dates in this regard

The other aspect to which I wish
to draw the attention of the House 1s
with regard to the recruitment of
women to certan services My
friend has stated that there shoul
no disecrmmination Women are
for the admustrative services

Efzs
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do not object 1n that no discrimina-
tion can be shown merely by reason
of sex, creed or colour, or casté But
st1ll, the Constitution provides that we
can make rules and regulations so far
as women and children are concerned.
Women are pre-emmnently suited for
the medical services, and there are cer-
tain services to which they are more
suitable than men But why appoint
them in the police department and in
the general administrative services
and all such services? I say I am not
quite happy about 1t though of course
no disecrimination 15 to be shown and
they should be treated on equal terms
with men m the matter of employ-
ment, etc

Now, instead of having one Com-
mussion, we could have the Commug-
sion divided into three sections, say,
something ke this We could have
a Scientific and Industrial Service
Commussion separately Then there
will be no question of anybody com-
ing and giving advice or having a
panel of jurors and assessors An
Engineering Service Commussion may
also be had Agamn, a Postal Service
Comrmussjon may also be created Lake
that you can have some categories in
the Commussions With the expansion
in industries and in other fields of
activity in the country, with the
second Plan and the third Plan, we
need a good deal of able persons to
man several Commissions With the
expanding activities, the methods of
recruitments should also change for
the better and there could be changes
mn the welfare State for the better-
ment of the country So, there may
be some categories of the Service
Commussions as mentioned already
and they could function democratical-
ly and not lend themselves to such
criticisms as have been made now



6137 Motion re.

IShri N. R. Munissmy]

side, the atmosphere and the condi-
uunintheuvnddedonotumthm

‘Government does not do it, The Gov-
ernment raust give due notice for the
cancellation and the Commission may
also do likewise wherever necessary.

There are some other points to be
mentioned but I would not like to go
on as my time is perhaps over, as
you, Sir, are looking to the clock and
1 also must keep up my promise

16 hre,

Who e fag (Vgas ) Sureast
wgw, A fedew O¥edt § wlt &
famfe® 7 o sarar avere <l & fed
el #r el or @ 9w W
A% *r g% & aite § o Aeww
fedeg Theft & oY w=g aretfy sl
&1,3% ¥ fird oft o ff ot & e ot
wgt et g ey & & v qg®
A ) W W  ®W g QW A
e ¥ R T W et F, g A
it qures o wiaw vt | 9w ¥ A
3§ dver e aw e @ orgm F
Az MR A3 1 TR B NH
oy 3w ¥ wrx P @ aff @
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et s Y andr & v anfge fear aT 0
et g & < Feawy qafafog fen wfiw. . .

IISTW AR A AE ar
gaw fomm N @ a1 F, 6T
AowT 7 Har 7

o o fe : fow F wifafoaa
fr ag &5 wdi

Iy wgvew ¢ ford ¥3wer won
3 v ag Pl a w3 an o
Yo € wo .

We voralre Yoy : %@ aTg A oy
S “?1 W 'l"?tl“l“l.m
tefafrfen afvn &1 aooe §, #
wowar g fr 9w w1 2 fgeit § ey
wvar wrfed, A foerefy oy o T
v & oo o woay & 2w & ford o
% At ag arga faw w8y R § & w7
i oA B o o Ty andy foer s
forst & o %< Foremrr a1 qefafaedem
1 oy w1 F e g o
wresfy gy Afen Gz g s awaT
R it fFafr g @ e § ar
w1 awar § | 3T efafrcew & fad
7g et At fe A ey Afer o
g arrar € ag emdrr s=an
o /% oy qefafrw w= e o
# guwen g {5 wdafady dw 97 & fad
ar ordy § forr Y gowew wefafaeaw
woraT ¢ 1 Ofew & Sfo et «r
ZFAQ F o7 $T 7 FAT §, & awwar
g fagd gast 7t fom Y
wfafrEmy s § 37 & faw
qiAfadt e drv § | Wi worc S W
wIw PTG aw g e &
wga wed fawd a1d g, dfew o gt
wa® g wy § 9 & fad wr w8
Y 9T ENE W wour §, ot ged
frwr ot et & 1 W woR dow
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w1 ot &, g g At i et v
firedt ey o T 3B TRl § 1 IX TR
wry T & o sy Afer o pfwe
wry A BT W 1 TN B qwy Je-
fafoeex o wfed w ¢ ag war
forert ey 7 &Y 1w 3w graw A
w1 ot § e At v oY e qw
wodt &, fow wiedft w qefafrdaw
war § Wi ag gg Wy fiw el a8
TN WL WA HOR &
T Yoo AN F AF ST AT H
Y for fem ag A s qwr wwaT R 4
oy W ¥ a7 § wa & I AN
ey Fr AEX P I W E
fog tefafrdc wfm § draer @
wifgd 1 dar ¥ wrd o ol @ wgr fe
g X7 TT 7 BF AR fir gy q% AN
fagmirad i whd ot}
fr defafrmger & feor & e 810
W & WA IT W7 AT T Y
wifgd oY fir §YY 9T @ w1 F avwar
g & i feet Qefufrefer afam &
urzdt AT T FW ¥ A
37 # q@afedt ¥ g ¥ f 7
M fm A et mar g sm &
ford 7g 2ve ww< AT wfgd 1 & ofr
v o A & qEwa § i arw g
THIC 1 FTF §F IRAEAT 1 QT
fewd i wawa ag § fs wror gw
g MI@w
qaT T AAM | W q@rE W AN
o, v ¥ WA ) gw w a7
qTY, g7 ¥4 & AU YT Y ) 7gT 9
AW T I W W ¥ qg wrar v
g @@ A eger At & 1
st % fodd over ¥ 7Y, w g W
¥ Nfew W= R g e
v & fot § R awr wgw
g fear Wi 99 & avx o fiar fiw
wt & Frd o wr e g 4
wrer AT &V vy 78 | Ty Az ay
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faardt dqoz € ordd A 3§ WY 9T
wux Ay & afasz gz & 1 g7 wer F
fax & oot § o wrar ¥, O
ware a1 6 widh ¥ fod Y€«
Ao ww A T q@arAg g e
AN ek aama g e afra
SR § | AT vy wrfatog
A wgagag d fs M ¥ Y
I 797 9t § ) ¥ Fag wsay v f
farast et g &% o=y v ot perreert
AT §37 F AR Y w7 AT F) T
TTRER AT AT AT g Wt § 2 W
* fod = & WY & 1 far vy &
&1 AT &Y & | AT Arer P AT, W
QT AT ATX, TTT 9T q7%, WIS 4T Y
o F AR uad Fagry
wr o fad wdoft & weg forad 2 §
I w1 § W WG A OWW A g
e AN e fawr oo g & fod g
#ré aga w=q qefafrger o1 wdnd
arfaq &Y % )

XA TF AR gk A A AR
tiegn vefafagfer afaw ok qwé
afafaw & arX F forar war & foe & o
war A 1 ag oF Ay wohra ama }
fir ot @ sfeam qefafrsfen afre &
a7 B & Iefieare g wm A 9%
37 At 4 g faar frwfawr Y fe g
aeeTdt A7 § 1 & wwwan g s wne
w1 ot e weraarY v § oY @
g T 1T ¢ | T aefemy & oy
w1 e w17 7 X o) €1 Tty
w7 &1 § e gw Y A wifgd e
WA R Frw asy g0 Ty
TF Fog T § IR § e o o
A wwe arft Toerd A Wy
ITH [EET AT TF Wrfo Yo Yo ¥
g & arerlt § gk w &
Y 7 ¥ EH WK gafeg & W any
@ sifirer wet & fr gr g wrfie
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[we Tonfix firg)
O~ fir g woerdy At € gafag
ag o arafer sl § g waforg st §
fe s 9 gy qafeat § ot 37w
g e wifed o

wT Gt T To Mo Qo ¥ famfad
A o qw #F ara §, v qR qav 7Y fe
wTaT S 7 W gure g wwar § av adt

WM g wm RN aa g
WX T 6 dwT A gAY A€ v
ey feopeft w1 § W< 2w w1
ot el U nfame r@ A ey
#* wgm fis Tar wfewrs v & 9
Tomen T &) g F ool gy e
9ES % B WA 77 AT A o
fs feviedfur & ok A FwAC
uT #ft wwar § o 1@ A W o aft
HTT o1 i oY st w7 WA e g
g qT A frw wume & & o Ay
A O T A TREC AR g W ®
Y GATOARE Y Arda fr v 7E
5@ 2w &y A fr wure F o
o oofia frer ¥ aqT Y @ & dfwa
wawan g e 59 7 5g o S eraga
R wE B Far 797 @ A TF WA
gidft @ W g 3w A Afx g7 Wk
g v R g g W& o=
M §F FHT § O X ug @ A
TN TRa oA ¥ w A
vt frar w7 3feT oF T § auv
wrgar g s qafaw afre s @
ag g ¥ ) W =2 W I
A&t F@ v 7y @A aifgq fs
wrar 7y seiRarr faArft iR
ARTHATE & TF A g, qataw dwT ¥
WR ¥ T ¥ @ IR R F @gr
TwAL
Shri Balkrishna Wamik (Bhan-

dara—Reserved—Sch. Castes): Mr.
Deputy-Speaker, Sir, I am very sorry
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that this report does not appear to
* satisfactory as regards the appoin
ment of the scheduled castes and
scheduled tribes, On page 8 of this
report, it is stated:

+8

“The total number of Schedul-
ed Caste and Scheduled Tribe
candidates so far appointed to the
various Services through these
examinations—examinations for
recruitment to IAS, etc,—is I3
Scheduled Castes and 2 Scheduled
Tribes to the Indian Administra-
tive Service, 1 Scheduled Caste
candidate to the Indian Foreign
Service and 18 Scheduled Caste
candidates and 1 Scheduled Tribe
candidate tothe Central Services.”

This is not a very satisfactory figure.
I think there could have been much:
improvement if more real -efforts
were put in to increase the intake of
the Scheduled Castes to the services.

When we go through the report of
the Estimates Committee, we find that
mm Class I permanent service, the
representation of Scheduled Castes is
only 0°6 per cent and in temporary
service Class 1, 1t 1s only 0°8 per cent.
This is a wvery sorry figure. The
Estimates Committee have also stated
an their report that there is something
wrong somewhere while making the
recruitment of Scheduled Castes to
these posts. It has also been stated
that for IAS special recruitment, there
was a test and 26 Scheduled Caste
and 5 Scheduled Tribe candidates were
gelected for the interview.

In addition, the Commission in their
discretion selected 133 Scheduled
Castes candidates and 34 Scheduled
Tnibes candidates although they had
failed to attain the requsite standard
in the written test. That is all right.
But when we see as to how many
Bcheduled Castes and Scheduled
Tribes candidates were, appointed
after all this, the number is not very
satisfactory. Only seven candidates
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belonging to the Scheduled Castes and
three belonging to the Scheduled
Tribes were appointed to the Indian
Administrative Service, This i1s the
case

I may go to the length of saying
that sometimes the UPSC recommend
Scheduled Castes candidates but while
making the appomntments those candi-
dates are not appointed, We can give
80 many mnstances

Shri Datar: That 15 an inaccurate
statement

Shri Balkrishna Wasnik: Sometimes
it has been so .

Shri Datar, No Let the hon Mem-
ber not talk vaguely

Shri Balkrishna Wasnlk: I may go
to the length of quoting one instance
and that 15 the appointment of the
Assistant Commussioner for the Sche-
duled Castes The hon Mimster must
be knowing the reasons as to why
when there were some five or six
Scheduled Castes selected candidates
they had not been appointed to this
post and they have been kept vacant
up t1ll now I do not know the reason
and the justification fornot appownting
one from among so many Scheduled
Castes candidates I think as many
as five or six people are there and the
number of posts 1s also the same The
hon Minister might be knowing the
reason because he is in charge of the
same porifolio This 18 the thing

The Consttution has giwven very
wide powers to the Government to
act 1n this matter I may quote clause
(4) of article 320 of the Constitution
which deals wrth the Public Service
Commission This clause says.,

“Nothing mn clause (3) shall
requre a Public Service Com.
mussion to be consulted as res-
pects the manner in which any
provision referred ‘to in clause
(4) of article 16 may be made or
as respects the manner in which
effect may be given to the provi-
mons of article 335"
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Now, we go to article 385 It reads:

‘The claims of the members of
the Scheduled Castes and the
Scheduled Tribes shall be taken
mnte consideration, consstently
with the mamntenance of efficiency
of admumstration, in the making
of appontments to services and
posts 1n connection with the
affairs of the Union or of a
State ”

This 1s a very wide power that has
been given to the Government while
making appointments and whale ful-
filung the reservation for the Sche-
duled Castes and Scheduled
Tribes The Government can go
to the extent of 1gnoring the UPSC and
make appointments I do not know as
to what the Government have done in
this matter The Government have not
gone to this extent but, as I have stat-
ed, the Government have not even ap-
pointed this kund of people who have
been recommended by the UPSC

This has been confirmed by one of
the hon Deputy Miisters, who 15 m
the Central Government I do not
want to tell his name, but this 15 a
fact Thws thing has come out and I
would ltke the hon Mimster to look
into this matter and see that whatever
defects are there in making appoint-
ments of Scheduled Castes and 1n
increasing the intake of the Scheduled
Castes 1n the services are removed

Shri Datar: Mr Deputy-Speaker,
Sir, I am obliged to the hon Speaker
as also to you for having laid down
the correct criteria in respect of the
criticism that has to be offered on the
floor of this House whenever the Re-
port of UPSC 1s under consideration
UPSC, as you are aware, 15 & very
mmportant stautory body It has been
created by the Constitution for the
purpose of seeing to it that the
methods of recruitment are quite
correctly followed and that selections
are made not by the Executive but
by the UPSC themselves Therefore
st is the duty of all of us to see to
1t that the high pedestal on which the



16145 Metion re.

f8hri Datar]
UPSC has been placed is maintained
and no insinuation is offered about
the manner in which they carry on
their work.

1 am extremely sorry that my hon.
friend, Shri Mathur, made certain
remarks which were, in the first
place, far from correct and, secondly,
which lacked to a large extent the
established elements of propriety. He
brought in certain matters. May I
point out, as I shall progress further
on that the very premises on which
he made these observations were en-
tirely wrong and unfounded. The
UPSC have been carrying on their
work very well and the Government
are taking the greatest precaution in
appointing proper "people. It is the
President’s prerogative to appoint
people so far as such dppointments
are concerned. May I point out here
that under the Constitution certain
very high standards have been laid
down in this regard. It is stated in
article 316 that they shall be appoint.
ed by the President, so far as the
UPSC 13 concerned and by the Gov-
ernors so far as the Public Service
Commissions in the States are con.
cerned. There is an important proviso
to it. Because these are Service Com.
missions, those who know the condi.
tions of service and those who have
a large measure of administrative ex-
perience to their credit have to be
appointed. Therefore in the proviso
—I am quoting only the relevant por.
tions—it has been stated:

“Provided that as nearly as
may be one-half of the members
of every Public Service Commis-
sion shall be persons who at the
dates of their respective appoint-
ments have held office for at least
ten years either under the Gov-
ernment of India or under the
Government of a State......”

Therefore, this particular standard
has to be maintained.
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In adition, what is to be don
far as the services are concerned, is

o
s

public life and it is these persons
who constitute the W

and precaution jis taken
persons who possess

qualifications—I am not merely refer-
ring to technical qualifications but to
the highest qualifications—either of
service under Government or of ser-
vice of the public are
‘While making appointments, we
never take into account the question
of the particular community to which
he belongs because all of us are an-
xious that here the best have to be
appointed. The honourable member
who was appointed and to whom my
hon. friend made a reference, was
appointed not because he belonged to
a particular community but because
he hed the highest administrative ex-
perience and great integrity to his
credit.

Therefore, I would deprecate, as
you have rightly done, any criticism
ofthfmlnnerinwhichthe Public
Service Commission are carying on
their work. They have been doing
excellent work and therefore all of
us should refrain from ecriticism and
should not bring in either innuendoes
or insinuations merely because in a
particular case, as the hon, Member
has suggested, certain members of a
particular community found a place,
not on account of the particular
Chairman. There are twa bodies, as
I shall be pointing out. These ¢two
bodies have to do the whole question
of consideration.

In this respect may I invite your
attention to the rules and regulations
for the all.India Services. Suppose
an officer of the State Services has to
be considered for appointment to the
IAS. What the hon. Member meant



36147 Motwon re.
by way of promotion was the appont-
ment of a State Service offieer to the
IAS or the IPS as the case may be
In such cases under the rules that we
have made about appowntment by
promotion the word ‘promotion’ has
to be considered in its particular
nguificance here, namely, promotion
from the State Service to the ull-
India Service It has been made clear
in rule 4, conditions of ehmbility for
promotion There 15 first a commuttee
-4 preliminary commitiee you ¢a&n
call 1t—which has to work and how
it has to work has been pomted out
here .

“Each comnuttee shall meet at
intervals ordmarly not exceeding
one year and consider the cases
of all substantive members of the
Civil Service Regulations”

You may kindly understand that the
expression ‘all’ has been particularly
put ;n My hon friend complamned
that there were some persons at the
top and some persons at the bottom-—
he said something like seventy or
eighty But all those who ere eligl
ble, who become eligible, have got
to be considered, because the expres-
sion “all” has been used-—all substan-
tive Members of the State services
who on the first day of January of
that year had completed not less than
eight years of service, they have to
be considered

After the list has been prepared,
that has been referred to in paragraph
5, the commuttee shall prepare a list
of such members of the State Civil
Service as satisfy the conditions spe-
cified in Regulation 4 and are held
by the commuttee to be sutable for
promotion to the service Therefore
this 1s the first commuttee that goes
into the whole question and then the
selection for inclusion in such a lst
shall be based on ment,—that 15 a
very important consideration that has
to be taken mnto account—and swita-
bility 1n all respects with due regard
to seniority—not with complete re-
gard to semority Let all of us under-
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stand that merit 13 the outstanding or
overriding factor and thereafter, Sur,
the Commussion, the UPSC itself has
to be consulted

The list prepared mn accordance
with regulation 5 shall then be for.
warded to the Commusion by the
State Government and certain docu-
ments have to be forwarded The
Commussion shall consider the list
prepared by the committee along with
other documents and then approve
the hist unless they find any change
18 necessary So the list 1s finally ap-
proved by the Comnussion riself.
Thus you will find proper safeguards
provided in our Rules Twice the
work 1s done and ultimately we have
got the seal of approval of the Union
Public Service Commussion itself, ex-
cept when they consider that certain
chenges are necessary Even In the
preparation of the preliminary list a
member of the UPSC 1s associated.
With due deference to my hon friend,
I should say he was absolutely wrong

8hri Narsyanankutty Menon: On a
point of order, Sir The criticism it-
self was ruled out of order Is the hon
Minister correct mn replying to it

Shri Datar: As the Speaker said
it 1s on record He was sorry that the
record was besmurched with such erl.
ticism That s why T have to put the
contrary side before the House Ieam’
not gomng too much into the details
I am merely pomnting vut to my hon
fmend that he should not base his
criticism on certain reports which he
recerves and which are likely to be
incorrect Let hum understand this

Shri Harish Chandra Mathur:
Which of the facts that I have stated
18 wrong?

Shri Datar: He made a number of
statements—] would not say allega-
tions. He ought to have referred all
these things to me I would have cer.
tamnly gone into the whole question
of recrurtment from Rajasthan about.
which he complaned. These are not



& number of facts certain people
bemng celled for interviews, others
not bemng so called Can the hon
Mmister say that any of the single
facts that I had stated was wrong”

Mr. Deputy-Speaker: If the hon
Member had only brought it to his
notice, he would have got all of them
<hecked up

Shri Datar: I am not in a position
to 1eply off-hand He has stated that
they were called within twenty-four
‘hours I must have an opportumty to
see whether i1t was so

Shri Harish Chandra Mathar: It 1s
perfectly correct He cannot say they
are wrong He may say he will exa-
mine them

Mr. Deputy-Speaker. He has said
+there 15 every lkehhood of their
bemng wrong

Shri Datar: I have used the word
carefully, le¢ him understand We
should set certain high standards,
because as the hon Member has right.
ly stated we have to maintamn, in the
first place, the prestige and the dig-
mty of this high body Secondly we
have also to see that the momale of
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our services is not affected If for
example, such allegations without pro-
per verification are made and if ulti-
mately they are found to be not true,
then the allegations go on the record,
not the corrections That 1s the reason
why I would inmplore my hon friend.

not to be beguiled mnto saying some-
thing which may not be correct We
should not allow the great principles
for which the Union Public Service
Commussion has been established
to be brought down even indirectly
by such innuendoes and insinuations

Then, Bir, some other points were
made With regard to these pomnts I
was surprised that this debate upon
the UPSC has been converted into a
general debate on the services We
are answerable to Parhament and on a
number of occasions and even during
this session in the debate on the Home
Minustry’'s demands a number of
points ebout the services were raised
But here may I submit to you in all
hurmbty that we are considering the
report of the UPSC and their cnti-
cisms or their observations in general
g0 far as they have a bearing on the
services in broad aspects All the
same, as certain pomnts have been
mentioned I shall try to reply to
them, as briefly as possible

In the first place, I must say that
the UPSC had stated that there was
greater temptation for the IAS than
for the other services, including even
the IFS and the techmical and other
services In that respect, the UPSC
has stated that the conditions of ser.
vice should be improved I have got
the varfous scales of pay and may I
pont out that the scales of pay that
are offered, either under the Industn-
al Management Pool or to technical
or technological personnel are not in
any way as good, if not better m
certain cases, than what 1s given to
the Indian Adnmunistrative Service

So far as the IAS is concerned, the
Junior grade is Rs 350 to Rs 950; the
i



grades, the pay of the highest grade
being Rs. 2,750. Very few of the IAS
can reach this figure,

Shri Harish Chandra Mathur: An
TAS man can go up to Rs. 3,000

Shri Datar: Very few.

Shri Harish Chandra Mathor: Here
also very few.

Shri Datar: That 15 why I am anti-
cipating his arguments There are
only a few super-time-scale posts
Now the number of I A S. officers, if
T mustake not, 1s about 1,500—I am
giving the figure roughly Out of
1,500 hardly ten or fifteen can go
above Rs 1,800 into the super-time
scale

Shri Harish Chandra Mathur: Even
in one State, Rajasthan State, there
are at least ten persons in the super-
time scale All the Comnussioners, all.
the Members of the Revenue Board
are such persons There are at
least ten persons

Shri Braj Raj Singh: Every Joint
Secretary to the Government of Indma
35 drawing more than Rs 2,000

Shri Datar: There are 1.CS. officers
who are governed by other rules. My
hon, friend was referring to IAS
Their number 1 bound to be very
small,

Even m respect of other grades the
position is like this: Grade II 13
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Rs. 2500; Grade III Rs. 2000 to
Rs. 2,250; Grade IV Rs. 1,600 10 Rs
2,000; Grade V Rs. 1,380 to Rs. 1,800;
Grade VI Rs. 1,000 to Rs. 1,400; Grade
VII Rs. 600 to Rs. 1,000. It 1s only in
the lower grade where we have not
got such high scales of pay as in the

So, if these are taken into account,
it is very dufficult to say that there s
any scope for improvement go far s
these pay scales are concerned.

May I also pont out that these pay
scales that we offer are fairly good?
It 1s difficult to ramise the pay scales,
though I cannot say anything at this
stage, because the Central Pay Com.
mission are considermng the whole
question. I was therefore agreeably
surprised when certain hon, Members
suggested that the pay scales should
be improved On the other hand,
there are views expressed on the floor
of the House that the pay scales are
very high, especially at the top. So we
have to take mnto account both the
opposing views, and 1 am confiden:
that the Central Pay Commmussion #nll
consider all the questions, the econo-
mic conditions of India as also the
need for gwing reasonable scales of
pay to our officers. Therefore I would
not

Pandit J. P. Jyotishi (Sagar): May
we know the number of the officers
of different cadres in the different
States?

Shri Datar: I have pointed out the
main scales

Pandit J P. Jyotishi: What 18 the
number of the officers in the super-
time scale in the different States?

Shri Datar: I have not got the num-
bers here. I am dealing with the ques-
tion of principle, not with the ques-
tion of particular personalities In
any case, we have got here, almost
for the first time, the view expressed
by some of the hon. Members opposite
that the pay scales should be rused
so as to attract good people so far as
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certain specified type of services are
concerned. Anyway it 1s for the Cen-
tral Pay Commussion. I shall content
myself with saying that in respect of
all such techmical services, non-ad-
munistrative services, we are pving
tairly good scales of pay

The next point that was raised was
about personality test Some hon.
Member suggested that personality
test should go away altogether An.
other hon Member rightly suggested
that the manner in which the rule has
been now amended 15 quite good and
some sort of a personality test 1s ab-
solutely essential My hon. friend
Shr1 Bre) Raj Singh stated that there
ought to be no personality test at all.
The personality test has been kept
only 1n certain cases where you must
understand what personality the par-
ticular person has Because, take, for
example, the Indian Admnistrative
Service These people will be gomg
mto the districts, and they will have
to control the admumistration; they
will have to handle the whole district
You know, Bir, in some districts the
population is very high, as m Bihar
The population of a district in  one
case, 1 found, was about 35 lakhs
And unless the officer, especially an
officer like the District Superinten-
dent of Police or the Dustrict Magis.
tradte, has a personality—he has
to act on the spur of the moment,
he cannot afford to be 1nhu-
man, he cannot afford to be weak—
mere mastery over intellectual sub-
Jects wall not be sufficient at all
Therefore, the Government desire
that some sort of a personality test is
essential to know how the man wall
develop, whether he will be m a posi-
tion to carry out his work, especially
mn the districts, 1n the manner m
whuch 1t has to be carried on I em
pomting out only one instance, but
occasionally a number of questions
arise where a matter has to be dispos-
ed of very quckly, in a human man-
ner, and also in such a way that the
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interests or the requirements of ad.
mimnistration are duly satisfied

On a number of occamons they have
to take decuions, as we are now a
welfare state, there 13, what you may
call a gradation of the exercise of
discretion at varous stages, and these
discretions have to be used properly.
For that purpose you require a man
with a personality Here, when the
candidete appears before the Umon
Public Bervice Commssion they have
to see whether he has the promise of
a personality br, if you will kndly
excuse my umng that word, the
make.up of a personality.

Shri Braj Raj Singh: I have no
wish to interrupt the hon Minister.
But may I ask lum whether he would
suggest that there should be a person-
ality test for the Mumsters alse,
because Ministers have to control the
whole country, a far wider area than
that under a District Magstrate?

Mr. Deputy-Bpeaker: The Minuster
might suggest that there ought to be
personality tests for the Members of
Parnament as well!

Shri Harish Chandra Mathur: The
electorate conducts our personality
tests

8hri Datar: And may I submut that
we are at the mercy of the hon
Members every moment of our lLife®
Therefore, even the personality of a
Minister s developed, thanks to our
gosmnn Every day we are under
re

Mr. Deputy-Speaker: I was mather
going to say that there 15 a personality
test held by the voters when we get
ourselves elected—and Ministers in-
cluded

Shri N; Menon: That
test 1s only for the membership

Mr. Deputy-Speaker: That 1s suffi-
clent



16185 Motwon re
Shri Datar: We are undergoing the

personality test every day here und

we hope we are fanng farly well!

Seme Hon Members: No, no

Shri Datar. I am not speaking per-
sonally

Mr Deputy-Speaker:
they continue, we can
they are faring very well’

So long as
assume that

Shri Datar The difficulty about
personality test was that if these par-
ticular marks obtained m the persona-
hty test or the interview test itself
had to be a particular mimmum
number of marks, and if a candidate
were to fail 1n the personality test
while getting a higher number of
marks 1n the other tests, according to
the wearlier rules—which have now
been superseded—he would not pass
the examination at all Now that has
been removed, and what has been
done 158 that the marks received 1n the
other papers and st the personality
test are pooled together, and 1if a
man passes, naturally he 1s taken My
hon friend asked a question as to how
these people who came m on account
of this relaxed rule have been farmg
It 18 too early to say how they have
been faring On the whole may 1
pomnt out that the new entrants to the
IAS and the IPS are dong fairly
well, because we are getting the pick
of the nation, the most brilhant
students in the whole of India are
drawn to these services and therefore
we are getting the best In addition
to the particular knowledge that they
have obtained or the umversity
degrees they have taken, there 1s a
larger field of their outlook, they
must possess a general knowledge,
they must possess a personality That
15 the reason why all these considera-
tion are taken into account It 18 not
possible for me at this stage to say,
because no assessment can be made
within the short period of two or
three years, but all the same I am
hoping that they would fare very
well

VAISAKHA 18, 1881 (SAKA) Eighth Report of 16186
UPSC.

Shy Tangamani: May I know whe-
ther there are any cpitenia laid down
about personality, like height or
weight, or his interest 1n sports or the
NCC*

Shri Datar: I understand the hon
Member It 1s very difficult to lay
down a test as to what constitutes
personality But the hon Member is
surely aware of the different elements
that together go to make up a per-
sonality

Shri C K. Bhattacharyya I believe
& personality test is something like a
love at first sight

Mr Deputy-Speaker: Which every-
body experiences and none can des-
cribe !

Shri Narayanankutty Menon* And
which always leads to disappoint-
ments also

An Hon Member Not always

Shri Datar. In some cases dis-
appointments are bound to be there
May I point out that the UPSC pay
the utmost care? I myszelf have seen
the way in which they carry on It
1s not true to say that within five
minutes, they fimish the whole thing
They put various questions with a
view to test the general knowledge m
particular, and general knowledge, to
a large extent as you ure aware, 1s
more 1mportant than even technmical
and special knowledge Thereafter,
what they do 1s, they ask those—this
15 one of the methods—candidates to
speak on a subject extempore, given
just then The whole Commssion
watches his performance, they mt to-
gether and in the course of a day,
hardly 8 or 10 people are examuned
Let us be fair to the UPSC They
do their utmost to see to 1t that per-
sonality test 15 not merely, as some
hon Members stated, a reyection test
It 1s not a rejection test at all It is
and has to be a fairly stuff test They
are anxious to know how the man
would develop properly That 1s the
reason why we tried this new experi-
ment of poohng together all the
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marks Let us see how they #0 A

wider outlook, may I point out agam,

affaurs of the country

persons where the departments them-
selves are temporary In that case
you cannot complain that they should
be made permanent Secondly, with
regard to temporary persons who are
there for long, we have made certain
rules according to which they attain
what 15 called quasi-permanency after
three years of satisfactory service
May I also point out that the Finance
Ministry have passed orders two or
three years ago according to which,
in certain categories of cases, about 80
per cent of the temporary personnel
were confirmed These factors have
to be taken into account Do the
hon Members desire that all the tem-
porary persons should be retrenched?

Shri Harish Chandra Mathur. No,
Bir

Shri Datar: If they are not re-
trenched, how can we prowide for
them permanently? The authonsed
strength of the various grades s fix-
ed Sometunes it 1s increased But,
you cannot increase it to the extent of
absorbing mll the temporary persons
If the hon Member desires, we shall
1ssue orders of retrenchment

Some Hon. Members: No, no

Shri Datar. That 15 what we are not
doing We are trying to give them
good conditions of service We are
retaiming them in service with a view
to see the possibility of absorbing
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therp as largely as possible. We have
recently made & rule and that rule
was also placed before the House,
according to which Minstries and
departments are not allowed to create
temporary posts without previous
permussion Secondly, :n  all cases
where a temporary post 15 lkely to
last beyond a year, the Union Public
Service Commission's consent has to
be obtammed If, for example, 1n a
particular case, today, a Minstry or
department believes that a post is
temporary, but if it comes to the con-
clusion say, within 3 or 6 momths,
that the post 1s likely to become per-
manent, immediately, the Commussion's
advice has got to be sought This &
one of the rules which hon Members
have not referred to We have actual-
ly made a rule and we are anxious
that the position of temporary ser-
vants 1s improved as much as possi-
ble With a view to place them on
the way to confirmation, we have
what 18 known as the RTE, Regular
Temporary Establishment of Assis-
tants and some other services There
also, the moment they come 1n, they
can be confirmed according as vacan-
cles arise In one case, I know about
5 years ago, we had a Regular Tem-
porary Establishment All of them
have been confirmed Then, we are
forming the second Regular Temporary
Establishment

Shri Harish Chandra Mathur May
I seek a clanfication” If the hog
Member looks at the statistics which
are provided, he will find from one
Ministry to another Ministry, the
number of temporary staff including
gazetted staff ranges from 30 per cent
to 60 per cent As many as 30 per
cent of the whole cadre of the Minis-
try of Commerce and Industry 15 tem-
porary In this expanding economy,
does he expect that there would be
any occasion to retrench any of these
people?

Shri Datar: Let the hon Member
understand our position The services

of these temporary persons can by
dispensed with 1n the alternative in
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sty eventuality which the hon, Mem-
ber does not accept. Can we confirm
all these persons?

ghrt Barish Chandra Mathur: Why
not ¥’

Shri Datar: It iz not so easy as the
hon. Member thinks. In fact, we
wre tharged with blame for expand-
ing our services. That is not correct
also. We can confirm only a pres-
eribed number. We do not desire also
to retrench all temporary persons.
The condition may not be satisfac-
tory; but the condition is absolutely
realistic. If we have kept them, it is
in their own interest. That factor
should also be noted by the hon.
Members who were critical in this
respect. They may note that unless
the Government took, us they are
doing, & human outlook, many of them
would have been retrenched Iong
long ago.

Shri Harish Chandra Mathur: Kind-
ly get it examined. That is all what
I say.

Shri Datar: My hon. friend wanted
to know why we did not give the
break-up of the various personnel that
we required for the Industrial Manage-
ment pool. There are only certain
Ministries which come into the
picture. We asked them if they can
give today their total requirements in
the different grades and if it were
possible, their requirements in each
of these grades. They found it diffi-
cult, That is the reason why we
have got the list before us and happily
for us, though they found it difficult,
—1 sympathise with the UP.S.C’s
difficulty; it was there—they have
found it possible to make their re-
commendations as per various grades
separately. That is what they have
done. We are trying to absorb as
mehy of them as possible. As we
have stated once, we are immediately
appointing 76 persons. We shall be

as and when the need
arisés. ] mm confidernt that all these
persons will be taken as early as
poseible,
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to do this, You have nof
done it. 1 wanted to know w]
you propose to do it now.

Shit Datsr: What we shall be

is this. Various recommenda

per grade have been given. The
Ministries and the Government indus-
trial undertakings have = large

of choice. Different officers have been
mentioned against different grades.
While accepting the recommendations
of the UP.S.C, these officers will be
placed in chxrge of suitable or appro-
priate appointments so far as their
recommendations in the particular
grades are concerned.

Some hon. friends needlessly
brought in the “steel frame”. We
were steel in the old days. Especial-
ly, so far as the criticism is concern-
ed, there is no steel frame now at
all. It is a frame. It is and hecs to
be a frame.

Shri Braj Raj Singh: Has it become
a golden frame?

Some Hen. Members: Woode..
frame, -

Shrl Datar: It is a frame which ig
amicable, in the first instance, to de-
mocratic influences. Let hon. Mem-
bers understand quite correctly, it has
got to be subject to the question of
maintaining the highest efficlency so
Tar as Government work is concern-
ed. Therefore, I would implore hon.
Members to shed the old critical habit
that all of us had, myself not exclu-
ded. We wert offten using all these
expressions. May I assure the hon.
Member that it is not a rigid frame,
much less a steel frame?

Shri Harish Chandra Miathur: It is
a plastic frame.

Shri Datar: What I desire to state
is that it is not proper to maike
statements. After all, in carrying

our schemes or in implementing
schemes, we have to depend

g2k

§
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Government servants and Government
smployees. Therefore, it does not
look well to make such observations.
Whenever there are any such instan-
ces, surely, they can be brought before
Government, and Government will
take proper action, but to go on cri-
ticising all the officers together as =
steel-frame and complaining that they
are not carrying on their work is not
and is not in the healthy in-
terests of the nation also.

Then, my hon. friend Shri Harish
Chandra Mathur suggested that there
should be a judge on the UPSC. So
far as this work is concerned, it is a
work where the problems of the
services have to be taken into
account; and generally, a judge might
not be necessary at all. During the
last ten years or so, one judge was
appointed. But there are certain
difficulties also. One of the difficul-
ties is that there are certain disabili-
ties attached to the post of a member
of the UPS.C. or the State Public
Service Commission. He cannot accept
any service under Government after
he retires. Therefore, that aspect of
the question should also be taken into
account. When judicial posts are to
be filed, in the practice that is
generally followed is this. I know
the practice in Bombay particularly.
‘Where judicial officers like civil judges
or magistrates were to be appointed,
then an honourable judge of the
High Court presided over a meeting
consisting of the Public Service Com-
mission Memberz. Therefore, when-
ever their services are required, they
can be availed of.

Whenever there are certain points
which are beyond the common purview
and where technical knowledge is
necessary, the UPSC associate with
themselves persons who are called
associate members; their opinion &
not binding on the UPSC, but they
ean bring to bear on the selection or
otherwise of a particular candidate
what can be called technical know-
ledge, technical experience, and also
administrative experience. It is only
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for these purposes that our officers
are associated with the UPSC's work.

Bome hon. Members, without
possibly meaning it, have suggested
that a Government officer who is asso-
ciated with the UPSC exercises his
influence effectively over the other
members of the UPSC. That s not
correct. It is unfair to the UPSC; it
is unfair to our officers also.

Shri Narayanankufty Menom: It is
quite natural.

Shri Datar: In this report, it has
been pointed out who the persons
were who were ussociated with the
UPSC on the Personality Test Board.
1 would request the hon. Members
to kindly look at appendix V. There
are a number of appendices, and they
give very valuable information. If
only hon. Members had looked inte
them, perhaps, a large measure of the
criticism that has been made would
have been spared. Apart from appen-
dix V, I would request hon. Members
to read appendix VIII also where a
list of posts for which suitable can-
didate could not be found as & result
of advertisement and interview, has
been given.

Even now, 1t 13 true that on the
one hand, we have unemployment, so
far as the ordinary posts are con-
cerned, but so far as specified posts
are concerned, so far as the technical
posts are concerned, even now, we
have to admit the fact that we do
not get suitable persons. In this list,
the UPSC have mentioned as many as
74 very important, though technical,
posts. In a number of cases, even in
spite of notification or advertisement,
we did not get proper persons at all.
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U‘Psc goes abroad, he interviews the
candidates there, he finds out all the
facts, he notes down his own impres-
sions about the personality of the can-
didates, and after he returns to India,
the whole matter i considered by the
board as a whole. Therefore, there is
no question of any arbitrariness about
any such appointment. These inter-
views are held abroed, because those
persons are not available here; and it
would net be fair to those persons to
be called here at their cost; it would
be very costly to us also to give all
their passage and other costs. That is
the reason why in some cases, we
follow this practice.

8hri Harish Chandra Mathur: Only
one single member does it.

Shri Datar: It 1s true that one
member does it, but then 1t 1s con-
sidered here. Generally, the Chair-
man of the UPSC also goes abroad.

Then, the hon. Member from Kerala
made certain remarks which were not
fair He stated that generally there
was an impression that his State was
not getting a fair deal. May I point
out here that if there 15 any exami-
nation, and 1f there are any services
which give a fair deal, 1t 15 these All
India Services, and the Central ser-
vices of the Government of India
which give a fair deal to all depend-
ing upon the menits of the persons.
No other consideration 1s taken into
account

My young friend sitting behind me
was extremely unfair so far as the
Scheduled Castes were concerned. We
have laid it down in our own rules
that in respect of Scheduled Castes,
the standards have been relaxed.

Shri Narayanankutty Menon: The
point raised was this I did not
impute any motive to the Public
Service Commussion or say that any-
thing unfair was done, First of all,
my point was that no examination
by the UPSC was conducted within the
Kerala State; that, m turn, led to a
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lot o1 inconvenience to the candi-
dates, because they could not go fo
the examination centres; and second-
ly, the advertisements by the UPSC
are never publicised in any paper
which 315 from the Kerala State.

Shri Datar: This 1s not correct. In
fact, I myself have done it 1n one case.

May I pdint out that in this parti-
cular case, so far as the advertise-
ments of the UPSC were concerned,
formerly they were only in English?
Then, I received a representation, and
in consultation with the Ministry of
Information and Broadcasting, we
first made a rule that about flve or
six newspapers in regional languages
should also receive these advertise-
ments.

Shri Kodiyan: It was published only
In one newspaper.

Shri Datar; Let the hon Member
allow me to point out that one of the
widely circulated papers was one of
the first that we took into account,
so far as Kerala 15 concerned It was
Manorama or something hke that
I forget the exact name.

Shri Narasimhan (Krishnagiri):
One paper 15 quite adequate.

Shri Datar: That 13 what we have
already done, and mind you, we
chose only five out of fourteen lan-
guages. But we gave preference to
this particular paper and to the
Kerala State long ago, not just now,
but about four years ago. As regards
the centres for examination, the
number of candidates also has to be
adequate You cannot hold an exa-
mination where the number is four
or where the number 1s very small.
The number has to be fairly adequate.

Shri Narayanankutty Menom: Can
the hon. Minister say that in any par-
ticular case, adequate number of can-
didates have not applied from the
Kerala State, and, therefore, no
examination was conducted there?
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Sl Daint: 1 have stated that the
number hag fallen short of what ean
be comsidered as the required num-
ber. We gre trying to bring it down
wherever it is possible; and if the
number of eandidates from Kerala
has increased, certainly, I shall tell
the hon. Member that we shall®con-
sider the question of opening a centre
there. But if the number is small
then, for some time, the hon. Mem-
ber will kindly wmit.

Then, a general question was raised,
—and the UPSC also have rightly
pointed it out—about the falling stan-
dards. This question was raised by
the UPSC in their previous report
also. We have taken up the matter
with the Education Ministry; and the
Education Ministry have to consider
the question, in consultation with the
State Governments who are in charge
of education and also with the various
universities.

Therefore, this is 8 question that
has to be considered immedjately,
and is being considered by the autho-
rities concerned, and we shall be
happy if the standards are raised as
early as possible.

Some big questions were brought in
about Hindi and others. We have got
the report of the Parliamentary Com-
mittee and also of the Commission,
and the House will consider their re-
commendations as early as possible.

16 hrs.
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Shri Datar: That is not correct. It
is absolutely unfair to our IAS
officers. In fact, I may tell the hon.
Member that I hawe seen the very
good work that is being carried on by
our IAS officers in different districts.
May I point out in all humility that I
have visited more districts than my
hon. friend in all the States? I find
that our officers are working well, not
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operation with the public at large.
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Shrl Datar: That is what I have
tried to find out. 1 have tried fo find
out how they work, and in this case
we are anxious that the standards are
gradually increased, and thereby even
the members of the Harijan commu-
nity will have larger opportunities.
They cannot say that their number is
so small. The number has to increase
by a gradual, what you can call, de-
velopment of standards in those com-
munities. Unfortunately, the Harijans
and others have taken to education
very late, and I would request the
hon. Member not to press for the
appointment of a person only because
he is a Harijan. We have relaxed
standards, but we cannot completely
dispense with standards, because, after
all, greater efficiency is now neces-
sary, and we have relaxed standardas
only to the extent that it can be done
consistent with efficient administra-
tion. And their number is gradually
increasing.

My hon. friend is entirely wrong
because only the other day in the
debate on the Commissioner’s Report
I pointed out to this House that we
have requested the Allahabad Uni-
versity to coach dbout 100 students
from the Scheduled Castes and Sche-
duled Tribes, and we are bearing the
cost of, I believe, about Rs. 75,000 or
more. That iz the constructive way
in which the Harijans and the Sche-
dule Castes and Scheduled Tribes can
come up. You cannot go on giving
protection all along. We do give pro-
tection to the extent that is neces-
sary, but we have to take into account
the larger interests of the nation
which is trying to be & Welfare Stats,
and therefore greater efficiency is



Moton re.

1}
sbsolutely essential, and therefore it

would be specious, it would not be
correct, it would not be healthy to
say that the number iz not there
These posts cannot be distributed by
way of patronage Class I or Grade
I posts are highly important posts

members from the Scheduled Castes
and Scheduled Tribes I think the
number was 30

Shri Balkrishna Wasnik: Only 7

Skri Datar: 1 am speaking of selec-
tion

Shri Balkrishna Wasnik: 26

Shri Datar. 26 They first selected
26 Then we requested the UPSC
that if possible a larger number of
Scheduled Castes and Scheduled
Tribes candidates should be called
So they selected more than 100, in
addition to the 26 What I am point-
ing out is that these 7 candidates from
the Harjjang and 3 or 4 from Sche-
duled Tribes were recommended after
interviewing all They were from
the original number of 26 and not
from the larger number

We ought to maintain 8 mnimum
standard I would 1mplore hon
Members who are Harjans to under-
stand our difficulties We fully sym-
pathise with their desire to have as
large a representation as possible But
there are certain difficulties 1 our
way, especially during the last two
or three years, the number has been
mncreasing very much That 15 a
factor which should be taken into
account T out of 102 1s not certain-
ly bad and their number, I am qute
sure, will further increase whin they
receive the tramning that we are offer-
ing them.

Shri B. K. Gaikwad (Nasik) On a
pont of information The hon
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2.5,
Mmuster, while gving information,
has said that 26 candidates were
:‘ﬁcted I 50, why only 7 were stlec-

Shri Datar: For interview, my dear
friend

Shri B E Galkwad: I have not
finished

Mr Deputy-Speaker: Here m the
House all are hon friends, not ‘dear’
friends

Shri B K. Galkwad: Hundreds of"
candidates from Scheduled Castes
were selected for interview and out of
them, 28, if I mustake not, were select-
ed by the UPSC

Shri Patar: No, no That 1s not
correct, that 1s absolutely wrong
What was done was this I shall
make the whole position clear There
were about 20,000 candidates in all
Out of them, they selected, I believe,
about 1,000 after a written test for
interview In this first list, thére were
about 26 Harjans—I am giving the
number of Hanjans and Scheduled
Tribes together Then 1t was felt that
a larger number of Scheduled Castes
and Scheduled Tribes from among
those who had appeared at the exami-
nation and who had not come wnthin
the relaxed standard should also be
given an opportumty to appear for
the mterview So 26 was the first
number out of 1,000 or so Then 100
more were added for the purpose of
mterview The selection was not for-
the purpose of appointment at all,
only for the purpose of interview It
was at our request that the UPSC
called 100 more The actual persons
who were recommended by the UPSC
in their list were from the first ‘26"
list, not from the ‘100" Lst

Shri B. K Galkkwad: On a pomt
of information There is this com-
plaint we have repeated not once but
several times So my request is .

Bhri Datar: The hon Member is
making a speech,
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Tribes and the other of general cand:
dates May I request the hon Minis-
ter to instruct the UPSC to maintain
such simular hgts? That 153 m pmpo-
sal If 1t 1s/ accepted by the hon
‘Minster, he can do 1t

Shri Datar: I want to be kind to
my friends, they are my friends
“That 15 my softness, I agree I shall
mot be soft.

Shri Balkrishna Wasnlk: One clarn-
fication 1n this matter, Sir

Shri Datar. 1 shall not yield

Mr Deputy-Speaker. Order, order,
the hon Members shall have to be
content now The hon Minster has
said he would not yield Therefore,
no other hon Member should stand

Shri Narayanankutty Menon: I
thought he had fimshed lus speech and
sat down

Shri Datar: I sat down out of
deference to hon  Members, not
‘because I had finished

Shri Narayanankutty Menon: To
fhon Shr Gaikwad

Shri Datar: I shall brng to a

close what I have to say I am very
glad that we have got a report The
report cannot be burdened with more
details because we know what they
are deing and there are a number of
‘matiars which have to be left exclu-
mively to them.

We have to trust them fully and
implicitly and, therefore, I am obliged
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to the Members of the UPSC for
the labour they have spent, for the
cohscientiousness wath which they
have carried on their work,

I am glad that almost all the Mem-
bers of this House except a few—and
that too in certain details—have
expressed their apprecation of the
very fine manner m which the
UPSC are carrying on their work

Shri Namayanankutty Menon: One
point, Sir

Mr Deputy-Speaker: No questions;
he has finished.

The question 18*

“That this House takes note of
the Eighth Report of the Umon
Public Service Commussion, lad
on the Table of the Lok Sabha og
the 24th November, 1958 "

The motion was adopted,

1612 hrs

MOTION RE CENTRAL CIVIL
SERVICES (CONDUCT) RULES

Mr Deputy-Speaker: Now, we take
up the consideration of motions
velating to modification of the Central
Civil Services (Conduct) Rules, 1955
(8s amended up to 3-3-58) lmd on
t' e Table on the 13th March 1959

The Minister of Stats in the Minis-
tty of Home Affairs (Shr Datar):
May 1 pomnt out, Sir, that this was
not a motion for consideration of
modificatidns etc  What I thought and

I have no objection
being conmdered and I shall try to
reply algo to some of them But the
hmyted scope of this
should be understood

Mr. Deputy-Speaker: This has been
decided by the Committee on Subordi-
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nate Lepslation The Commuttee
conmdered that, once such rules are
laid on the Table of the House, the
House is seized of the matter and it
has the inherent power to recommend
such modifications 1n those rules as
it likes irrespective of the fact whe-
enabling Act stipulates that
all be subject to modi-
by the House or not Whe-
there 1s that stipulation or not,
they are laxd on the Table,
ouse has the mherent right to

But, there 1s one thung It is not
in the ordinary course that these
modifications are made when the

modifications This 18 the wish of
Parliament and, perhaps, they would
pay deference to them and make those
modifications accordingly

There 15 one other thing I was
told that Shra Banerjee had agreed,
when the Speaker had taken objec-
tion to it that there was no time,—

an hour in which observations could
be made

Shri Braj Eaj Singh (Firozabad)-
There is no question of Shr1 Banerjee
agreemng The House 15 seized of

these rules

Shri Narayanankntty Menon
(Mukandapuram) Now, 1t 1s 4 15 and
the rest of the business is the continu-
ance of the discussion on the Report
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of the Sanskrit Commussion. As the
hon. Speaker pomted out the other day
there are about 12 more hon. Members
to speak on that and it 15 not Likely
that the discussion on the Report will
be finalised today Therefore, my
suggestion is that so far as these rules
are concerned, 1t 15 a matter which
agitates the minds of millions of
people, and some time should be
allowed for the discussion of these
rules

Mr. Deputy-Speaker: If the House

agrees that the discussion of the
report of the Sansknt Commussion
may be postponed to the next session,
I have no objection to allotting 45
munutes instead of 30 munutes for this
item of business But we should finish
by 5 o'clock

Shri Narayanankutty Memon: What
the hon Mnster saixd was that he
had agreed only to a half-an-hour
discussion and that the scope of the
whole discussion 15 qute Iimited
That 1s quite out of place

Mr Depaty-Speaker: I am not
talking of what the Minister said I
am talking as to how we agreed on
putting this item on the Order Paper

Shri Narayanankutty Menon: He
cannot say that the scope of discus-
sion of this item 1s so Limited

Mr Deputy-Speaker: I am not
taking that into account

Shri Narayanankutty Menon: My
suggestion 1s that about an hour may
be given for the discussion, and the
further debate on the Sanskrit Com-
rmussion Report may be held m the
next session

Mr. Deputy-Speaker: Is 1t the
desire of the House that the ducus-
sion on the Sansknt Commussion
Report be continued m the next
session”?

Shri Supakar (Sambalpur) The
Speaker the other day said that the
Sanskrit Commission Report should
be disposed of in this session in order
to enable the Government to take a
decision
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than we had intended and those view
have been expremsed. If the Govern-
ment wanted to have the views of the
Members of the House that has been
dohe. So, without going further we
can close it just now, I was rather
solicitous to the hon. Members who
still desired to speak.

Bhri Harish Chandra Mathur: 45
minutes could be given for the
motions on the Central Civil Services
(Conduct) Rules.

Bhri C, R Pattabhi Raman
(Kumbakonam): I should like to say
a few words,
intrude but I would say this much.
These ryles have been placed before
the Houge. I have seen the note and
the rules with regard to delegated
legislation, and the Speaker's inherent
powers. But I do feel this. If an
amendment to these rules is consider-
ed now, will it not be legislation by
the back-door method? I feel that
here is a case of the rules being
placed on the Table of the House, As
far s I know, if certain amendments
are accepted, then, it will be legisla-
tion; it may be subordinate legislation
or delegated legislation. Nonetheless,
it is legislation proprio vigore, by the
back-door,

Dr, Sushila Nayar (Jhansi): How is
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Mr, Deputy-Speaker: Up to 5 o'clock.
On the last day, we should not sit
beyond 5 o’clbck!

Shri 8. M. Banerjee (Kanpur): Mr.
Deputy-Speaker, Sir, I was extremely
happy when I read in the newspapers
that the Central Civil Services
(Conduct) Rules of 1955 were so
amended as to give certain concessions
to the Central Government employees
or to exempt Central Government
employees from various sections which
were considered by the Central Gov-
ernment employees as bad. On
13-3-1959, these rules were placed on
the Table of the House in reply to a
starred question. The question was
whether Government propose to
amend the conduct rules for the
industrial employees working under
the Central Government. When I
read the amended rules, I found that
certain sections which were introduced
during the time of the threatened
strike in 1957 by the P, & T.
employees, viz, rules 4A and 4B,

I will come to my amendments
later on. First of all, I wish to point
out that 1952, an pssurance was
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Dr, Katju, in this very-House on 23rd
June, 1952 He swmd n reply to
unstarred question No 231, that

“Government are considering
revision of the Government
Servants’ Conduct Rules to bring
them 1n consonance with the pro-
visions of the Constitubion of
India "

This assurance was given m 1052 by
Dr Katju, but in 1955 these rules
were brought I personally feel—
and that 1s the feeling of the Central
Government employees in this country
—that their trade union rights and
democratic rights have been mortgag-
ed in the Home Ministry Exemptions
have been given to a section of em-
ployees, viz, employees working 1n
ports and docks, defence installations
except tramning establishments, public
works establishments 1n so far as
they relate to work-charged staff,
irrigation and electric power establish-
ments, mines and factorres as deflned
under the Factories Act ang fleld units
of the CTO I have a feelng that
these people have been exempted
from 4A and 4B, but still the P & T
employees and other Central Govern-
ment employees working m the
Secretanat, survey department, civil
aviahon  Auditor-General's office—
nearly more than 10 lakhs of em-
ployees are still today facing these
obnoxious sections known as 4A and
4B

Mr. Deputy-Speaker. The hon
Member 15 more anxious about his
speech and I am anxious if he 18
moving hie amendments Is he moving
all his five amendments?

Shri 8. M. Banerjee: Yes
I beg to move

This House recommends that m sub-
tule (2) of rule 1 of the Central Civil
Services (Conduct) Rules, 1955 (as
amended upto 3-3-59), laxd on the
Table on the 13th March, 1959, 1n
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reply to Starred Question No 1223,
for the second proviso and Explana-
tion the following proviso be subst-

“Provided further that rules
3A, 9, to sub-rule (2)
of rule 10, rule 11, sub-rule (2)
of rule 12, rule 13, sub-rules (1),
(2) and (3) of rule 185, rules 16, 17
and lashdlnotngl:'bmﬁov-
ernment servant WIng a pay
of Rs 500|- or less per mnensem
and holding a non-gazetted post
1n any of the establishments, other
than railway  establishments,
owned or managed by the Gov-
ernment "

This House recommends that m the
Central Civil Services (Conduct)
Rules, 1955 (as amended upto 3-3-59),
laid on the Table on the 13th March,
1959, in reply to Starred Question
No 1223 rule 4(A) be deleted

This House recommends that m the
Central Civil Services (Canduct)
Rules, 1955 (as amended upto 3-3-58)
laid on the Table on the 13th March,
1959, 1n reply to Starred Question
No 1223, rule 4(B) be deleted

This House recommends that m the
Central Civil Services (Conduct)
Rules, 1955 (as amended upto 3-3-59)
laid on the Table on the 13th March,
1858, 1n reply to Starred Question
No 1223, the following provise be
added to sub-rule (1) of rule 8§,
namely —

“Provided that no such sanction
shall be required 1n the case of a
Government servant, who i1s an
office-bearer of a trade union or
service association of such Gov-
ernment servants, with regard to
any publication of such trade
union or service association™

This House recommends that in the
Central Civil Services (Conduct)
Rules, 1855 (as amended upto 3-3-59)
laid on the Table on the, 18th March,
1959, 1n reply to Btan"ed Question
No 1223, in the proviso to clause (1)



of rule 4A, the number of Govern-
ment servants who were punished
the nature of punishment award-
ed. The total number of Government
employees charge-sheeted for viola-
tion of rule 4A is 941. The number of
Government employees punished is
207. Punishments awarded are: warmn-
ed 3, censured 178, increment with-
19, pey reduced 8, compulsorily
1 and removed from service
total is 207. More cases are
the consideration of the Gov-
t.

Shri Ram Shankar Lal (Domaria
Ganj): Of all the employees.

Shri §. M. Banerjee: You will have
more. Why bother?

The number of posts and telegraphs

g

E%‘E%E

MAY 9, 1950 Central Qivil Servicss 16178

(Gonduet) Rules

constitutionally. The second proviso
to sub-rule (2) of rule 1 zays:

“Provided further that rules 3A,
4A, 4B, 9........ fo!lmnp; e~
tablishments. ..... .

The establishments are mentioned.
My amendment is that this should
be extended to all Central Govern-
ment employees including Posts and
Telegraphs, Civil Aviation, Survey

t and the Secretariat peo-
ple. It should be extended to all. All
persons who are drawing Rs. 3500}~

wards the nation. They have behaved
in an excellent way and have helped
the Government in every sphere of
their work. Thmunomwhy
it should not be withdrawn.

The figures which I have quoted will
reveal that more cases are pending
consideration. There will be more
charge-sheets. There will be more
of censuring and some people may
lose their jobs. In the Auditor-
General's establishment a young man
of 28 or 20 years of age has been
asked to retire compulsorily because
of this infringement, that is. violation
of rule 4(A).

Then rule 4(B) says that nobody
can join a particular union unless it
seeks recognition within six monthg
of its registration. Recognition is not
statutory in this country. Recognition
is a matter of discretion. Whether it
is in the public sector or in the private
sector owners can easily say that
they will not recognise a particular
union.

Recently, in the month of April,
recognition rules have been issued by
the Government of India. That too is
a debatable matter. It is a disputed
one and requires reconsideration

ﬂmmuﬂmwﬂehhmnotbeu
recognised. For instance, I will men-



Article 19, Right to Freedom, lays
down

“All aitizens shall have the
right to freedom of speech and
expression; to assemble peacefully
and without arms, to form associ-
ations or unions,”

Here, rule 4(B) compels the employees
to jom a particular umion which may
not be of their own choice Why I
am raising this question 15 because
this 15 against the spirit of the Con-
stitution It should be withdrawn
This has resulted in the recogrution of
only those umons, which toe the lme
of some people, or which are formed
by the Government sponsored Indian
National Trade Union Congress But
other unions are not recogrused and I
know how recognitions are withdrawn
When I was a government employee
and n 1956 I was discharged from ser-
vice, the next day I was declared by
the then Defence Minister as persona-
aon grata. I was not allowed to enter
any place in defence land I was not
allowed to orgamise meetings, though
my union was a recogrused union

An hon. Member: So you entered
Lok Sabha!'

Shri 8§ M Banerjee: The recognite
ion of my umon was withdrawn, be-
cause they wanted me to be excluded
from the union office-bearership The
union took a decision not to do =0
They smd you may discharge Mr
Banerjee, but we cannot discharge
hum The net result was that recogmn-
tion was withdrawn. The day I was
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elected to Lok Sabha I became persotia
grata and recognition was given to my
union Can you treat trade union snd

try in this manner? This 13 toe bad.

My fourth amendment suggests the
addition of this proviso—

“Provided that no such sanct-
on shall be requred in the case
of a Government servant, who 1s
an office-bearer of a trade union
or service association of such
Government servants, with regard
io any publication of such trade
union or service association”

You cannot give any news to
newspaper, you cannot issue state-
ments, you cannot write m a periodi-
cal Of course, the word ‘“trade
union” 18 there I want associations
also to be included and I hope that
this will be done

So, all my amendments can be
accepted 1f we really believe in de-
mocratic rights and there 18 no scope
for fear 1 can assure the hon Mmn-
ister and thus House that a Central
Government employee who 15 Tes~
ponsible for the success of the Second
and Third Five Year Plans will not
do anything which fight harm our
national Government. There have not
been instances of this type So, T
would request the hon Mimster to
kindly consmider this matter and not
reject 1t merely because he once im-
posed these Rules on the  Central
Government employees

When this discussion came I knew
the fate of my amendments But ¥
am one of those who believe that hu-
man nature changes I know the
nature or attitude of the Home Min-
1stry has changed and I am sure 1t
will view the entire things m w
changed light I know they will ac-
cept this amendment

Another pomnt I wish to mention

Mr. Deputy-Speaker: He should txy
to conclude now
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Shei 8. M. Pagercjee: I wii take
only two or three more minutés. Eien
the Royal Commissiogn on  Labour
remarked as follows three decades
Dback:

“In our view the weakest point
d_lh.oindimwhionis that

I have no time; otherwise I would
have quoted that in many countries
the civil servants have got more rights
.and privileges. I fully realise that
the Central Government employees
and other Government employees,
whether in State Service or local self-
governing bodies must have their
rights and obligations. I do mnot
want that they should only fight
for their rights. I am equally con-
scious of their responsibilities to the
country. Now there are about 59
lakhs of employees, about 18 lakhs in
Central Government. 21 lakhs State
Government emplovees and about 20
lakhs local self-government bodies
employees. I am afraid if the report
of the Pay Commission is delayed
long, there will be demonstrations,
peaceful demonstrations and the list
of charge-sheeted people may in-
crease, because Rule 4A says clearly
that you cannot do anything. ‘What
are the wordings?

“No Government servant shall
participate in any demonstration
or resort, to any form of strike
in connection with any matler

pertaining to his conditions
service.”

of

What should they do, 8ir? I do not
say that they should always do it
but sometimes they have to demons-
trate. And if they demonstrate for
their genuine grievances, nobody is
going to see whether the grievance is
genuine or not; they will be charge-
sheeted,

other rules will not be there. I hope

£

Mr. Deputy-Speaker: I have got
ten minutes. Two Members can speak
within those ten minutes.

Shri C K. Bhattacharyya (Wast

Dinajpur): May 1 have only two
minutes? I wish to make only omne
observation.

Mr. Deputy-Speaker: I am sorry, it
will not be possible for me. He has
not sponsored any amendment Shri
Vittal Rao ¢

Shri T. B. Vittal Rao (Khammam):
8ir, these rules are of very great im-
portance as they concern and affect
nearly five to six lakhs of civil ser-
vice employees in non-gazetted posts
under the Central Government. Only
the other day I was reading a small
review prepared by the Ministry of
Labour and Employment on the work-
ing of trade unions in India In that
review 1t was stated that the trade
union organisation ratio in our coun-
try is very low and very unsatisfac-
tory. There are some industries where
the trade union ratio is 62 to 64 per
cent, but many of them do not have
more than 30 per cent. These Céntral
Civil Services (Conduct) Rules that
have been amended do not at all
encourage the formation of trade
unions. The Second Five Year Plan
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unions should be encouraged and
allowed 1o grow and be strengthened
if the country has to advance. But
these Rules prevent the healthy
growth of trade unionism. These
rules, 4A and 4B, are very obnoxious.
They are against the spirit of the
Constitution. They cannot be justi-
fied. So many times the Government
have taken action against the em-
ployees. There are several cases in
which the High Courts and the
Supreme Court have declared that
the dismissal was illegal. Such rules
are framed that no person can de-
monstrate when a grievance has been
turned down. When a person has
cpproached all chanmels of vedresgel
and exhausted them and yet the grie-
vance is not redressed, and then if he
makes a small demonstration he is li-
able to be proceeded with  under
rule 4A, ’

We have seen in the country, two
years ago, Government was very ada-
mant; in spite of several requests, in
spite of several representations made
for the appointment of a Second Pay
Commission, they did not yield. Only
when a strike notice was given by
the National Federation of P. & T.
employees and several Central Gov-
ernment employees, the Government
moved and appointed the Second Pay
Commission, This is the thing. Un-
less and until the employees take to
the last resort after exhausting all
channels and avenues of reasonable
representation, nothing, moves. What
is that last resort? BStrike. It has

You deny ‘this
right to 5 or 6 lakhs of people, The
Railways are exempted. They con-
stitute 11 lakhs. Under what Ttight,
under what rule is this refused?
Therefore, I request the hon. Minister
to reconsider. Of course, t“sy have
congidered and modified thesé rules
to some extent. It was there for
already one year or nearly ‘two years,

and rhodification, has been made. But -

114 LSD-—8,
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the modificatien has to go still fur.
thar.

1 refer te rule 4 (B) under which no
government employee can become a
member of a union for which’' there is
no recognition or recognition is re-
fused or withdrawn. As was pointed
out by my friend, this cuis at the very
provisions of the Trade Union Aet.
A member can join a union of his
choice. This is what we want. How
cah, simply becguse recognition is
refused or withdrawn, it be said that
he should ceaze to be a member of .
that union? I do not know whether
the hon. Minisier has read the debate
that took place when the Trade Union
Amending Bill was passed in  this
House. Unfortunately, that has net
been enforcad. We provided for stat-
utory - recognition of all unioms o~
agsociations. In the absence of sueh
a legislation, in the:absence of en-
forcement of that, I do not know why
he should refuse or he should say

which have just now been cited. A
perticular member has been domoers-
tically elected by the members of the

* association as an office-bearer.

They
say that recognition will not be grant-
,ed to that unien so long as that per-
"son is an office~bearer of that
Tnese are the oonditions, I
like the hon, Home Minister to bring

provision. Then;- I will accept, that
that union which has been chosen or
the association which has got demo-
crafically the highest number of votes
be recognised. I will have no quarrel.

There should be no conditions for
issuing of statements by the office-
beerers of a trade union or organis-
ation. They write for redressal of
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their grievances in some of their maga-
zines. Government can take action
if these rules are there. It is a legi-
timate right to run a journal or a
magazine wherein you can state your
difficulties. When these difficulties
which they are experiencing are
brought to the notice of officers
through magazines, they have taken
note of these things and actually tried
to redress them. There have been in-
stances. Yet, an office-bearer of a'.
association which has been duly re-
gistered under the Trade Union Act
cannot issue a statement. This means
to say thet we will have to give up
all our rights.  Already, democratic
rights have been given up. Further,
‘we Wil ‘nuve Yo give Up wven ‘unie
union rights.  Therefore, I again
earnestly appeal to the hon. Minister
10 see that these things are modified

Deputy-Speaker, 1 simply want to
point out, what appears to me, to be a
gross inconsistency in these rules. By
Tule 1, it is provided that rule 18
shall not apply to any government ser-
vant drawing a pay of Rs. 500 or less.
This rule 18 is about bigamous marri-
ages. It is said that no government
servant who has a
contract another marriage  without
obtaining the permission of the Gov-
ernment. Does the Home Minister
intend that the lesser the pay, the
more the freedom to contract biga-
mous marriages? That would be the
effect of thia rule.

Mr. Deputy-Speaker: Perhaps, that
is the intention.

8hri C. K, Bhattacharyya: That is
what I want him to make clear, and
that is the rule to which I want his
attention to be drawn. It appears to
me grossly inconsistent. I do not
raise the question of discrimination.
Government servants with a salary
of Rs. 500 or less will be free to con-
tract bigamdus marriages and Gov-
ernment servants with higher pay
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will be denied bigamous marriages.
do not raise the question of discrimin.-
ation. It appears to be inconsistent.

Shri Sadhan Gupta: The lesser pay
ijs & deterrent.

Shri Tangamani: May I take only
tén minutes before you call the hon.
Minister?

Mr, Deputy-Speaker: I have not got
t¢n munutes. I told the hon. Mem-
per that altogether, I had only ten
ptinutes and that he~ been exhausted.

Shri Tangamani: I shall take only
fgve minutes,

Mr. Deputy-Speaker: But the diffi-
culty will be that we cannot adjourn
gt five o'clock, hecause fifteen minutes
gre required by the hon. Minister,

Shri Tangamani (Madurai): I shall
only mention the points briefly.

First of all, I want to congratulate
tne Munistry for rescting to the move-
ment and also the demands of the
central Government employees. So,
oft 3rd March, 1059, they came for-
ward with an amendment, and they
have sought to exclude certain em-
plovees in ports, docks, wharves or
jetties, defence installations except
trainng establishments, public works
establishments, in so far as they re-
1#te to work-charged staff and g0 on
put after their having excluded cer-
t#in sections of workers, I want to
kpow why some other sections have
npt been excluded, for example, in
tpe Posts and Telegraphs Department,
jp the Civil Aviation Department, in
tpe Survey of India, in the CPWD and
cértain other departments. { shall
pe very grateful to the hon. Minister
if he can tell us the reason why these
gections of the employees have not
peen excluded. I can understand
gécurity services or police or military
péing included. But when we have
efcluded a certain sectiorr of the em-
plovees, what iz the special reason
for not excluding the categories of
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employees that I have mentioned That
s the first point that I would hke to
know from the hon. Minister.

My second point 1s 1n regard to
rule 4-A and rule 4-B, which have
been elaborately dealt with by Shri
T B Wittal Rao and also Shm S M
Banerjee This House has discussed
this matter in great detml on the re-
solution moved by Shn P S Daulta

My third pomt 15 this Although
there have been observations by the
various High Courts that Govern-
ment should not be too senmtive 1n
regard to criticism by therr em-
ployees especially whenever it con-
cerns their terms of employment, I
do not know why the very harmless
amendment which 1s sought to be in-
cluded, namely amendment No 5 to
rule No 8 13 not going to be accepted
I would like to know the reason why
the hon Mnster 15 not gomng to ac-
cept this amendment

My fourth point 1s that freedom was
given to people to speak on the radic
or wnite 1n the press, but now certain
extra restrictions are put on those
people Why should this be so? Has
such a practice been adopted in coun-
tries hke the Commonwealth coun-
tries, such as Britain, Australla or
Canada or even mn a country lke
France? What 15 the practice there
so far as the Central Government em-
ployees are concerned, like the Poats
and Telegraphs Department employees
or the Ciil Awiation Department
employees or the CFWD employees?
Do they have these types of rules
governing thewr conditions of ser-
vice! From my knowledge, I can
gay that no such thing governs them
So, unless there 15 any specml
reason, there 13 absolutely no justifica-
tion for denying them this right

I would just refer to one last point
with your indulgence The hon.
Minister of Trinsport and Communi-
cations, when the Demands were being
discussed, was pleased to say that
normal trade umon activities would
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not be curtailed in the of rule
4-A To that extent, we are grateful
to um,

In conclusion, I would again request
that the rules,may be suitably modi-
fled, and if certain employees are
not excluded, special reasons may be
given, and the House taken into con-
fidence.

Mr, Deputy-Speaker: Is Shri C R
Pattabhy Raman particular about
speaking?

Bhri C R. Pattabhi Raman: I just
with to say one or two things I am
glad that Shri T B Vittal Rao has
been fair enough to say that a num-
ber of exemptions have been granted
as required, for employees i the
ports, docks, wharves or jetties, 1n
defence installations except tramning
establishments, public works ectab-
lishments and so on I shall not enu-
merate the whole hwst, but there are
seven items given here And the
various industrial or near-industrial
units, and even factories which may
be connected with the Posts and
Telegraphs Department may perhaps
come under these exemptions So,
these rules cover only the white-
collared workers of Government
‘What 1s 1t that he has got, on the
other hand, m his favour? A refer-
ence was made to article 19 I wall
refer to 1t precently, and I will be
very brief He has got article 311 of
the Constitution by which he has to
be given notice, and there is a regua
lar paraphernaha Many a Govern-
ment servant has approached the
courts and has been able to strmke
down many orders against hum either
suspending him or dismissing him or
in any way punishing him

Shri 8. M. Banerjee: May I point
out for his~information that though
the defence employees have been
exempted, I hope he knows it, no
advantage can be taken of article 311
by Defence employees because of
article 3107 All cases have been re-
jected by the High Courts
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Mr, Bpeaker: Yes, he may go on

Shri C. B. Pattabhl Raman: I have
already referred to article 311 With
regard to Shr1 Banerjee’s point, I
will not labour it now If there 1
any marginal case and doubt about it,
it 15 for him to agitate 1t before the
courts of the land. I wish there 1s
more recourse taken to the courts of
the land Frankly, that 15 not a
debatable point at all And then De-
fence installations are out of 1t

Shri Narayanankutty Memon: 1
wish to pomnt out that Government 1s
resorting to the terms of the contract
where by giving one month’s notice,
the services of the employee can be
terminated So, 1n any case of mis-
conduct under this, by mentioning
the misconduct, the other provision
under the terms of the employment
18 used, and the courts have held
that even though misconduct 15 men-
tioned in the chargesheet, if the Gov-
ernment takes recour-e to the parti~
cular course of giving ane month’s
notice under the terms of the con-
tract, they are unable to Interfere
That is the genuine difficulty

Shri C. R, Pattabh! Raman: Then
he will not come under article 311
There 1s a clear dichotomy Is he a
Government servant with the advan-
tage and sanction of article 311 be~-
hind him or not® The misconduct
the hon Member 15 referring to 18 m
respect of cases of industrial units
where the other remedy 1s gpen to
Government They are exempted as
it 18

Apart from that, they are entitled
to pension, and are su: generis no
orderly Government i1s pessible if the
‘:lllxht to form associations s given to

em

Actually what 1s article 19° When
my hon {riend was reading article
19, he was only reading the mam
article He read articte 19(1) (c)
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about the right to form associstions,
but it 15 subjeét to article 19(4)
which says

“Nothing in sub-claus¢ (c) of the
sard clause shall affect the opera-
tion of any existing law in so far
as i} :mpores, or prevent the State
from making eny law imposng, in
the interests of pubhic oeder or
morality, reasonable restmctions
on the exercise of the mght con-
ferred by the said sub-clause”

So, 1t 1s subject to reasonable res-
trictions and there are quite & num-
ber of decisions with regard to the
right to form associations Therefore,
people who really come under the
rule are those enumerated here,
really the white collar workers who
have got all the benefits not only of
pension and the various other Gov-
ernment benefits, but also of article
311 of the Constitution

Shri Datar: I would pomnt out m
the first instance that article 19 has
no applichtion, because under article
18, Government can lay down certam
restrictions, and so far as Govern-
ment servants in general are con-
cerned, the House will find that evi¥h
in respect of the recent orders there
are a number of restrictions to which
a Government servant can be <ub-
jected without wviolating the provi-
sions of the Constitution In so far
as a person becomes 8 Goveriment
servant he renders himself Tiwble té
the Centrzl Ciwil Services (Conttuet)
Rules, and therefore these rufes hive
to be taken into account s wvehd
rectrictions under article 19 Bven
now, from the first, we have gt cet-
tain rules which show that it Iz not
open to a government -searvaht to do
certain things which other-
wise have done as a prrvate citikén
under the Constitution Now, on ac-
count of certamn recent events, to
which 1 need not make a referenve,
when there were certain threatened
strikes which would have threatened
the whole administrative machinery,
it was considered profer, n the
interest of the xation, that the right
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absolutely Bssential

Under Rule 4(B), restrictions have
been lmd down regarding the joining
by government servants of associa-
tions that have not been l‘eﬂFNled
May I point out that there 1s'a cer-
tamn degree of difference between a
governinent servant and a govern-
ment servant’ Broadly, all govern-
ment servants can be divided mto
two categories One category would
be the civihan employees of Govern-
ment. They are 1n various depert-
ments of Government Generally,
these civihan employees are govern-
od by a set of rules They may be in
the administrative serwices, they
may be working in supervisory posts
in managerial posts All these can be
clubbed together and treated as a
category of civihan employees There
is also another category There are
a5 you are aware, certain other em-
ployees who come within the defini-
tion of industrial labour

When this Rule was first made, 1t
was put in the Central Civil Services
(Conduct) Rules, and the question
arose as to whether this rule normal-
ly nught not apply to civilians,
though the Civil Services (Conduct)
Rules might apply to all the govern-
ment services of the two categories
The question arose whether this rule
about restrictions mn so far as jon-
ing non-recognised associations or
taking part in strikes was concerned
welml d apply to industrial lsbour as

Now, as you are aware, we have
got labour legislation and under that
Jegislation, industrial labour, even
under Government, are subject to
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different restrictions Therefore, the
whole question was considered after
4(A) and 4(B) were introduced i
the Central Civil Services (Conduct)
Rules, whether these restrichons
should be made applicable to indus-
trial employees as well

Then the question was considered
various Ministries concerned were
alro consulted As I have pointed
out, mnstead of making these rules
applicable to all the members of the
industrnial employees, Government
took a decision that there should be
a certan exemption 1n respect of
certain categories of employees,
though, normally, they would be in-
dusirial employees That 18 the
reason why a certain exemption was
made The rule, as it has now been
made, carries a proviso exempting
certain categories of employees from
the operation of these two rules in
particular, and others also with
which we are not directly concerned
The hon Members who have moved
amendments made a reference prin-
capally to these two rules, 4(A) and
4(B)

The new amended Central Civil
Services (Conduct) Rules state that
they would generally apply to gov-
ernment servants So far as raillway
servants are concerned they are
governed by thewr own set of rules,
though generally they are on a par
and quite 1n consonance with the
rules that we have made so far as
the other central services are con-
cerned

Then 1t was further provided

“Provided further that rules 3A,
4A, 4B <hall not apply to any
government servant drawing a pay
of Rs 500 or less per mensem and
holding a non-gazetted post in any
of the following establishments, ”

So, Shr: Viital Rao appreciates the
position to a partial extent What he
wants 15 that inasmuch as we have
exempted certain categories of ser-
vices or establishments from the
operation of these rules, therefore,
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according to him, all the government
servants wherever they are, ought to

be completely exempted. That is
his stand.

I would point out here that this
particular exemption was made by
way of concession—it should  be
understood very clearly— to the
members or the employees of cer-
tain establishment, though to a cer-
tamn extent they were hke the indus-
trial labour also. It was considered
that :t may not be necessary to have
these rules enforced against the
members or the employees of these
establishments, That has been made
very ciear—ports, docks, wharves or
jetties; defence installations except
trazmmung establishments; public works
establishments, in so far as they re-
late to work-charged staff,

Then, we have iv, v, i and vu,
Seven categories of establishments
have been exempted. What the hon.
Member desires is that inasmuch as
Government have exempted 7 catego-
ries of establishments, why not
exempt all categories

I would point out that this ques-
tion has been very fairly considered
and Government have gone to the
utmost limits in giving exemptions.
Government are anxious that essen-
tial services are essentially carried
out. Government have to take a
decision and find out a point up to
which they can go and beyond which
they cannot go.

I would mvite the attention of the
House to rule 6. There 15, however,
rule 4B, wherein we have stated that
an employee cannot be a member of
an assoclation or trade union unless
it has been properly recognised. Let
the House understand that in rule 6
also we have introduced a proviso by
whach 1t 18 open to a member of such
an association to have a bona fide
expression of views 1 would read
that portion*

“Provided that in the case of any
Government servant included m
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any category of Government ser-
vants specified in the second pro-
viso to sub-rule (2) of rule 1,
nothing contamned in this clause
shall apply to bona fide expression of
views by him as an office-bearer of
a trade union of such Government

ants for the purpose of safe-
guarding the service conditions of
such Government servants or for
securing an improvement therein;"

Thus, on the one hand, the right to
Jjoin or particapate in demonstration
has been taken away in respect of
certain categories of services—the
right not to Jom an unrecognused
association 1s also there, on the other.

It has been pointed out that Gov-
ernment are anxious not to take
away or to deny to the memhers of
the unions their right to express in a
bona fide manner thewr own griev. -
ances. It would not be proper to
read 4A and 4B without reading the
proviso to rule 6. So, that 15 suffi-
cient guarantee,

Bo far as non-exempted establish-
ments are concerned, it would be
open to them to give expression to
their bona fide views so far as theiwr
own conditions or the improvement
of their conditions s concerned.
Under these circumstances, I am
afraid 1t is not possible to accept the
further amendments because, as I
have said, these rules could have
been made applicable to all the
classes of servants, either the civilian
employees or the civil side, industrial
labour, etc, but Government have
gone to a large extent in giving
exemption to the members of certain
services and I would request hon.
Members not to press this particular
matter.

Shri Narayanankutty Menon: There
is one difficulty regarding rule 18
which prohibits.....

Shri Datar: About
matter 15 very simple.

rule 18, the
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Shri Narmayanankuity Menom: Rule
18 prohubits that the Government
employees shall not{ have two wives
Lving except in the case of the
Mushims The law prohubits having
two wives—whether de jure or de
facto wives

Shri Datar: There 15 no de facto
wife at all

Mr. Speaker: The hon, Muimsier
need not answer 1t I do not know
whether the hon Member 1s a
bacheloy or 15 a married person

Shri Narayanankutty Menon: The
difficulty 1s, the law prohibits any
person having two wives 1n cases
where.

Mr. Speaker: ] am not able to see
the point What 15 de facto wale
apart from de jure wife?

16195

Shri Narayanankntty Menon: One
case occurred as far as the M nusiry
of Transport and Communications
was concerned A woman seat a
petition and said that she was the
wife of a particular person, parti-
cular individual Therefore, on that
basis, action was taken and the par
ticular man was dismisced That 15
why I pointed out to hum

Mr. SBpeaker. There, 1s no question
of de facto wife

Shri 8. M. Banerjee: During the
British rule, the Britishers framed
these rules Originally they had no
4(A) and 4(B) So, I want to know
~hy 1nstead of amending or modify-
ng those rules, they have brought in
this? During the British times
here were no more stitkes than dur-
ng the present time

Shri Datar: The rules have to be
made m accordance with the condi-
tions prevailing In some respects,
conditions are worse now (Inter-
ruptions )

Mr. Speaker! Order, order.
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Shri C. K. Bhattacharyya: Could
not the hon Minister say something
on this question as to why when
making rules agunst bigamy applic~
able to one section of the Government
servants, they were not made appl-~
cable to another section? That 1s,
Government servants drawing & pay
above Rs 500 are prevented from
bigamy while Government servants
drawing pay below Rs 500 are allow-
ed the pleasure of bigamy

Shri C. D. Pande (Nauo: Tal): It 13
not a pleasure

Shri Narayanankntty Menon, About
de facto wife, I say 1t 1s on genwne
grounds, because the law prohibits
having two wives, except in the case of
Musiims In a case where a simple
petition has been forwarded by some
woman, action has been taken, and
the person concerned cannot have re-
course to a court of law That 1s
why 1 said that I wanted to have a
clarification How 1s action taken by
the hon Minister?

Mr Speaker: It 1s only a question of
evidence as to whether really it 18 de
qure After coverture for so many
years, there 1s the presumption In
favour of marriage

Shri Narayanankutty Menon- That
13 not done (Laughter)

Mr. Speaker: The hon Member who
15 not a lawyer laughs at it Are any
of these motions pressed?

Shri S. M. Banerjee. They may be
put to voiwce vote
The motions were put and negativea

17.10 hrs.

MESSAGES FROM RAJYA SABHA
Secretary: Sir, I have to report the

following messages received from the

Secretary of Rajya Sabha —

(1) ‘In accordance with the pro-
visions of sub-rule (8) of
rule 162 of the Rules of Pro-
cedure and Conduct of Busi-
niess 1n the Rajya Sabha. I am
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[Secretary]

(2)

directed to return herewith
the Appropriation (No. 3)
Bill, 1959, which was passed
by the Lok Sablm at its sit-
ting held on the 6th May,
1850, and transmtted to the
Rajya Sabha for its recom-
mendations and to state that
this House has no recom-
mendatiens to make to the
Lok Sabha in regard to the
said Bill'

‘In according with the provi-
sions of sub-rule (6) of rule
182 of the Rules of Procedure
and Conduct of Buswess In
the Rajya Sabha, I am direct-
ed to return herewith the

ropriation {Railways)
No. 3 Biull, 1858, which was
passed by the Lok Sabha at
1its sithng held on the 6th
May, 1959, and transmitted to
the Rajya Sabha for its re-
commendations and to state
that this House has no re-
commendations to make to
the Lok Sabha in regard to
the said Bill”

MAY 9 1880 Rajya Sabha
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Mr. Bpeaker: : am exceedingly
thankful to all the hon. Members for
their active co-operation. We have -
got on very smoothly during the
whole session. A number of things
came up which were highly tro-
versial, and all of us kept ves
cool. I hope and trust that all hon.
Members will come back, hale and

Shri C. D. Pande (Naini Tal): And
so also you, Sir.

Mr. Speaker: ...... during the inter-
session, with a wview to do much
greater work than what -we have
done and impress upon the puble
that Parliament 1s the guardian of
the rights and Liberties of the public.

The House will stand adjourned
sine die

17.12 hrs,

The Lok Subhe then adjourned sine
die.
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1Saturday, May 9, 1959]Vaisakha 19, 1881 (Saka)]
o MESSAGES FROM
OBITUARY REFERENCE 16023 RAJYA SABHA—Comd.
The Speaker made a re- State Bank of India
ference "to the (2) State Bank o
‘-rw:y of Dr. Keshavial Subsidiary  Banks)
ithaldas Thakkar "
was @ member of the (3) Banking Cnmpmiel
Prov. Parhament. (Amendmcnz)
(4) Com
e mend Bl <o Jout
as a mark of respect,
) Sacretur ported
PAPERS LAID ON THE e mean = Bn
TABLE 16023—35 g:a{: Sabha that Rajya
followin no recom-
werel:l}iomtgc mﬂ mendations 0 mike to
n to
@ o GSR sax the (ollowing Bills pes-
dsted the 2nd May, e on M : &
1959 undcr sub-sec- ¥, 1959 :
tion (3) Section (1) The Appropnation
641 of the Companies (No. 3) Bill, 1959.
B’ bsation” O R re
the regulations con- Bill, 1
taned 1n Table A of b
Schedule I to the Act. RECCOMEN‘?E p[g;&glc
(2) A copy of Noufica- B
:il:lned)ilt:- Gil}. 48 MITTEE PRESENTED
e 17th Janu-
teenth Report was
ary, 1959, under sub- Eigh
section (3) of Section presented.
24 of the High Court
Judswu (Conditions CALLING ATTEN-
vice) Act, 1954 TION TO MATTER
making certan fur- OF URGENT PUBLIC
:tt::r :{mndmh s IMPORTANCE . .
]udges Traveling Shn S. M. Banerjee called
Allowance Rules, the attention of the M-
i Srei st
= cul the abnor,
(J)mz:t!ﬂr?e;frldh’;; “::_ rise tn the prices of
vestigations into forg- 3?!" in Uttar Pradesh
T B e
(4) The Minutes of the 4 t .
sutings {Eleventh
aﬁlrtmth) of the Thlsmlgeputg MAsu:listlir of
mmuttee on Govern- an culture
ment Assurances held (Shri A. M. Thomas)
during the Seventh made a stetement in
Session regard thereto
MESSAGES FROM STATEMENT BY MIN-
RAJYA SABHA 16025—29, TER B .
¥ 16196—98 Is
(1) Sccrctary reported m ¥ "(é‘.;i“‘“ib.‘ﬁ
messages from Rajya
Sabha that Rajya Sabhe Ay m e
concurred wit the Table o% tions

motions to refer the
following Bulls :

(1) State Bank of India
(Amendment) Bill

Act, 1952, to road motor
transport establishments,

16200

CoLumns

16029

1602038

16038-39
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[ Dany Dromar ] 16202
CoLuMmNs CoLunxs
MOTICN RE # EIGHTH .
REPORT OF UPS.C :6‘039,
604043 16042—161
! Further discussion  on i
the motion re: Eighth
Report of U.P.S.C. con-
cluded. The motion
was adopted.
MOTIONS HRE: CENTRAL
ggx‘q‘bucgnﬁvulx.as 6170—96
161
Five motions re: modi-

of the Central
Civil Services (Conduct)
Rules, 1955, were mov-
ed by Shri S, M. Baner-

. Minister of
State in the Ministry
of Home Affairs (Shri
Datar) replied to the
Debate and all the
motions were negauved,
Lok Sabha adjourned
sine die.
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. Period of the Session ™. gth Feb-
10

- 19,
. . days).
2. Number of Sittings . 65
3. Total Number of Sitting *
fours, 417 Bbrs.
28 mits.
4. Numbes of Divisions held 13
. Government Bills :—
(0] at the com-
t of the len.ion 10
(if) Introduced - 21
(i) Laid on the Table ay
passed by Rejya Slbhl . 2
(iv) Referred 1o
émnmmm . Nil

(v) Referred to Joint Com.
mittees R .
ed b
(o) Repqnm y Selac:
(via) Rep_oned by Joint
(w‘) Plued. . . . 24

(viii) Returned by Raj
Sabha without any !IL‘

Oomendaum . 11
(ix) Returned qua
Sabha with lm.-.-ndmgm 2
Pending at the cnd of
the Session . 11
i. Private Members’ Billy :—
() Pending at the com-
mencement of the session 85
(i) Introduced . 15
() Withdrawn . 4
(i) Pending at the em of
the session 9a
'+ Government Resolutiong ;..
() Moved . . . 1
mmw’ . . . I
8. Privaitc Members' Rego-
lutiong 1=
() Received , ., | 10158
(i) Adopted | ‘ . 1 (ms
amended*

(i) Included in the L; .
.gtllllell = . I-.m o!
(iv) Withdrawn

43
. . F
(t) Negatived . . . 3

9 Government Moticns ;—

() Moved . . . 3
] () Adw . . "u 3
10. Private  Members' Motiong ;—
(%) Received : . 86
(f) Admirted . . . 18
(i) Moved . . 5
1. Motions re: Modifications
to Rules :—
() Received . . . 5
(i) Admitted . . . [
(i) Moved . . 5

12. Discussions held on Mo~
tions of Urgent Public Im-
portance . 2

:.3. Hﬂf—m-hou: Dmdmn

. [
14. Numb:r of Matters of Ut-
gent Public Importance to
which attention of Minister
was cilled and statements
were mlde or lnd by an-
ter 19
18. Mjournmm Motlona t—
() Received . . . 38
(i) Admitted . . 1
(iis) Consent withheld by
Speaker . . . 37
16. Questions asked :—
() Starred . . . 2310
(#) Unstarred  (Including
Staryed Questions conver-
ted as Unstarred Questions) 4381
(¢h) Short Notice Questions 3

17. Reports of Parliamentary
Committees Presented =

O] Busmhl Mﬂm Com-

(s Comm.inee ol‘ Pmrilegnl 2 {hh
and gth)

(#7) Committee on Absence
of Members from the
Sittings of the House .

3

(iv) Commuttee on Petitions 1 (Sixth)

(¢) Committee on Private :am
Members"

Bills =md ty-
Resolutions. to Forty-

Sub- 1 (Fif
o S, S 1 O
(i) Rules Committee . Nil
(viid) General Pllrm Cm—

mittee . .
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